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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 165 OF 2025

IN THE MATTER OF:

Kishan Lal & Anr. ...Applicants
Versus

The State of Uttar Pradesh & Others ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 2 TO THE ORIGINAL

APPLICATION NO. 165 OF 2025.

MOST RESPECTFULLY SHOWETH:

1. The present reply is being filed on behalf of Respondent No. 2
(hereinafter ‘Answering Respondent’) in response to the Original
Application preferred by Applicants under Section 14, 15, & 17
read with Section 18(1) of the National Green Tribunal Act, 2010.
Pursuant to the filing of the Application, the Hon’ble Tribunal
issued notice to the Respondents and constituted a joint
committee to ascertain the factual position at the ground level
which has submitted its report. The present reply is being filed
through Mr. Shashank Varshney who has been duly authorised
on behalf of Respondent No. 2 in this regard vide Board

Resolution dated 31.10.2025. True copy of the Board Resolution
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dated 31.10.2025 is annexed herewith and marked as Annexure

R-1.

The answering Respondent denies each and every contention,
averment and/or allegation made in the captioned Application

save and except what is specifically admitted hereinafter.

The present Reply is not a para-wise reply to the captioned
application and the answering Respondent seeks the liberty of
this Hon’ble Tribunal to file an additional reply, if so required,

with liberty of this Hon’ble Tribunal at a later stage.

It is hereby submitted that Respondent No. 2 M /s SMV Agencies
Private Limited Consortium is a law-abiding real estate developer
which has, for nearly two decades, invested its resources,
reputation, and goodwill into building a compliant, sustainable,
and community-oriented township under the erstwhile Integrated

Township Policy of the Government of Uttar Pradesh.

At the very outset, it is submitted that the present Original
Application is liable to be rejected at the threshold as it lacks bona
fides and does not emanate from any genuine environmental

concern or public purpose. The true origin of the Application lies

414
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in a purely private and civil dispute between the Applicants and

the answering Respondent.

The answering Respondent had instituted a civil suit for specific
performance, being Suit No. 754 of 2025 titled M/s SMV Agencies
Pvt. Ltd. vs. Kishan Lal, before the Ld. Civil Judge, Ghaziabad,
arising from a registered Agreement dated 08.03.2022. The court
has issued notice in the said suit, and it is currently pending
adjudication. True copy of the memo of Suit No. 754 of 2025 titled
M/s SMV Agencies Pvt. Ltd. vs. Kishan Lal, before the Ld. Civil
Judge, Ghaziabad is annexed herewith and marked as Annexure

R-2.

The present proceedings are nothing but a pressure tactic
intended to prejudice the answering Respondent in the said civil
dispute by clothing a private grievance in the garb of
environmental litigation. The Hon’ble Supreme Court, in State of
Uttar Pradesh v. Uday Education and Welfare Trust, 2022 SCC
OnLine SC 1469, has categorically held that where the
motivations, antecedents and bona fides of an applicant before
this Hon’ble Tribunal are questioned, the Tribunal must
scrutinise such credentials before allowing its jurisdiction to be

invoked.
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The Court observed that this Hon’ble Tribunal cannot permit its
process to be used at the behest of parties acting with ulterior
motives, and emphasised that before permitting a litigant to seek
orders with far-reaching consequences, the Tribunal must test
the bona fides, objectives, past conduct and credentials of such
applicant and satisfy itself of the applicant’s true purpose before

proceeding further.

In the present case, it is evident that the Applicants have
approached this Hon’ble Tribunal not for the protection of the
environment but to secure an advantage in a pending civil dispute
concerning contractual rights. The nature of allegations and the
suppression of material facts all point to a motivated attempt to
misuse the environmental jurisdiction of this Hon’ble Tribunal.
Accordingly, the present Original Application is liable to be
dismissed at the threshold as a mala fide, engineered proceeding

lacking bona fides, credibility and locus.

It is submitted that the answering Respondent has had the
requisite permissions required at all stages, including but not
limited to deemed Environment Clearance and Consent to
Establish. Further, the answering Respondent is not involved in
any alleged act of illegal construction or illegal tree felling and are,

therefore, not in violation of any applicable Environmental laws,

416
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13.

rules, or norms, thereby necessitating dismissal of the captioned

application in limine.

BRIEF FACTS

Before adverting to the merits of the captioned Application, the
answering Respondents crave leave of this Hon’ble Tribunal to
place on record certain facts relevant to the adjudication of the

present Application.

The foundation of the present project, taken up by the answering
respondent, lay in a state policy that explicitly required the
Government itself to acquire and provide a portion of the land for
the township, while the balance was to be procured by the
developer. Apart from the same, the Ghaziabad Development
Authority (GDA) and the authorities were required to construct
roads, utilities, drainage systems, etc. and also provide assistance

and advice in approvals and compliances.

The integrated township project was undertaken by a consortium
of thirty-one (31) independent land-owning companies. The
answering Respondent, SMV Agencies Pvt. Ltd., was designated
as the Lead Member of this consortium under the Consortium
Agreement dated 27.03.2010, and therefore the township licence

was issued in its name by the Ghaziabad Development Authority.
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14. The licensee of the integrated township project was in the name

15.

of the answering respondent, therefore, all statutory permissions
and approvals, including Environmental Clearances, Consent to
Establish and other NOCs were necessarily required to be
obtained in the name of the answering Respondent. However, the
answering Respondent’s role under the sanctioned scheme was
limited to planning, plotting and developing the core
infrastructure and common facilities of the township, and not the

construction of individual group housing projects.

The consortium of thirty-one (31) companies was divided into two
major development groups: (i) the Jaipuria Group, and (ii) the
Nitishree Group. The consortium members entered into a
Memorandum of Understanding dated 19.01.2012 for jointly
developing the township. The MOU was specifically executed for
the purpose of demarcating, allocating, and defining the areas of
development, responsibilities, rights and obligations of each
group in respect of the township. Under the said MOU, exclusive
territorial and developmental jurisdictions were carved out for
each group. True copy of the Memorandum of Understanding
dated 19.01.2012 is annexed herewith and marked as Annexure

R-3.
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The application for a license under the Integrated Housing
Scheme was approved by the GDA vide its letter dated
29.05.2006. Thereafter, the DPR was approved by the constituted
committee vide letter No. 722/Planning Section/06 dated
15.09.2006. Pursuant to the grant of license, answering
Respondent SMV Agencies entered into a development agreement
with GDA on 13.02.2007 for the purpose of developing an
integrated township at the land located at Shahpur, Bamheta.
True copy of the letter dated 29.05.2006 issued by GDA is
annexed herewith and marked as Annexure R-4. True copy of
letter No. 722 /Planning Section/06 dated 15.09.2006 is annexed
herewith and marked as Annexure R-5. True copy of the
Development Agreement dated 13.02.2007 is annexed herewith

and marked as Annexure R-6.

During the subsistence of the project, and after substantial steps
had already been undertaken by the answering Respondent
including land procurement, planning, plotting and
infrastructure development, the State withdrew the very policy
under which the township had been sanctioned and consequently
cancelled the scheme. The answering respondent, which had
already invested heavily in acquisition, planning, and statutory
approvals, was left in a precarious position, no fault of its own.

This reversal caused severe prejudice and delay, yet the
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Respondent continued to abide by all applicable laws, even while

carrying the burden of the State’s changed stance.

It is a matter of record that SMV Agencies obtained
Environmental Clearance dated 30.09.2011 and subsequently
Environmental Clearance dated 11.06.2018 for the expansion of
the Integrated Township. The Consent to Establish was also
obtained on 02.12.2011 vide Letter No. F95604/C-1/NOC/G-
733/2012, issued by the UPPCB, which was valid for five years.
True copy of the Environmental Clearance dated 30.09.2011 is
already annexed with Joint Committee Report as Annexure B. (Pg
252 to 256) True copy of the Consent to Establish dated
02.12.2011 is already annexed with Joint Committee Report as
Annexure C. (Pg 257 to 260) True copy of the environmental
clearance for expansion of Integrated Township dated 11.06.2018
is already annexed with Joint Committee Report as Annexure E.

(Pg 265 to 272).

The answering Respondent further obtained all necessary NOCs
and permissions required for the integrated township. The
General manager (Jalkal), Municipal Corporation, Ghaziabad
granted NOC for the use of groundwater vide Letter No.

177/Jalkal/2012 dated 03.05.2012. True copy of the Letter No.

420
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177 /Jalkal/2012 dated 03.05.2012 is annexed herewith and

marked as Annexure R-7.

Thereafter, the map for the layout plan of the proposed integrated
township was approved by the GDA on 12.02.2014. This was
informed to the Answering Respondent vide letter No.
523 /MasterPlan/2014 by the Assistant Engineer of the GDA
dated 15.02.2014. True copy of the approved map dated
12.02.2014 is annexed herewith and marked as Annexure R-8.
True copy of the letter No. 523/MasterPlan/2014 dated

15.02.2014 is annexed herewith and marked as Annexure R-9.

Within the validity period of the aforesaid sanctions and
permissions, the answering Respondent completed all essential
township-level infrastructure works including internal roads,
drainage, water supply networks, parks, common facilities and
related utilities. No construction of group housing buildings was
undertaken by the answering Respondent, as the Respondent was
only responsible for plotting and development of common facilities

as per the licence and approved layout.

Upon completion of the plotting and core township infrastructure,
and in accordance with the approved scheme, the individual land

parcels together with their corresponding FSI entitlements were



23.

13

transferred, through registered sale deeds and instruments, to
independent private developers during 2014-15 for construction
of group housing projects on their respective plots. By virtue of
the said registered transfers, complete title, possession and all
statutory liabilities, including compliance with environmental
laws and obtaining fresh ECs wherever required, stood
transferred to the respective developers. From that stage
onwards, the answering Respondent neither retained control nor
carried out any construction activity on the transferred land

parcels.

The township consisted of the following developers who have

developed the following number of units in the area:

S.No. | Developer No. of Type of
Units Unit
1. Divyansh Homes 604 Towers
2. Pavitracon Build (Ruchira) 308 Towers
3. Arocon Realestate 304 Towers
4. Parakh Infrastructure 228 Towers
S. Rise Projects (Organic Homes) 1040 Towers
Total Units in Towers 2484
S.No. | Developer No. of Type of
Units Unit
1. Nitishree Group 900 Plots

422
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2. SMV Agencies Pvt Ltd 1000 Plots

Total Plots 1900

A total of 4,384 units were developed in the township, out of
which 2,484 plots were earmarked for integrated group housing
to various FSlIs, while the 1900 units were plots developed by SMV
Agencies and the Nitishree group, which were to be sold or
allotted to private purchasers after the completion of plotting and

layout development.

Under the MOU dated 19.01.2012, the township land was
correspondingly demarcated between the thirty-one consortium
companies, which were divided into two distinct development
groups, namely, the Jaipuria Group and the Nitishree Group. The
MOU expressly allocates approximately 40% of the township area
(identified as Zone A) to the exclusive development responsibility
of the Nitishree Group. The group was vested with independent
and exclusive rights and obligations within its respective zone,
including responsibility for development, plotting, execution,
statutory compliances, approvals, environmental obligations,
marketing and revenue in relation to the land falling within its

allocation.
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Pursuant to the MOU, the Nitishree Group independently
developed approximately 900 plot wunits. The answering
Respondent has had no role in the construction, development,
marketing, compliance or environmental management of the
parcels developed by the Nitishree Group. The Nitishree Group
was responsible for bearing 37.5% of the township-wide statutory
obligations and expenses as per the internal allocation recorded
in the consortium documents. Similarly, the liabilities for
developments and environmental compliance in the transferred
land were also transferred to various FSI developers under

various sale deeds.

TRANSFER OF FSI PARCELS AND PASSING OF STATUTORY
OBLIGATIONS

The Answering Respondent entered into a sale deed dated
13.01.2015, duly registered with the Sub-Registrar, Ghaziabad,
with M/s Pavitra Conbuild Pvt. Ltd. for sale of 7084 sq.mtr. in
Khasra No. 1492, 1496, 1505, and 1582 falling in GH Plot No. 2.
On a perusal of Clause 13 of the sale deed, it is clear that the
liability with regard to getting approvals, and to abide by all the
rules and regulations issued by the GDA, State Govt from time to
time shall be binding on the vendee, ie. M /s Pavitra Conbuild Pvt.

Ltd. True copy of the registered sale deed dated 13.01.2015 with
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M /s Pavitra Conbuild Pvt. Ltd. is annexed herewith and marked

as Annexure R-10.

Similarly, the Answering Respondent entered into an Agreement
to Sell dated 31.12.2014, duly registered with the Sub-Registrar,
Ghaziabad, with M /s Divyansh Homes Private Limited for 17,710
sq. mtr. Of land pertaining to Khasra No. 1461, 1501, 1502, 1503,
1504, 1505, 1506, 1507 and 1502 falling in GH Plot No. 2. On a
perusal of Clause 9.5 and Clause 10 of the Agreement, it is clear
that any liability arising out of the land has been transferred to
M/s Divyansh Homes Private Limited, and that they are solely
responsible and liable for violations. True copy of the registered
Agreement to Sell dated 31.12.2014 with M/s Divyansh Homes
Private Limited is annexed herewith and marked as Annexure R-

11.

Similarly, the Answering Respondent executed a registered Sale
Deed dated 08.01.2015 with M/s Ratandeep Infrastructure
Private Limited for transfer of 3,542 sq. mtr. of land falling in
Khasra Nos. 1470, 1471 and 1484. A perusal of Clause 13 of the
said Sale Deed unequivocally establishes that all liabilities
relating to obtaining approvals and complying with the rules,
regulations and directions issued by GDA and the State

Government from time to time stand transferred to and shall be
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binding upon the vendee, i.e., M/s Ratandeep Infrastructure
Private Limited. True copy of the Sale Deed dated 08.01.2015 with
M/s Ratandeep Infrastructure Private Limited is annexed

herewith and marked as Annexure R-12.

The Answering Respondent further executed a registered Sale
Deed dated 14.01.2015 in favour of M/s SB Landcon Private
Limited for transfer of 3,542 sq. mtr. of land comprised in Khasra
Nos. 1471, 1483, 1484 and 1485. As per Clause 13 of the said
Sale Deed, all liabilities and obligations, including compliance
with applicable laws, environmental norms, and approvals
mandated by GDA and State authorities, have been contractually
transferred to and are binding on M/s SB Landcon Private
Limited. True copy of the Sale Deed dated 14.01.2015 with M/s
SB Landcon Private Limitedis annexed herewith and marked as

Annexure R-13.

The Answering Respondent also executed a registered Sale Deed
dated 04.02.2015 with M/s Wallrock Infrahome Private Limited
for 7,084 sq. mtr. of land falling in Khasra Nos. 1485, 1486, 1487,
1492 and 1498. Clause 13 of the said instrument explicitly
provides that the vendee shall obtain all necessary approvals and
shall strictly comply with the rules, regulations and directions

issued by the competent authorities, and that all liabilities arising
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out of any such requirements stand transferred to the vendee.
True copy of the Sale Deed dated 04.02.2015 with M /s Wallrock
Infrahome Private Limited is annexed herewith and marked as

Annexure R-14.

In continuation thereof, a registered Sale Deed dated 30.01.2015
was executed with M /s Parakh Infrastructures Private Limited for
transfer of 5,176 sq. mtr. of land falling within Khasra Nos. 1461,
1463, 1464, 1500 and 1501. Clause 13 of the said Sale Deed
clearly stipulates that the vendee shall be solely responsible for
securing requisite approvals and adhering to
directions/conditions imposed by GDA and the State
Government, thereby transferring the entire liability attached to
the said parcel to M/s Parakh Infrastructures Private Limited.
True copy of the Sale Deed dated 30.01.2015 with M/s Parakh
Infrastructures Private Limited is annexed herewith and marked

as Annexure R-15.

The Answering Respondent also transferred another parcel
pursuant to a registered Sale Deed dated 30.01.2015 executed
with M/s Arocon Real Estate Private Limited for 7,087 sq. mtr. of
land situated in Khasra Nos. 1441, 1466, 1467, 1468, 1469, 1470
and 1471. Here again, Clause 13 of the Sale Deed clearly binds

the vendee to obtain all approvals, comply with applicable
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environmental and planning norms, and assume full
responsibility for any statutory liabilities arising from the land or
subsequent development thereon. True copy of the Sale Deed
dated 30.01.2015 with M/s Arocon Real Estate Private Limited is

annexed herewith and marked as Annexure R-16.

The Answering Respondent further entered into a General
Agreement dated 14.07.2015 with M/s Rise Projects Private
Limited for transfer of 19,060 sq. mtr. of land in H-Block, GH-01,
falling in Khasra Nos. 731, 1522, 1527, 1528, 1529, 1530, 1534,
1536, 1537 and 1538. A perusal of the Clauses Clause 8- (VIII),
Clause 19-(II)(i), Clause 19-(II)(x) of the Agreement unequivocally
demonstrates full transfer of liability, including environmental
compliance obligations, to M/s Rise Projects Private Limited. True
copy of the General Agreement dated 14.07.2015 with M/s Rise
Projects Private Limited is annexed herewith and marked as

Annexure R-17.

The answering respondent also entered into two Registered Sale
Deeds with M/s Rise Project Pvt Ltd, both dated 29.12.2015
whereby land comprised in Khasra Nos. 2909, 2910, 2921, and
2923 situated at Village Shahpur, which is the land pertaining to
GH-03 was fully transferred to M /s Rise Project Pvt Ltd. True copy

of registered Sale deed dated 29.12.2015 pertaining to Khasra No.
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2909 and 2910 at Village Shahpur with M /s Rise Project Pvt Ltd
is annexed herewith and marked as Annexure R-18. True copy
of registered Sale deed dated 29.12.2015 pertaining to Khasra No.
2921 and 2923 at Village Shahpur with M/s Rise Project Pvt Ltd

is annexed herewith and marked as Annexure R-19.

Thus, after 2014-15, Respondent No. 2 neither retains title nor
exercises control over the parcels stated hereinabove on which the
alleged violations are stated to have occurred. All construction
activity thereafter, including obtaining permissions, consents,
and environmental compliances, lies solely with the respective

FSIs.

It is further submitted that the allegations contained in the
present Application pertain to lands and construction activities
that were no longer under the control, possession, or ownership
of the Answering Respondent at the relevant time. As
demonstrated in Paras 27 to 35 above, the Answering Respondent
had lawfully transferred individual parcels along with
corresponding FSI, title, control, and environmental compliance
obligations to various independent developers through duly
registered instruments. Each transferee (FSI) has, under express

contractual clauses, assumed full responsibility for obtaining
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approvals, adhering to environmental norms, and complying with

applicable laws for all construction undertaken by them.

In these circumstances, the presence of the respective FSI
allottees/transferee developers is not merely relevant but
indispensable for the complete and effective adjudication of the
issues raised in the present Original Application. The Answering
Respondent, therefore, most respectfully submits that the
aforesaid FSIs, each of whom holds title, possession, and
statutory responsibility over the land parcels in question, ought
to be impleaded as necessary and proper parties in the present
proceedings. Without their impleadment, the present Application
suffers from non-joinder of indispensable parties and cannot be
decided in a fair, comprehensive, or legally sustainable manner.
The Respondent reserves liberty to move an application for

impleadment of the abovenamed FSI purchasers.

The findings of the Joint Committee constituted by this Hon’ble
Tribunal unequivocally establish that the land comprising the
subject Integrated Township was duly transferred by the
Answering Respondent to various FSI purchasers through
registered instruments. The Joint Committee has specifically
recorded that each such FSI purchaser is solely responsible for

obtaining fresh Environmental Clearances, Consents to
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Establish/Operate, and all other statutory permissions required
for the individual group-housing projects undertaken by them.
The Joint Committee has thus confirmed that the obligation to
secure project-specific environmental approvals no longer rests
with the Answering Respondent after the transfer of land and FSI

rights in 2014-15.

The allegations raised by the Applicant in the present Original
Application are misleading, incorrect and have been made
without any verification of facts. The Applicants have sought to
attribute to the answering Respondent certain actions which are,
in fact, neither within its control nor within its domain after
transfer of the project land. It is respectfully submitted that all
development and construction activities undertaken by the
answering Respondent were duly completed by the year 2014-15.
Thereafter, the land comprising the group housing plots was
transferred to FSI, which has since been carrying out all
construction and development relating to the group housing

towers.

The answering Respondent has only carried out the plotting and
basic township layout during the period prior to 2014-15, and
has no role whatsoever in the ongoing or subsequent construction

activities within the group housing area.
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The allegation regarding non-obtaining of Consent to Operate
(CTO) for the Sewage Treatment Plant (STP) is also misdirected.
The STP in question forms part of the group housing area
developed by FSI, and all statutory compliances, permissions and
consents relating to the same fall squarely within the obligations
of FSI. The Applicants, despite being aware of the structure of the
project, have incorrectly fastened liability on the answering
Respondent. It is only one STP of 100 KLD capacity that has been
installed in the plotted area developed by Respondent No. 2 for
the use of the residents therein, and the same was under a valid

Consent to Establish (CTE).

The allegation that Respondent No. 2 has illegally extracted
groundwater is unfounded. The extraction presently taking place
at the site is being undertaken by FSls, which has taken over the
land along with all liabilities, obligations, and permissions. Only
one borewell exists within the plotted land developed by the
answering respondent for the domestic use of the residents

therein.

The allegation regarding tree felling is equally baseless. The Forest
Division, after conducting a site inspection through the Sub-
Divisional Forest Officer, has categorically recorded that no illegal

tree felling was detected within the boundaries of the township.
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The official inspection completely negates the false allegations
raised by the Applicants. It is evident that the Applicants have
levelled these allegations without any material and in disregard of

the findings of the statutory authorities.

Without prejudice to the above submissions, it is submitted that
Respondent No. 2 has at all times acted strictly within the four
corners of law. All construction and project-related works
undertaken by the Answering Respondent were carried out
strictly in accordance with the deemed Environmental Clearance
and other statutory approvals duly obtained from time to time.
The Answering Respondent has scrupulously complied with all
applicable environmental norms and regulatory requirements
during the development of the Project. Accordingly, the
allegations levelled by the Applicants regarding unlawful
construction, excavation, or tree felling without EC are wholly

unfounded, misleading, and liable to be rejected in limine.

PRAYER
In light of the above facts and circumstances, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to:

a. Dismiss the present Original Application filed by the

Applicants; and/or
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b. Pass any other order that this Hon’ble Tribunal may deem fit in
\

|

| For gfgmms; PVT, LTD,

the interest of justice.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 165 OF 2025
IN THE MATTER OF:
Kishan Lal & Anr. ...Applicants
Versus
The State of Uttar Pradesh & Others ...Respondents
AFFIDAVIT

I, Shashank Varshney, S/o Rajkumar Varshney, aged about 47 years,
Authorized Representative of Respondent No. 2 having its registered
| office at S-25, Green Park, Main Market, New Delhi — 110016, do

hereby solemnly affirm and state as under:

1. That I am the Authorized Representative of Respondent No. 2 in
the captioned case, and therefore am well conversant with the
facts and circumstances of the case and competent to swear this

Affidavit.

O
s s,

k - e
o A 2026 |
~ Peﬁﬁlﬁ Y,Gég_ggfb %ﬁy counsel, and I have read the contents of the reply and
b ' ol
Z}g;,.% e sHave understood the same.
LA § ) P \

For SMV A %C!ES PVT.LTD.

i\d)‘,

Au xisefi Signatory
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3.1 say that the same are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material
has been concealed from.
- ~ Forst isif)*gzégs PVT. LTD.
~\<Y\Vi‘ 6,;\%" eﬂt ug“’:;s‘ . L
ype 48907 ONENT 1y
e e 490 cange. DEPONENT ")
R 4
58 SIgn®
VERIFICATION:

I, the above-named deponent, do hereby solemnly affirm and verify
that the facts stated in the above affidavit are true to the best of my
knowledge and belief, no part of the same is false and nothing material

has been concealed therefrom.

Verified at 0 1 QE.Q}%QZﬁ day of December, 2025

For SMI AG i\;‘QIES PVT.LTD.
D NENT

Mithorised Sionalory
Wil AN Y

ceErT
5?%/3?& : daeesd AAANY
S!Qy \4'«\{"’, S s aeasegsas e

GO e v wrgiw By
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Unit No.-SB-64 (FF), Jatpuria Sunrise Plaza, [2-A, Alinsa Khand, Indirapuram, Ghazigbad - 201 010
Ph.: 0120-4849000 (20 Lines) Fax : 0120-4253913

Regd. Office : S-25,Green Park, Main Market, New Delhi - 110016

E-mail : enquiry@jaipuria-group.com, Visit us at : www.jaipuria-group.com

CIN No. : U74899DL1994PTC062671 Annexure R-1

CERTIFIED TRUE COPY OF THE EXTRACTS OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF M/S SMV AGENCIES PRIVATE LIMITED HELD ON OCTOBER 31, 2025 AT THE
REGISTERED OFFICE OF THE COMPANY AT S-25, GREEN PARK MAIN MARKET, NEW DELHI -110016

“RESOLVED THAT Mr. Shashank Varshney, General Manager (Projects), be and is hereby authorised to
represent the Company, SMV Agencies Private Limited, before the Hon’ble National Green Tribunal,
Hon’ble Supreme Court of India, Hon'ble High Courts, Pollution Control Boards, Ministry of
Environment, Forest and Climate Change (MoEF&CC), State Environment Impact Assessment Authority
(SEIAA), and all other judicial, quasi-judicial, administrative and statutory authorities in connection
with the matter titled “Kishan Lal & Anr. vs State of Uttar Pradesh & Ors.” (Original Application No. 165
of 2025) or any related proceedings, notices, inspections, compliance filings or submissions pertaining
to the Company’s Integrated Township at Village Shahpur Bamheta, NH-24, District Ghaziabad, Uttar
Pradesh.

RESOLVED FURTHER THAT the said Mr. Shashank Varshney be and is hereby authorised to:

1. Sign and execute the Vakalatnama, affidavits, petitions, replies, written statements,
applications, undertakings, authorisations, reports, and any other documents as may be
required for or incidental to such proceedings;

2. Engage, appoint, or authorise Advocates, Counsels, Solicitors, or other professionals to
appear and act on behalf of the Company;

3. File or submit replies, reports, or any other documents before any Court, Tribunal, Authority
or Committee including but not limited to the Hon’ble National Green Tribunal, Hon’ble
Supreme Court of India, State Pollution Control Board, Central Pollution Control Board,
Divisional Forest Officer, or District Magistrate; and

4. Take all such steps, actions, and decisions as may be necessary or expedient to effectively
represent and safeguard the interests of the Company in connection with the said
proceedings.

RESOLVED FURTHER THAT any action already taken by Mr. Shashank Varshney in connection with the
aforesaid matter be and is hereby ratified and confirmed.

RESOLVED FURTHER THAT a copy of this resolution certified as true by any Director or the Company
Secretary of the Company be provided to any authority, Advocate, or office as may be required for
record or reference.”

For and on behalf of

SMV AGENCIES PRIVATE LIMITED

For SMVAG @F%T LTD.
Mr. Rajkunar/Ramrakhiyani
Director Authorised Signatory

Date: October 31, 2025
Place: New Delhi

Jaipur

rREAL ESTATE DIVISION
An 1SO 9001:2000 Certiticd Company
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Annexure R-2

T siterer RiRer oot Ehof®o) anforarane
are ﬁ@'r'j§7/2025

AW THOTHOA 0 wordloT wofro, Rea ImdA= srgRen

TSRS TS 12U 3ifeAr wvs shewges onformae gwT
siftrpa ufaferfr et oaf aw 38 af gw st e

BAR AT Brazft srgRer werrsst witem 12u 3ifEAT Tvs
IR FdgI— 7739 7520 2503
TS SFaI— 7529976175

ZAT- rameshtiwariadvocate@gmail.com

qATH

aﬁ%ﬁ%ﬁ@%ﬁﬂ%ﬁ%ﬂﬁﬁaoao 599 U LMEYT

..cbh

T %\?n fan%lamﬁl

sfroTer o,

ey Haueil fereer fordger It B

1. I 5 a1dY U ursSde Tafdies weuesl 8| ardl/ wmageir
IUTH MEYZ dTdecl Ul ST deidila a ften
afsTamare # SdOIRts Trsafdia CTrgRen  FeRrset

e
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e B o I R efia &= =@ 21 sh
BT AT AT/ BITAt B i uraRfr T R
el HIIA B 3 F I qIe UN G eUer UH U
EXER HdA, iy Trgaa &zt Ud Ao
AT H dle uRgd Bl dAad WeRd [fres

3B Ut B |

. TE T ultar) ue ear iy offf IR R 2626

/A IHAT 0.2280 B0 H A 0.2030 oaAT HH
Rerd omet eMeyr wdeal dgdla a foiom onfermene &
AmaAviT oferer 81 If6 ufcardy & 3o @iy affa
arel/ weuell B SR Bea weae Ruc) st
2 zafie Ot/ weuel dR uREd @ i e IR
seae @Y sy W Rew @ ®r AT
1,32,66,050/— (0% &HAs dciiA o fBsarde s
g HUN) F T grRn o o fead d=e # v
doffpd  SHARETAT FEEEEd Raid 8.3.2022 B
fyogied g37 o7 I Uoilgd ShIREATAT HeTASTITA
T8 So—1 ToTee WBAT 18756 B Y 313 A 334
15 EHizE 2302 U &elies 8.3.2022 I AWAATZR
Terd  oToTITETSE & wrfera @ dohga ¥ SudE
ﬁﬁhagﬁragﬁwa%mwﬁanﬁmmgwﬁa

——

% -

PHaET AT B
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3.?13%3?:?3@%@3?3@3@'%3@7?%
uemmam%%%m'aﬁém%mﬁxmeﬁ
au%aﬁa‘:éﬂ—a%aa%ﬁﬁa%ﬁwaawm

T

(). o5 5 TUUeT BiFa F o Jeft B HT 3B
et off wer @r & o genm fEHI wer (@El/
HITET) BT FAPB U Boolm Jemd B THT BT STEOTT |
(). =& 1% gew war ofard)) sigefee onfr @ 2
@fcrare)) sra: uersm ver @RE) @ saw A T
fersper et @ srgefr Ricnfrsr onforemare & orht
gioft |

(iii). =15 & IFT@ IFufa R AATAT Uollpa wAX Bt
forae feaiies 08.03.2022 3 =nfer RaEics 07.02.
2023 a6 dF Ul B 3T fHIE AsmEEy aow
JFafea w1 Ry asr g uer @foard)) Iew fEdfi=
ueT (arel/ waas)) srerar IS A1 @1 angdl asdw
T dBHIA B Uoitded dHX QT |

(iv). =& 5 T et (@rdl/ woye) oo Feafed &t
JATAT IS ATH BT R AT AATH BT TR
vaH uer @fcarcd)) a fdfiwr uer (@l waqsh) sraer
30 B B AFAR &7 Hov dire el et @t
FwFaAt) P IferpR don 5 98 I AFR &

T
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St @qﬁﬁm?“W)smémﬁmmsmé

aTﬁqEﬁa%ammraarsméam%maﬁszﬁsm
a:ﬁaawamerﬁaszﬁil

V). & & = gew et @Rvad) soa Rag RR
& 3w wwuRe @ YaEr fadw ger (@}, wwuef)
B TF I AR wear B A Fahw wer @t/ wFus)
o1 3P Bon 75 T8 9w TR BT YT Eraﬁre?:
3IETAT U 86 H B o |

(vi). o8 5 facia ver @Y/ woueh) zaq fra T
H IR Jeafed & AAT U b I @ BIAT
dr g uer (wierardl) @i siffere gom R 3w

TSI Pl G UTT eI Sl Db of |

(vii). I8 To5 T uer @<t/ wausl) 3oa wafeq r

=TT 3m?fzaaﬁamam3m—e‘?%ﬁ?eﬁ%m

FHAT T A 1A B AT BN 3w TRy w1 AT

Goral

4. UE Top Uolpd SHeRETAT FAEREEY fdsifha 8.3.
2022 RwiRa ®Ha IHT aEl/ Hwayst o ufdard
®Y FJIR FATET /AredFHee 3idhel 13,85,000/—~ (@
o fa=h s o) Rfdes ot gz ser e
oI dem 9y IS 1,18,81,050/— (Th FHAS 3OE

SRT TENI SR A H9A) JHrH & JHAI del/

ho



fSromfte e REETa iU TR Sl S —
FETARET F Jarer e Oy o g IR
& ol ufrardt amr o wwroo @ AR R
AFATT & U @ oy off swfw kg EERICIT)

H Jaem BreaRe F@ 3 gy |

. IE 16 3 saeReaT Fermay @ 3hA H ardl/
a%m%ﬁ'?ru%arﬁas‘r%mm'ﬁaﬁ
1,87,85,000/~ (Ueh Iz A ar=g =it zore
HAA) 3ET H R 3@m w=e=fer F 5,00,000/~
(Uier o= w9) Rssg sigafa uta sz o1 =t off

emfdreT &1

HoH0 | Baisw B%TGEB'ET. BEEUL] !

1. 29-07-2021 | NEFT 1,85,000/- J

2. 30-07-2021 |RTGS 2,00,000/-
30-07-2021 |RTGS 10,00,000/-

3. 26-04-2022 | RTGS 10,00,000/- J

mn

N
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|4 [26-042022 [RTGs 10,00,000/-
E
05-05-2022 [RTGS  |3,00,000/-
6. 14-07-2022 |RTGS 10,00,000/-
7. 06-08-2022 |RTGS | 10,00,000/-
8. 06-08-2022 | RTGS 5,00,000/-
9. 07-02-2024 |NEFT  |6,00,000/-
10.  [16-02-2024 | NEFT 3,00,000/-
11.  |06-03-2024 | NEFT 17,00,000/-
12. | 08-05-2024 |NEFT 20,00,000/-
13, [24-04-2024 |NEFT | 10,00,000/-
14. 26-06-2022 |RTGS 20,00,000/-
BT AN 1,37,85,000/-

G,W%mmmﬁaﬁhwﬂm
ufdwmar &bt e 2fdr 3fehe 1,32,66,050/— (Th TS
TR o BErT g9 UmE HudA) 9 3w

5.00,000/~ (dfg =msr HUA) AHA sty & Tl

U SN
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aifer e 3Bt 1,37,85,000/~ (UH wAs  Fed

o TrERl o Sud) ad)/ meush o wfhardt @
3T HT R ufardt & gwr 9l maust B IE
SISt & ot o ufqardy & SwRRYyer  ueserd
AFTeq @ sy srgafay wra w2 o @, aa yfdacr

& TodengaAr adly, weust & 3o SHIAATH H affa
T BT JeTaAT By & U R”eiies 7.3.2024 @F

ugeT  3ice
7,56,200/— (9 IRT BOE ST &l Al HIA) BT
TFT FAE BT JATAT ek HA T d¥eg W
Tl Seaoiiz R & drdoe ufgart Reies 7.3.2024

B AT e%eglemﬁﬂma%mﬂﬁﬁﬁaﬁaﬁ.

JTAT T a@ F S yfaarel, aEl/ wFusl B Bh A
SHIRYET TIATed BT JATHT B A JA AT IA T8I
SrTdar gelT 3 ET #

. T8 T AT 21.04.2025 & OHIT UH ASTE gd
aIEY, weTel B FR-AR IGgAY B UT Ulaardt oF
ICCICE )5.04.2025 P 3T SHIAITATHAT FAgIGTTT H
atfa weufed &1 JeATAT ardY, HEAST B FB H BT
® RS R 21.04.2025 & fafy Rrra @I )
fRelis 21.04.2025 @I ddl/ Heusll & g
uferferier sft Egatﬁﬁ‘ %g IRT FHATEAAT FETETA H

afvfa wesora JATeT T JAeTAT Iidl/ Hedsil B &b

N
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ﬁ%‘wﬁﬁmaﬁqﬂﬁm%mamzﬁaaq
PRI anfrermars UET IR AN wraferer A B
mqrm@rmaﬁmuﬁwﬁmmﬁmm
u%aﬁmﬁanmm%mmﬁmﬁq
TE IR ARy wmIgR X R 21.04.2025 @Y

Swiﬁgsmamaﬁg‘mﬁm?%mmafaa
IfSTETEE H gt BRI |

. TE b Reis 21.04.2025 @& oo gfEE AT

ISR anfSTeaTe B wrefeer & seq SBIISATAT
e H aftfa weufed &1 Jermer ardl; weget @&
&b H HIST @l 3T a9 qGEl/ HIget F  Iuer
aiftraae & A A flai®s 23.04.2025 FH TH
3T B AR Ua a5 ufardt k=i os.
05.2025 & IAT IORSR IMSTAEE B BRIAT H
37MTHT Uoilhd SHRASTHT HSIIGET H dafofg gestord

AFgfcd BT JATAT qIet/ HFh B FF A foroariea o=

. T8 T afcw ais 23.04.2025 H 3ifea f&fer

T&aiiep 5.5.2025 I ardl/ w3l B 3ifergpa ufafeafar
s wmociy ,%g SHIUTETHT HSIGEY  &aiich 8. 3.
2024 H aftta =awufed @1 S=renr ardl/ weusi &
g 3 ufdard JF Tooifka swes 2g @ e @
AT JG AARER INfoITEE & wmIfaT H JAE A

s s



10

37,

W T WA &1 gemeR wear wwr wweg whard
AR Feulea @ ¥sien Al mmmEh B s &
TR wy @ e & amem Ay, weeeR
FARISER onfsramae @ wmafes 3 Bais 5.5.2025
B U JaAE T A W TS Tof B |

T& T adl/ weuel SheRYeET AFRE HT BT B

T W swgm T TR @ D) A€, B F Raiw
7.3.2024 @ THIRYST JAFd HT B & ToAQ
gfcrardl & Trdengar a1 agdr HRrAr qer ufaared

B Heat uT JarA ook s &g ger: Raid 21,

04.2025 @ Ja IR nfoume & wHEiay A
3T TH Jae A & FGRI &6l Il deiuRied
giard @B oS e Jeren ersuida wer @t

ifr Rafes 5.5.2025 orgd BT TH JAR B ATeT

SaefER e B HRIiIAT oie JaE A QTl?i’
s URraTS @7 TSI AT T8T| uved Weardt e
SrqifEa e FE SN $H uSR ardl/mede auygaT

affie 31ET HIS @ IUed WeeoTd Haied T S

R I S BB I HUe B AT Ad T
ez @ T wET R Ueg URMETE STel kY S
ﬁmﬁwﬁﬁ@mm
fioics 8.3.2022 & SGUTCl H THATYST UEAINA

b
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AT B AATAT Y, wIMA B BB F ey B Bro
TR FE R

11.92 5 oo ufgard Rais 5.5.2025 @7 SHAIYET

SOt \IIfed bl JeA@Al A/ Pl B EH A
foroaiea wwar oo R sfaw ontaTEe @t
3T a9 i€l gl & siftrpa ufaferfer ufeardl @
frara e Wk Reis 18.05.2025 W IF IR
SHIRYET ULETOId HIdTed hl JelTAT drdl/ et &
g A TwiRd & o w1 sRu gel ar ufaard)
SIS & OTIT U gHG! S U HET b a8 SHIAIYRT
TeSToTad AFTed BT ASATAT TEY/ Hdefl & &b H A8l
PHIOM T olee & SHIRYET ugsord Haufed i famelt |
31 I fehy 3 M| URTaEl & IR THST A TS
e & T uftard #Aeeiy soemer @t Afer @bt
Riefeee srgurerer 5 ot wiRa e Rem dsiiaga
SHIRATAT Heead &ailthad 8.3.2022 & 3IIFAR
SHIAIYET ULHAITd AT BT JSATHT dTEl/ FHdel &
w9 B B FAR qE T S AsARR wof dor X
SHAIYET U FAFufead I AT Y s H B

a9 SH aTe @ IMALTHhdT FASHH s, ALl A g

128 T ufgarer & adly  weusl A dudel

1,32,66,000/— (@F &I INA = Bands =02
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DUY) WAL FEWT 2626 ANBT 0.2030 SRR
Rra ot etegy wede gworenr mwen dEdie T e
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Sted #H el 3 ot ' 3R uftardl S @il
THIRYST ATed &1 AN qEt @B & H A& B
T/ & Td A 3w o faha wa &t gHS T @
2 Sawm 5 gfoad &r &g Jafas 3ifdemr ura
STET T

Tz o ufitardt & 3o g A Uolied SHIAETAT
FeeEma A afvta Il ® vas H JIYeT gt
UT 3N B dATaS[E drel/ HIUsl & Bh 3 SHIIYET
HFafem 1 Jarer Trouiied et B W B 3R
SHUIET uesard Heufea H fRdr arew @ famw
FHI B HFP T W & ode ghrardl  dofiga’
gHAATAT Rarifeha 8.3.2022 & aftta swmIyer
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oo & U dAanferes o F afcEh=s 2
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TRA BU THAIYET Hesord wIufdd @t feft srew @
Tepe e & Swa & orr Y 9t/ memEh @
gofie effgy Eeft fowa s gar o a3y Fersett
UHIT A JIg &) groft| It/ meusht or I gaH
TEAT g 81 i SHIAIIET uesota  Jafed @l
ool whwer wREE T BT ger 3 saR SR
Bl THIRYST UeTold Jaulea ot fheft s & Resx
el BT AeMierds IMMEBR Ut T8 & | sAferd Figem
HI Acgaorel it Y/ It B TH H B |

148 &6 Tl &1 BRI tﬁﬁ@ SHRARSTAT  HABTGTIT
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21.04.2025 P JAIMSITGR oNioraATEg & wrafa
# 3THR AarAr RBrouikd e T 3meardEe o udeg
FARoRgT fSTEe & HEiad # 3T6ET Q%Ené’r
mﬁ/mﬁmﬁ%ﬁﬁwaﬁww
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AATHT Fem e Reeries 13.05.2025 @ doheg
SPIRETHAT FAeTagiasr Retifesa 8.3.2022 @7 G E
T TR BU SBURYST weAod wIARE wr dawam
TR wRE F aifem g den swerger afv @
et s @ Resa we @ d e awersr T

AMEGT weger deflcT o Rrem onforamare 3 Scgss
g3 T AN FAeEhw e @ Saq arg @
Herars. w2 Tarfdfa e w1 wor=a e U 7 |

15.9¢ o6 a1g &1 el Uolid SHAETAT FASTAGTST
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& ufamar It g9AfeT e 1,32,66,050/— (UH
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Ad D ST gEIRYET weera TR R oS
S STFAT 2626 IHAT 0.2030 &0 fH Rerg ana
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] MEMORANDUM OF UNDERSTANDING

Thﬁ; deed of MOU is executed at New Delhi on this the I‘f’ day of January 2012 BY
AND BETWEEN

g

{1)" M/s JAIPURIA INFRASTRUCTURE DEVELOPERS PVT LTD, a company
incgrporated under the companies Act 1956 and having its registered office at S-25
Green Park Main Market, New Delhi-16, acting through its Authorized Signatory Sh. ltesh
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
11%016 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

(2) M/s VIBHU DRINKS PVT LTD. a company incorporated under the Indian Companies
Actt1956 and having its registered office at F-4(A), MIDC Industrial Area Hingana,
Nagpur, Maharashtra — 440016 .acting through its Authorized Signatory Sh. ltesh Patwa
s/o®P h. S C. Patwa, residents of S-25, Main Market, Green Park, New Delhi 110016 duly
authorised to sign the present agreement vide resolution dated 06.01.2012.

(3) RISK FREE TRADERS PVT LTD. a company incorporated under the companies Act
19 and having its registered office at 1862 Mahalaxmi Market, - Bhagirath
Patdce,Chandni Chowk,Delhi-110006,acting through its Authorized Signatory Sh. Itesh
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
11@16 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

(4) gn/s SURYA VAIBHAV DEVELOPERS PVT LTD. a company incorporated under the
companies Act 1956 and having its registered office at S-25 Green Park Main Market,
Né&.¢ Delhi-16,acting through its Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C.

Patwa, residents of S-25, Main Market, Green Park, New Delhi 110016 duly authorised .
to sign the present agreement vide resolution dated 06.01.2012. S et G LR 2 4}@ /7¢" J
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(5) M/s RUSHABH MARKETING PVT LTD. a company incorporated under the
companies Act 1956 and having its registered office at 14-B Raja Santosh road,
KQLKATTA, West Bengal acting through - its Authorized Signatory Sh. Itesh Patwa s/o
Sh: S. C. Patwa; residents of S-25, Main Market, Green Park, New Delhi 110016 duly
auﬁhorised to sign the present agreement vide resolution dated 06.01.2012.

(6)E M/s JAIPURIA LEO SOFTWARE AND SYSTEMS PVT LTD. a company
ingprporated under the companies Act 1956 and having its registered office at F-4(A),
MIDC Industrial Area Hingana, Nagpur, Maharashtra — 440016,acting through its
Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main
Mdrket, Green Park, New Delhi 110016 duly authorised to sign the present agreement
vide resolution dated 06.01.2012.

(7)g M/s HYDERABAD BEVERAGES PVT LTD. a company incorporated under the
comparies Act 1956 and having its registered office at G-4 and G-8,Ground Floor, Plot
no§4 Park View Colony, Srinidhi Residency, Hasmatpet, Beside Reliance Fresh
Sinkadrabad, Andhra Pradesh-500009 acting through its Authorized Signatory Sh. Itesh
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

é
(8);’JAIPURIA ADVANCE TECHNOLOGIES PVT LTD. a company incorporated under
the,_companies Act 1956 and having its registered office at 1862,Mahalaxmi Market,
Bh§girath Palace,Chandni Chowk,Delhi-110006,acting through its Authorized Signatory
Sh. ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New
De%ﬁi 110016 duly authorised to sign the present agreement vide resolution dated
06.01.2012.

(9)3' AIPURIA COSMETICS PVT LTD. a company incorporated under the companies Act
1956 and having its registered office at S-25 Green Park Main Market, New Delhi-16, ‘
acfl g through its Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C. Patwa, residents 4 4 ,/ /:a 117
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of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(10) BANKE BEHARI INFRASTRUCTURE DEVLOPERS PVT. LTD. a company
incorporated under the companies Act 1956 and having its registered office at
1862,Mahalaxmi Market, Bhagirath Palace,Chandni Chowk,Delhi-110006,acting through
its Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main
Market, Green Park, New Delhi 110016 duly authorised to sign the present agreement
vide resolution dated 06.01.2012.

(11) STEEL CITY BEVERAGES PVT. LTD. a company incorporated under the
companies Act 1956 and having its registered office at Adityapur Industrial Area, Kandra
Road, Jamshedpur, Jharkhand-831109 ,acting through its Authorized Signatory Sh.
Itesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

(12) NAGPUR FROZEN FOOD PRODUCTS PVT. LTD. a company incorporated under
the companies Act 1956 and having its registered office at F-4(A), MIDC Industrial Area
Hingana, Nagpur, Maharashtra — 440016,acting through its Authorized Signatory Sh.
ltesh Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

(13) SREERAM DRINKS PVT. LTD. a company incorporated under the companies Act
1956 and having its registered office at Nimpur, Jagatpur, cuttak, Orissa-754021,acting
through its Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C. Patwa, residents of S-25,
Main Market, Green Park, New Delhi 110016 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(14) UNIVERSAL DRINKS PVT. LTD. a company incorporated under the companies Act
1956 and having its registered office at Somalwada, Wardha road, Nagpur, Maharashtra-
440015,acting through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa,
residents of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign
the present agreement vide resolution dated 06.01.2012.

(15) JAIPURIA DUROBUILD PVT. LTD. a company incorporated under the companies
Act 1956 and having its registered office at S-25 Green Park Main Market, New Delhi-
16,acting through its Authorized Signatory Sh. ltesh Patwa s/o Sh. S. C. Patwa,
residents of S-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign
the present agreement vide resolution dated 06.01.2012.

(16) SMV REALTORS PVT. LTD. a company incorporated under the companies Act
1956 and having its registered office at S-25 Green Park Main Market, New Delhi-
16,acting through its Authorized Signatory Sh. Itesh Patwa s/o Sh. S. C. Patwa, residents
of §-25, Main Market, Green Park, New Delhi 110016 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(17) JAIPURIA TOWNPLANNERS PVT. LTD. a company incorporated under the
companies Act 1956 and having its registered office at S-25 Green Park Main Market,
New Delhi-16,acting through its Authorized Signatory Sh. itesh Patwa s/o Sh. S. C.
Patwa, residents of S-25, Main Market, Green Park, New Delhi duly authorised to sign
the present agreement vide resolution dated 06.01.2012. _ &’;M 'Zl;v £ 0
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(18) NITISHREE BUILDTECH LTD, a company incorporated under the companies Act
1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-ll, Kondli-
Gharoli, Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized Signatory Mr
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-ll,Kondli-
Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present agreement
vide resolution dated 06.01.2012.

(19) K.N. CONSULTANTS PVT LTD. a company incorporated under the Indian
Companies Act 1956 and having its registered. office at 517-AFifth Floor, Narain
Manzil,23 Barakhamba Road, Cannaught Place , New Delhi-110001 acting through its
Authorized Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA
Flats ,Group-ll,Kondli-Gharoli, Mayur Vihar Phase-lIl,Delhi-96 duly authorised to sign the
present agreement vide resolution dated 06.01.2012.

(20) SHOURYA BUILDERS PVT LTD. a company incorporated under the companies Act
1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group-Il,Kondli-Gharoli,
Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized Signatory Mr PREM
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-ll,Kondli-Gharoli,
Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign theé present agreement vide
resolution dated 06.01.2012.

(21) NITISHREE INTERNATIONAL PVT LTD. a company incorporated under the
companies Act 1956 and having its registered office at 78-B,sec-D-2, DDA Flats
,Group-ll, Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized
Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-
Il,Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(22) FUN ‘N’ FOOD PVT LTD. a company incorporated under the corhpanies Act 1956

and having its registered office at 27-A,Metal Calf Street ,3 Floor ,P.S.Bar Bazar
,Kolkata ,west Bengal -700013.acting through its Authorized Signatory Mr PREM
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-ll,Kondli-Gharoli,
Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present agreement vide
resolution dated 06.01.2012.

(23) PRE STAR TRADING PVT LTD. a company incorporated under the companies Act
1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-ll,Kondli-Gharoli,
Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized Signatory Mr PREM
KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-ll,Kondli-Gharoli,
Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present agreement vide
resolution dated 06.01.2012.

(24) SHOURYA BUILDCON PVT LTD. a company incorporated under the companies
Act 1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group-II,Kondli-
Gharoli,Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized Signatory Mr
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-Il,Kondli-
Gharoli, Mayur Vihar Phase-Ill,Delhi-96 duly authorised to sign the present agreement
vide resolution dated 06.01.2012.

(25) SHOURYA INFRASTRUCTURE PVT LTD. a company incorporated under the
companies Act 1956 and having its registered office at 78-B,sec-D-2,DDA Flats ,Group-
Il,Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized
Slgnatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-
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Il,Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(26) SHOURYA PROMOTORS PVT LTD. a company incorporated under the companies

Act 1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-ll, Kondli-
Gharoli, Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized Signatory Mr
PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-ll,Kondli-
Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present agreement
vide resolution dated 06.01.2012.

(27) AURA INFRASTRUCTURE PVT. LTD. a company incorporated under the
companies Act 1956 and having its registered office at 78-B,Sec-D-2,DDA Flats ,Group-
Il, Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96,acting through its Authorized
Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-
Il,Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(28) NITISHREE INFRASTRUCTURE LTD a company incorporated under the Indian
Companies act,1956 and having its registered office at 78-B,sec D-2, DDA Flats, group-
Il, Kondli- Gharoli, Mayur Vihar Phase-lll, Delhi- 96 acting through its Authorized
Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-
I, Kondli-Gharoli, Mayur Vihar Phase-lll,Delhi-96 duly authorised to sign the present
agreement vide resolution dated 06.01.2012.

(29) ANS CONSTRUCTIONS P LTD, having its registered office at 144/2, ASHRAM,
NEW DELHI-110014 acting through its Authorized Signatory Mr PREM KUMAR S/o Shri
KISHAN LAL R/o 78-C,sec-D-2,DDA Flats ,Group-Il,Kondli-Gharoli, Mayur Vihar Phase-
IIl,Delhi-96 duly authorised to sign the present agreement vide resolution dated
06.01.2012.

(30) ANS APARTMENTS PVT LTD, having its registered office at 78-B,sec D-2, DDA
Flats, group-Ill, Kondli- Gharoli, Mayur Vihar Phase-lil, Delhi- 96 acting through its
Authorized Signatory Mr PREM KUMAR S/o Shri KISHAN LAL R/o 78-C,sec-D-2,DDA
Flats ,Group-ll, Kondli-Gharoli, Mayur Vihar Phase-Ill,Delhi-96 duly authorised to sign the
present agreement vide resolution dated 06.01.2012.

AND

(31) M/s. SMV AGENCIES PVT. LTD. hereinafter after referred to as Lead members
and/or Private Developers (PD) a company incorporated under the Indian Companies
act,1956 and having its registered office at 1862,Mahalaxmi Market, Bhagirath
Palace,Chandni Chowk,Delhi-110006.acting through its Authorized Signatory Sh. Itesh
Patwa s/o Sh. S. C. Patwa, residents of S-25, Main Market, Green Park, New Delhi
110016 duly authorised to sign the present agreement vide resolution dated 06.01.2012.

WHEREAS all the parties signing this Agreement unconditionally declare to each other
that they are duly authorized to sign, execute and perform this agreement and carry valid
authority to enter upon this Agreement and has obtained all necessary and requisite
approvals/sanctions/resolutions/consent etc. from their respective members / directors /
shareholders as may be required under the relevant provisions of The Companies Act,
1956 and/or under their respective Memorandum and Articles of Association / rules / bye-

laws etc. as the case may be. < £ 05
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WHEREAS the parties herein entered into diverse Consortium Agreements the last
dated 27.03.2010 and also Collaboration Agreement dated 12™ September, 2007
(hereinafter referred to as “Earlier Agreements”) for jointly developing Project at NH-24,
Shahpur, Bamheta, hereinafter called the “Township” of which License is in the name of
M/s SMV AGENCIES PVT. LTD. (Consortium) as per Development Agreement dated
13/02/2007 executed between GDA and M/s SMV AGENCIES PVT. LTD.. (annexed
here as Annexure 1)

WHEREAS parties 1 to 17, are jointly referred to as “JAIPURIA GROUP”, party of the
first part and Parties 18 to 30 are jointly called the “NITISHREE GROUP” party of the
second part and Party No. 31 i.e. M/s SMV AGENCIES PVT. LTD. is referred as lead
member / private developer/ licensee.

AND WHEREAS, the present agreement is in continuance of the aforesaid Consortium
Agreement dated 27.03.2010 and Collaboration Agreement dated 12" September, 2007.

AND WHEREAS, the Plan for the said Township was approved by GDA vide their Map
No. 1106/ EHA /Layout Plan/29-11-2010 situated at NH-24, in the name of M/s SMV
AGENCIES PVT. LTD. (Consortium), at Village Shahpur Bamheta, Tehsil & Distt.
Ghaziabad for a total area of 113.077 hect. (279.415 acres). It is further stated that in
view of aforesaid fact M/s SMV AGENCIES PVT. LTD. also entered into the
Development agreement dated 13.02.2007 with the GDA for the purpose of overall
development of integrated township and now it is imperative on the part of all the
aforesaid members of consortium to join their hands together and extend mutual co-
operation to each other so as to properly develop the integrated township as whole.

AND WHEREAS, the parties hereto have already purchased certain lands and are in the
process of purchasing balance land as per approved map, falling in said integrated
township and it is imperative that for the purpose of proper development and also to
avoid confusion in mind of all the existing and prospective allottee in said integrated
township all the constituent members of said integrated township shall properly identify
and demarcate the area of integrated township so as to develop the entire township in
proper and professional manner with the overall co-operation of each other hence this
agreement does not constitute the sub-division of integrated township and areas are
coloured and marked properly for proper development, to avoid accounting disputes
between the consortium members and as well as sharing of expenses for overall
development of integrated township and also to execute the sale deeds in due course
without any dispute and hurdle in favor of all the existing and prospective allottee(s) in the
project.

AND WHEREAS, the plan for said Township was approved by GDA vide their Map No.
1106/ EHA /Layout Plan/29-11-2010 (Hereinafter referred as Annexure 2) situated at
NH-24, in the name of M/s SMV AGENCIES PVT. LTD. (Consortium), at Village Shahpur
Bamheta, Tehsil & Distt. Ghaziabad, after sanction of aforesaid Map by the GDA the
parties hereto to avoid any confusion on the area and for proper overall development of
integrated township has hereto demarcated the respective zone A and B to be developed
by respective group of companies with the active participation and co-operation of each
other so as to execute the sale deeds in favor of the existing and prospective allottees of
respective groups in due course. .

AND WHEREAS, the parties hereto after going the approved map of GDA hereby
mutually decided to earmark and define the Zone A as green colour falling under
exclusive control of NITISHREE GROUP which consist of Under institutional zone:-
School No-1 Area - 13722 sgm, School No-3 Area - 8410 sgm, Under community @aj
facilities, Nursin homel Health Centre — 1 Area - 3650 sgm, Under Nursm home/
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Health Centre — 2 Area - 4475 sqm, Under Community centre Area - 4857 sqm, Under
residential zone, Plots/Schools/EWS/LIG/Commercial-10,Commercial-5 &
Commercial-4 of pockets no. A, B, C, D, E, F,G (of block no. K & L) which is also
earmarked as Green colour on Annexure 3 which shall be integral part and parcel of
agreement.

AND WHEREAS, the parties hereto after going the approved map of GDA hereby
mutually decided to earmark and define the Zone B as red colour which consist of Under
institutional zone, School No-2 Area - 10474 sqm, School No-4 Area - 3050 sgm
Under residential zone Plots/Schools/EWS/LIG/Commercial of block no. A, B ,C ,D ,E
F, G, H which is also earmarked as Red colour on Annexure 3 which shall be integral
part and parcel of agreement.

AND WHEREAS the copy of map approved by GDA along with its letter bearing No
639/m.p./2010 dated 30.11.2010 is annexed with this agreement as Annexure 2 which
shall be considered as integral part and parcel of present agreement. The map showing
the Zone A earmarked to NITISHREE GROUP coloured in GREEN colour and Zone B
earmarked to JAIPURIA GROUP coloured in RED colour is annexed with this agreement
as Annexure-3. (hereinafter referred to as Working Map).

AND WHEREAS, now it is imperative between the parties to clearly demarcate and
identify the area on which the respective parties shall have development rights only so as
to avoid any confusion between the parties and entire development work at integrated
township can be carried out without any confusion, disputes and differences between the
parties and also to provide clarity in the mind of the existing and prospective allottee in
the project.

And Whereas apart from above NITISHREE GROUP and JAIPURIA GROUP is also liable to
pay the Lead member, their proportionate share towards expenses incurred or to be incurred

in developing the said Township.

And whereas M/s SMV AGENCIES PVT. LTD. has already incurred huge amount on such
development; and NITISHREE GROUP owes its proportionate share payable to M/s SMV
AGENCIES PVT. LTD. and where as in order to exclusively develop, control, sell, transfer,
and manage their Zones and free movement in their respective zones and also for smooth
development of Project, the parties have agreed to enter into the present MOU on the

following terms and conditions:-

NOW THEREFORE THIS MOU witnesses as under:-

1. a) That the parties agree, confirm and represent that in Zone “A” the total
land is 42.40388 hect. (104.78 Acres) as shown in Annexure 3 (Hereinafter
referred to as Zone A land).

b) That out of the said Zone A land NITISHREE GROUP is owner of 11.621
hect. (28.715 acre) land as shown in Annexure 4 (Hereinafter called as Zone
A owned land).

c) That further in the said Zone A land, land measuring 10.0775 hect. (24.9015
acres) of land belong to JAIPURIA GROUP as shown in Annexure 5
(Hereinafter called as ‘JAIPURIA GROUP land’).

d) That land admeasuring 8.9458 hect. (22.1052 acres) out of the aforesaid
JAIPURIA GROUP land as shown in Annexure 6 (Herelnafter caIIed as 'Zone
A Exchanged Land’). ” s
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e) That land measuring 1.1316 hect (2.796 acres) out of the JAIPURIA
GROUP land more particularly shown in Annexure 7 is retained by JAIPURIA
GROUP until settlement of dues and expenses. (Hereinafter referred to as
‘Zone A unexchanged land’). '

f) That the balance land measuring 19.6904 hect. (48.655 acres) falling in Zone
A is yet to be purchased and acquired by NITISHREE GROUP (more
particularly shown in Annexure 8) (Hereinafter called ‘Zone A Unpurchased
land’) :

g) That in Zone “B” the total land is 70.6738 hect. (174.635 Acres) as shown in
Annexure 3 (Hereinafter referred to as Zone B land).

h) That out of the said Zone B land JAIPURIA GROUP is owner of 36.191 hect.
(89.3090 acre) land as shown in Annexure 9 (Hereinafter called as Zone B
owned land)

i) That further in the said Zone B land, land measuring 11.0926 hect. (27.41
acres) + 0.1390 hect. (0.3435 acres) of land belong to NITISHREE GROUP
as shown in Annexure 10(Hereinafter called as ‘Zone B Exchange land’)

j)  That the balance land measuring 23.4382 hect. (57.916 acres) falling in Zone
B is yet to be purchased and acquired by JAIPURIA GROUP (more
particularly shown in Annexure 11) (Hereinafter called ‘Zone B Unpurchased
land’)

2 That both the groups admit and acknowledge that the following
approvals, clearances and permissions are still required for the development of
Integrated Township and necessary expenses are required to be incurred:

a. Electricity load sanction and execution.( shares based on load requirement )
b. Central Ground water authority approval.

c. NHAI

d. GAIL Approval.

e. Extension of license permission.

f. Vilage Development.

g. Dumping Yard Development.

That all such approvals etc. shall be procured/ issued in the name of M/s SMV
AGENCIES PVT. LTD. and the financial liabilities is also upon M/s SMV. AGENCIES
PVT. LTD. As per the collaboration Agreement, each group is liable to pay its
proportionate share of expenses as under:

NITISHREE GROUP 37.5%
JAIPURIA GROUP 62.5%

NITISHREE GROUP and JAIPURIA GROUP undertakes to pay their respective share to
M/s SMV AGENCIES PVT. LTD. within 30 days of demand, failing which the same shall
carry interest @2% p.m. till the payment is made. However, to secure the repayment of
M/s SMV AGENCIES PVT. LTD.'s dues, Approx. 2.122 hect. (5.2439 acres) land is kept
as security with M/s SMV AGENCIES PVT. LTD. details of which is given below:-

(@) 1.1315 hect. (2.796 acres) land belonging to JAIPURIA GROUP not being
exchanged with NITISHREE GROUP (unexchanged land as shown in Annexure 7)

(b) 1.0139 hect. (2.5054 acres) land belonging to NITISHREE GROUP which has been
exchanged with JAIPURIA GROUP without any land parcel in return as per
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3) In case, NITISHREE GROUP fails to clear all the dues towards further expenses to be
incurred by M/s SMV AGENCIES PVT. LTD. on account of and as per Clause 2 above
maximum within 6 months of the date of this MOU, the land mentioned in Clause 2 (a)
shall remain absolute property of JAIPURIA GROUP & land mentioned in Clause 2 (b)
above shall be assumed to be given by NITISHREE GROUP to JAIPURIA GROUP and
NITISHREE GROUP undertakes to complete all legal formalities in this respect and give
necessary documents in favour of JAIPURIA GROUP accordingly.

However if NITISHREE GROUP pays all the dues as mentioned above within six
months form the date of this MOU, then land mentioned in Clause 2 (a) shall be
exchanged with NITISHREE GROUP with all legal formalities and resolutions will be -
given in favour of NITISHREE GROUP and the land mentioned in Clause 2 (b)
JAIPURIA GROUP will procure at its costs 1.0139 hect. (2.5054 acres) land to
NITISHREE GROUP in zone A.

4) That, land admeasuring 11.0926 hect. (27.41 acres) (Zone B Exchange Land as per
Annexure 10) and 0.1390 hect. (0.3435 acres) (Outside DPR) falling in concerned zone is
procured or owned or controlled by the NITISHREE GROUP and/or its associated
companies in Zone B, such companies of NITISHREE GROUP shall execute all such
documents in favour of JAIPURIA GROUP |, including irrevocable attorneys and/or board
resolutions, indemnities, affidavits, agreements etc, thereby granting the exclusive rights
of construction, development, obtaining map approval, sanctions etc, execution of sale
deeds to the JAIPURIA GROUP for lands situated in ZONE B, thus all developmental
and selling rights in respect of such land falling in such zone shall be governed by the
JAIPURIA GROUP in Zone B. Similarly land admeasuring 8.9458 hect. (22.1052 acres)
(Zone A Exchange Land as per Annexure 6) is procured or owned or controlled by the
JAIPURIA GROUP and/or its associated companies in Zone A, such companies of
JAIPURIA GROUP shall execute all such documents in favour of NITISHREE GROUP,
including irrevocable attorneys and/or board resolutions, indemnities, affidavits,
agreements etc, thereby granting the exclusive rights of construction, development,
obtaining map approval, sanctions etc, execution of sale deeds to NITISHREE GROUP
and , for lands situated in ZONE A, thus all the developmental and selling rights in
respect of such zone area shall be governed by the NITISHREE GROUP in Zone A so as
to assure overall development of integrated township.

5) The respective GROUP undertakes not to create any further lien, mortgage, charge or
any other third party interests in respect of Iand owned by each other in zone A and Zone
B as the case may be. It is the responsibility of both the group to take NOC from the Bank
for the lands mortgaged with Bank etc as may be falling in each other area before
registration of exchange deeds if any required to be executed or agreed to be executed °
between the parties. The registration of such Exchange Deeds as and when required is
subject to NOC from the Bank. Each group shall also permit the other group to verify from
its records that no lien, mortgage, charge or any third party interest has been created
against the land and /or assets owned by each group and if necessary and so desired by
the, NITISHREE GROUP and JAIPURIA GROUP shall also provide to each other, the
copies of such supporting documents as are necessary.

6) That, each group shall keep the other GROUP fully indemnified and harmless against any
loss or liability, cost or claim, proceedings that may arise against the respective group on .
the project land by reason of any failure on the part of the concerned group to discharge
its obligations to the allottee/proposed allottees /flat buyers/plot buyers/ GDA/ any other
concerned authority. Further each group undertake to keep the other group indemnified
against any losses or liabilities or claims or actions or proceedings against the concerned
group on account of any acts or omissions or commissions or violations or breach of any
of the terms of the agreements entered into with the allottees/flat buyers/plot buyers =
/r-r Aa% ~~y
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The Parties shall at all times:-

a. Co-operate in good faith and execute such documents and take such action as
may be reasonably required to give full effect to the provisions and intent of this
MOQOU; and

b. Promptly notify the other Party and the Company of all matters coming to its
notice which may affect the title to or enjoyment of the project land, and all
significant, orders and demands, and other communications received from any
government or quasi government authority in relation to the licenses and
approval granted to license holder company.

c. That both groups undertake to each other that they have clearly and fully
understood the meaning of the present MOU and has rightly identified the project
land, and there is no confusion or wrong impression regarding the same.

The parties, simultaneously with the execution of this MOU, have entered into a
Supplementary Collaboration Agreement, where the parties have defined their rights and
obligations towards development of integrated townships, development of land falling to
the zone of the other party and the parties agree and undertake to abide by the terms of
the said Supplementary Collaboration Agreement.

That Mis SMV AGENCIES PVT. LTD. being lead member of consortium and licensee -

under the Development Agreement dated 13.02.2007, has furnished various
undertakings, guarantees, indemnities etc. to GDA. NITISHREE GROUP agrees and
undertakes to abide by the terms of Development agreement dt. 13.02.2007 applicable
for the development of township and shall execute and furnish back to back undertaking
in favour of M/s SMV AGENCIES PVT. LTD. simultaneously with the execution of MOU
and agrees to save, indemnify and keep M/s SMV AGENCIES PVT. LTD. harmless from
any or all actions, liabilities etc. (Copy of the same is annexed as Annexure 12).

10) It is agreed between the parties that until the entire project is complete and handed over

to the prospective buyers, none of the parties (consortium meémber) shall

a) change its shareholding pattern except within family members of Shri Anil Jain and
Sh. S.K. Jaipuria.

b) transfer or create any further lien on its rights in the land owned by it

c) appoint or constitute any nominee whereby the rights in the present Agreement and
Earlier Agreements are deemed transferred.

11) That the parties hereto indemnify each other on account of loss caused to either party if

the exchanged land or reconciled exchanged land is lost permanently on account of land

being SC Land, LMC Land or on account of dispute of any other third party, un-mutated
land, land which exceeds the ceiling limit, Attachment of land on account of any action of
the government.

12) That the groups shall submit immediately all the requisite paper and documents for

13) That M/s SMV AGENCIES PVT. LTD. being lead member of the consortium has already |

s’(fﬂt"

m/

A

W’V’

acquisition of unpurchased land with appropriate authority and shall ensure that the same
is cleared at least upto Sec- 6 of The Land Acquisition Act, to enable M/s SMV
AGENCIES PVT. LTD. to seek extension of time of the license which is expiring in
February 2012.

spent a huge sum towards the development of township. NITISHREE GROUP is liable to
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pay a sum of Rs 40 lakhs to M/s SMV AGENCIES PVT. LTD. towards its share.‘,

NITISHREE GROUP shall pay the same to M/s SMV AGENCIES PVT. LTD.
simultaneously with the execution and signing of this MOU. The parties agree that the
said expenses incurred by M/s SMV AGENCIES PVT. LTD. are correct as per their
respective books and shall not be challenged or questioned in future.

14) It is agreed that Consortium member/ each group shall execute further documents in

favour of M/s SMV AGENCIES PVT. LTD., as required under the terms of Consortium
Agreement dated 27.03.2010 and Collaboration Agreement dated 12.09.2010,

simultaneOusly with or prior to the execution of the Agreement including GPA in favour of -

M/s SMV AGENCIES PVT. LTD.

15) The NITISHREE GROUP agrees to transfer by way of exchange and relinquish their

rights in favour of Jaipuria Group, an area admeasuring 11.0926 hect. (27.41 ACRES)+
1.0139 hect, (0.3435 acres) (outside DPR ) (APPROX.) as mentioned in ANNEXURE-10,
in exchange of area admeasuring 8.9458 hect. (22.1052 Acres) (approx.) owned by
Jaipuria Group as mentioned in ANNEXURE-6 (except area of 1.1315 hect. (2.796
ACRES) mentioned in_Annexure 7) by way of appropriate documents including
exchange deeds to be entered between the parties hereto. That by virtue of aforesaid
documents and Exchange Deed the Jaipuria Group at this stage is in excess of approx
22858 hect. (56483 ACRES) APPROX of land. It is agreed between the parties that out
of aforesaid excess 2.2858 hect. (5.6483 ACRES) APPROX the Jaipuria Group is holding
back the land of 1.1315 hect (2.796 ACRES) APPROX as per details whereof are
provided under ANNEXURE-7 which shall be dealt as per CLAUSE NO 3 of present
MoU. The balance excess area of 1.1543 hect (2.8523 ACRES) will be dealt as per
CLAUSE NO 3.

16) That it is understood and agreed between the parties that said exchange deeds and

present MOU is being executed on knowledge between the parties that the area

calculation is based on arithmetic figures which is subject to clearance to third party

interest, SC/ST Land, LMC Land, land ceiling limitations or any other dispute whatsoever,
thus the final area with legal and valid title and which will be found free from all sorts of
encumbrances, charges or liens shall be worked out on the expiry of six months of the
date of present MOU. Thus in case of variation in calculation, the said such reconciled
area of same land use shall be purchased by one group in the area falling into the other
group within 6 months of calculation of final area thereon, so as to compensate the Group
on account of such excess area going in favor of other Group. Any deficiency in title or
other. shortcoming in the respective lands shall be cleared by respective parties at its
costs, preferably within 90 days.

17) It is an established and agreed fact that all the parties are intending to develop

connecting road from NH 24 along or parallel to 45 METRE WIDE MASTER PLAN ROAD
which is the best connectivity for this township. Both the parties shall try to achieve this
road first. Following are the terms & conditions agreed between the parties to fund the
purchase and development of the road.

(A) A new company shall be formed to buy and development of this road and following
shall be the share of each party in this.

Jaipuria Group - 37.5%
NitiShree Group - 25%
Samaag group ( third party )  37.5%

This share is pertaining to the length from the first check road to khasra no 1317 (as
attached in annexure 13A) 5‘:,{»\4/
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However if any land owned any of the above party falls in the land in the agreed
layout by the majority of the parties .Then that land shall be calculated as its
investment in the share mentioned above at the rate of Rs 7000/- per yard multiplied
by the land area.

(B) Forthe land between check road no 1 and NH 24 both the parties shall-invest equal
as mentioned below

Jaipuria Group 33%
NitiShree Group 33%
Samaag Group 33%

All the parties shall equal rights on this entire stretch of this road.

If this road is developed then the terms & conditions méntioned r between the parties
shall prevail and binding to both the parties. These conditions shall supersede all the
conditions mentioned in clause17 & 18 in all cases. In this case all the parties shall have
to follow conditions agreed for the development of this road instead of conditions
mentioned in clause 18 & 19.

18) That the parties understand and agree that free and unrestricted movement from NH-
24 to their respective zones in the Township is pertinent for development of project
although it is not possible to have lateral straight road on project site. It is hereby agreed
that at the first instance the NITISHREE GROUP, at its costs, within 120 days from
execution of SPA, undertakes and agrees to clear all hurdles which are falling in area
marked as B TO C ( check road 1 to the entry point of jaipuria group land at the
intersection line between zone A and B along 24 meter wide road JAND ALSO
COLOURED AS GREEN COLOUR AREA on Annexure 13, so as to provide free four-
wheeler vehicular movement (minimum road width equivalent to 9 to 12 mtrs) Such
access will be provided by the road on project site. It is hereby agreed that at the first
instance the NITISHREE GROUP either by buying or by way of entering upon suitable
arrangements with such land owners occupying land in GREEN COLOURED AREA on
Annexure 13. However, it is clarified between the parties that it is not obligatory on the
NITISHREE GROUP to purchase access land and same can be assured by way of
entering upon any other arrangement as may be deem fit by the NITISHREE GROUP to
the satisfaction of Jaipuria Group.

19) It is further agreed between the parties that Jaipuria Group within the 30 days from the date
of gaining the access to LAND MARKED AS B to C AND COLOURED GREEN
COLOURED AREA ( NH 24 to check road 1 )on Annexure 13 by the NITISHREE GROUP,
Jaipuria Group shall at its costs, be under obligation to clear all hurdles so as to provide
free vehicular movement (minimum road width equivalent to 9 to 12 mtrs) on Area marked
as AtoBand C to D, AND COLOURED AS YELLOW COLOUR AREA on Annexure 13, so
as to provide uninterrupted four wheeler movement to NITISHREE GROUP by way of
entering upon suitable arrangements with such land owners occupying land in YELLOW
COLOUR AREA on Annexure 13. It is the responsibility of both the parties that the
connectivity arranged by them is reasonably straight and shall be made available without
any interruption at least up to completion and handing over of the project to concerned
parties/ authorities or the master plan road is constructed.

That the parties assures and agree to provide free and unrestricted vehicular

movement from their respective Zones. Although it may not be possible to provide

lateral straight entry to the project site , a road of minimum width 9m has to be

ensured . Both the parties agrees that they will not stop or hinder in the free
_ . movement through their respective zone to each other . g/'p wf"” Cr e @ rd
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20) Both the parties shall furnish and comply with the directions, orders, notifications issued or
applicable with respect to EWS policy of the integrated township and parties shall submit
the respective share for EWS/ LIG flats requirement, immediately without any default, and it
will be a condition precedent to exercise right to execute sale deeds.

21) Though M/s SMV AGENCIES PVT. LTD. is duly authorized to sell the developed plots
pursuant to Consortium Agreement, Collaboration Agreement and GPA(s), yet to facilitate
the registration of Sale Documents in respect of developed plots of Zone-A, (which belong
to NITISHREE GROUP). M/s SMV AGENCIES PVT. LTD. shall execute and register a
Special Power of Attorney in favour of M/s Nitishree Infrastructure Ltd., authorizing M/s. M/s
Nitishree Infrastructure Ltd. to sell the developed plots with respect to owned land in Zone-
A and exchange land in zone-A, total measuring 50.8202 acres. NITISHREE GROUP is
entitled to purchase further lands (unpurchased land(s) of zone A being part of approved
township); develop it and sell the same by way of developed plots. For facilitating the
registration of Sale Documents in respect of such further land, M/s SMV AGENCIES PVT.
LTD. undertakes to issue, execute further special power of attorney (s) in favour of M/s
Nitishree Infrastructure Ltd. within 15 days of receipt of written request from M/s. Nitishree
Infrastructure Ltd. in respect of developed plots comprising lands (being part of approved
township) purchased by Groups Companies of NITISHREE GROUP provided (1) that the
said written request is duly accompanied by documents evidencing legal and lawful title of
the Group Companies in respect of the said land(s) and (2) registered G.P.A as required in
clause 22 below is executed by the owner companies of NITISHREE GROUP in favour of
M/s SMV AGENCIES PVT. LTD. for such further land(s).

It is further agreed that all fees, costs, expenses and charges etc. etc. required for the
execution and registration of further Special Power of Attorney shall be borne and paid by
M/s Nitishree Infrastructure Ltd. only (owner company of NITISHREE GROUP).

22) It is agreed that for the purpose of execution of further Special Power of Attorney, in terms
of clause 21 above, NITISHREE GROUP company owning the further land(s) shall execute
and get registered GPA(s) in favour of M/s SMV AGENCIES PVT. LTD. as per draft
annexed hereto as Annexure 14. This term is a condition precedent for execution of the
SPA by M/s SMV AGENCIES PVT. LTD. as per clause 20 above.

That such SPA shall be for a minimum of 5 (five) acres of such further land(s).

23) M/s. SMV Agencies Pvt. Ltd and/or Jaipuria group hereby unconditionally assure Nitishree
Group that after execution of GPA by Nitishree Group in favour of M/s. SMV Agencies (P)
Ltd, M/s. SMV Agencies Pvt. Ltd and/or Jaipuria group shall not sell, land admeasuring
11.621 hect. (28.715 acre) land as shown in Annexure 4 (Hereinafter called as Zone A
owned land) and land admeasuring 8.9458 hect. (22.1052 acres) as shown in Annexure 6
(Hereinafter called as ‘Zone A Exchanged Land’) total measuring 50.8202 acres. SMV
Agencies P Itd has agreed to give the undertaking in favour of Nitishree Infrastructure Ltd in
this regard, the draft whereof is annexed as Annexure 15 to this agreement.

24)That none of the party shall interfere, restrict or create any hindrance in the smooth
development of respective land in their respective zones and shall not make any complaint
with any authority/ Bank/ Board etc. etc. and shall withdraw within 3 days hereof, under
intimation to the other, if any. Needless to say upon execution of this Agreement, all such
complaints etc. filed or pending by any Group shall be deemed to have been withdrawn.

25) Each party unconditionally undertakes, agrees and represents that they shall abide by and
strlctly comply with all the conditions, directions, guidelines, laws, bye-laws, notifications,
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government order(s), norms, rules, policy(s), regulations, terms and conditions as laid down
and/or imposed by GDA or any other statutory authority(s), either with lay out map
approval, Development Agreement or as may be imposed or announced at any further
date(s), applicable in the policy of Integrated Township in U.P.

26) Notwithstanding anything contained hereinabove, any development on Zone A
unexchanged land shall be to the entire risk, costs and expenses of NITISHREE GROUP.

27) That the resolutions for proper development and also for execution of sale deeds in respect
of Zone A owned land and Zone A exchanged land will be given by the parties hereto in
favour of Nitishree Infrastructure Ltd for ZONE A and in favour of M/ls SMV AGENCIES
PVT. LTD. for ZONE B at the time of registration of the SPA in favour of each other so as
to develop the respective zone and also to get the sale deed executed in favour of the
buyer of the plots in those lands as per GDA norms. It is further agreed between the parties
that resolution so given in pursuance of present MOU shall not be liable to be revoked,
annulled, modified or changed in any manner whatsoever by either parties and it shall be
mandatory for both parties to obtain the “prior specific written approval’ of other party
before proposing the agenda for bringing any proposed resolution which is having direct or
indirect affect of changing, revoking, annulling or altering the contents, effect or operation of
first resolution passed pursuant to present MoU. In the manner aforesaid any unilateral
change, revocation, annulment or any material alteration in the resolution of either party
shall always be null and void for all material purposes. That all such resolutions are given
by one party to the other party based on the assurances and undertakings that the parties
will strictly abide by all the terms and conditions of this MOU and Supplementary
Collaboration Agreement.

28) Any dispute, controversy or claim arising out of or relating to or in connection with this
MOU, or the breach, termination or validity hereof shall be finally settled by arbitration in
accordance with the Arbitration and Conciliation Act, 1996, as in force (the “Arbitration Act”)
by reference to a sole arbitrator, appointed with mutual consent of parties. The venue of the
said Arbitration shall be Delhi only.

29) All the terms and the condition of earlier agreements.entered between the parties shall -
remain valid, binding and enforceable.

IN WITNESS WHEREOF the Parties have signed on the day, month and year first herein

above written. @

For JAIPURIAINFRASTRUCTURE DEVELOPERS PVT. LTD.
(1) M/s JAIPURIA INFRASTRUCTURE DEVELOPERS PVT. LTD.

W Authorised Signatory

(2) M/s VIBHU DRINKS PVT. LTD.

vaf‘\
for Rismrat:ers Pyt Ltd

(3) RISK FREE TRADERS PVT. LTD.

F SHLALS PELIT e
(4) Nis SURVAAV BT sivet opERE B LTp.

W&tgﬂ’iﬁﬁ Signatory:

14



467 58

For Rushabh Marketing Pvt, Ltd,
(5) M/s RUSHABH MARKETING PVT. LTD.

For Jaji:;kw . et

rla Leo Sofy
war
(6) M/s JAIPURIA LEO SOFTM&EIR‘\ID SYSTEMS PVT. LTD.

For Hyderabm ang

(7) Mis HYDERABAD BEVERAGES PVT. LTD.

Bor oo e Skl i1 P

(8) JAIPURIA ADVANCE TECHNOLOGIES PVT. LTD.

Signatcry
For JAlPY OSMETILS PVT. §
(9) JAIPURIA COSMETICS PVT. LTD.

Dir Morﬁm bart tnfmstr\-‘cmre =

F 2
(10) BANKEY BIHARI INFRWU’RE DEVLOPERS PVT.LTD.

r“/é“"“‘tq
Steel City Beverages Pvt. Ltd. Awd i
(11) STEEL CITY BEVERAGES PVT. LTD.

Authorisedﬂgimaforvfbicéw
For Nagpur Frozen P
(12) NAGPUR FRgzeﬁdF%'&%%%%l}éd{S PVT. LTD.

fotm

Foi SREERAM DRINKS PVT. LTD.
(13) SREERAM DRINKS PVT. LTD.

FOf Un'Vi}%/énn ‘Iﬁfq r‘.‘ﬂr

e
(14) UNIVERSAL DRINKS PVT: CT.

Di o

» "Wm’%tom
8ipurig

(15) JAIPURIA DEJR)(SEUﬂj wtzuro

For smvﬂ‘g‘i‘ S:gn Mty

(16) SMV REALTORS PVT. LTD.

DWA‘E%&?O?OW

G TRBURNEFOWRBLANNERS # 6. LTD.
™ reiomb o f“w’ﬁ/ﬂ

ga.|Directe
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(18) NITISHREE, BUL.DTEGH LID &

fpﬁxﬂ/ c— 3

(19) KN. CONSULTANTS P > VT ETD

&@V‘*/V A
(20) SHOBRYSR &6 QRER A, LTD,
Borat—

Director
(21) NME INTERNATIONAL PVT LTD.
ree Intcmatxonal (1 ) Ltd
ce—

'[Ccluv
22 YRR RO P Direcor
ﬁ@v‘ﬂk’ ‘
(23) PRE STAR TRADING PWiifcEth,
FreNiar T Trading (7) Lug '

Lol
(24) SHW%KA{?PE«"%&PI;

_ /37//1 ),
(25) SHOURYA M%ﬂsﬁmv URE PVT LTD.
/,0)4/\ jé—

(26)}SHQQ@X%P&?M&'{%&SQPVT LTD.

Pt

“‘ ﬂ"Vr'

(27)MAW§3A§TRU & Uik pvr. LTD.

astructures Pvt. Ltd

(28) NITISHREE lr#nﬂnxwadmgfakm

(29) ANS cov@srrkm‘grlgns P LTD

A :,dt C{/
ngdp,ar—emte Pvt. Led

A ytl
uthoriged Sinatoes

W f oA
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DEVELOPMENT AGREEMENT
(Development License Model)

B 1 LY

s e

fax b

s

WIETH

rEERY

This Agreement is made on this......l 3......day of .F€b........(Month), Two Thousand

and Six betWeen Ghaziabad Development Authority designated by the Government of
Uttar Pradesh through its  Vice-Chairman authorized  signatory
Shri R G MSMRA . ........... (hereinafter called the ‘GOVERNMENT
AGENCY" which expression shall unless repugnant to the meaning or context.théreof
include his/her, their heirs, executors, administrators and successors of the ONE PART.

AND

M/S SMV Agencies PvtLtd. a Registered Developer Company, a Consotium of
Companies, having its.Registered. Office at 1862, Mahalaxmi Market, Bhagitath Palace,
Chandni Chowk, Delhi — 10006 through its Authorized Signatory Shri S.K.Jaipuria
(hereinafter called the “LICENSEE" which expression shall, unless the context does not
so admit include its heirs, executors, administrators and successors of the OTHER PART.
WHEREAS State Housing Policy defines the role of Government of Uttar Pradesh as a
‘Facilitator? in place of a ‘Provider’ and lays a major thrust on simplification of
procedures and removal of constraints being faced by the private sector,jn housing
activities; :

AND WHEREAS keeping in view the limited capacity of Government Housing Agencies
and their financial constraints, the Government of Uttar Pradesh has declared a policy
vide G.O No 2711/Aath-1-05-34 Vividh/2003, dated 21* May, 2005 as amended vide

FGO. No RE6 3 dated... 282006 .

to promote private investment for creation of new housing stock so as to ensure supply of
plots and houses for various sections of the society and for this purpose the Govemment
of Uttar Pradesh has decided to grant i.icense to private developers to buy / assemble
tand for development and sub-division into plots of different sizes as per the layout plan

\ ; L ey .
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for sale or lease, for construction of Euildings thereon or erecting buildings on these plots
+ and for selling out such plots/houses/flats: '

AND WHEREAS the LICENSEE is registered under category':wim the GOVERNMENT
AGENCY as per the provisions of G.0.No. 3812/8-1-05-34 vividth/03, dated 3.8.2005
as amended vide G.ONO.......ccovvvvrrrrnnn.. dated. oo asunseniia for assembly and
development of land and has paid registration fee amounting to Rs.5,00,000/- and
thereafier, has been granted license on payment of license fee amounting to
Rs...80,00,000/- & Rs. 60,00,000/- paid vide O.B.C.Bank Draft No. 698105 & Draft
No...257003 dated 04.05.06 and 08.05.06 for 350 acres of land; .

AND WHEREAS the LICENSEE is the exclusive owner of the land located at Shahpur,
Bamheta, mentioned in Annexure — I hereto which has been purchased from different
Kathedars/Land owners free from all encumbrances and in possession of the LICENSEE
for the purposes of developing a colony which is within_the Development Area of
Ghaziabad Town and the provision of Uttar Pradesh Urbang/Planning and Development
Act, 1973 (hereinafter referred to as “Act™) as amended from time to time are applicable
thereon which is binding between the parties hereto and.the LICENSEE shall protect the
interests of the land-owners while purchasing land directly from them; W

AND WHEREAS the land owned by LICENSEE is not less than 60% of total land
proposed to be assembled and there are certain other pockets (not more than 40% of the
project area) which are not as yet owned and possessed by the LICENSEE and despite of
his best efforts, he is not able to buy/assemble the remaining land;

AND WHEREAS the LICENSEE has requested for acquisition of the same to the
GOVERNMENT AGENCY and has expressed its consent to;
” .
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implementation schedule for completion of the project in 5
years, project ﬁnancin,g, property management apd
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I\D ?A'EIZR,EKS the GG\"HRI\?MENT AGENCY hag assued the LICENSER that jt
'.“.'u{ foqiire the {and wnder fand “Acauisition Acl, 1864 and Wil hand overltransfer as-
l‘r{:tﬂ_]ok{ 0 the LICENSER for the Purpose of devefopment of a ‘colony as provided
h‘eremaﬁer‘ deposit the acquisition ¢t and the administrative ch

GOVERNM ENT AGENCY and be responsible for the payment of stamp duty, additiona]

COmpensation, it any, as decided by the Court ang any other payment arising ¢
l ’ - ) ut
dispute, whatsoevey. Y  pay ng out of any

AND WHEREAg thc. LICENSEE shay Submit either,certifieq copies of Title Déeds/Sale
Deeds o attested copjes of Title Deeds/Sale Deeds duly attested by a*Gazeited;@ﬁﬁc_er or

a Notary, with the origina| of the same, for verification to ‘the” GOVERNM?ENT

AGENCY, the original whereof sha] be returned to the LICENSEER after verification by

£ ]

‘ : falls within any Gram Samaj or
LMC (Land Management Committee), fang under management of the Local Authority,

" wil erament of Uttar Pradesh to resume -
E as per relevant laws and rujes

AND. WHEREA‘S, freehold Jang shall be transferred to LICENSEE by the
GOVERNMENT AGENCY

(a) . ‘“A-trpemen;’_’means the Ap cement for Devélopr eAt,

(b)) [“Act” means Uttar Pradesh Urban Planning ang
Development Act, 1973 in case of Developmenit Authority
and Uttar Pradesh Housing and. Development Board Act,
1965 in case of Uttar Pradesh Housing and Development
Board, as the case ma be, ‘

(c) “GOVE-RNMENT AGENCY” means Dci(elgpm‘cnt
Authority constituteq under Uttar Pradesh Urban,Plar,ming
and Development Act, 1973 op Uttar Pradesh Holising anq |
Development Board Act, 196s. Or any other agency
designated by: the Government of Ulttar Pradesh.

(d) | “DPR» means the Detajled Project Report prepared as per
. . age p

Laws and includes layout plan, Jand-use plan,
infrastructuye plan  and Specifications of services

. Operation and maintenance details, et-cetra '
N m Governmen( means Government of Uttar Pradesh,
T e "_—_“"‘_'_"*“—“_“h—‘—____““—"‘—-—-
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Y r_,_____.l =S 1 i
e R T Boand | (i) , The LICENSEE shail propare the Detailed Pro)zor Report
e o SN 2L of i : (DPR) after purchase/assembly of total land and the saine
o . i _ " i shall be submitted to the GOVERNMENT AGENCY
i i within 90 days from the date of such purchase / assembly
5 I R SR of-total-land '
4 H \'\..__..,.__ s .

e —

(i) [ The GOVERNMENT AGENCY shall approve fhe DPR
. within 30 days of its submission.

The LICENSEE shall adhere to the following provisions
for planned and time-bound execution of the project::

art : : o =
*Work ) [The LICENSEE shall commence the developrhent work
- immediately. The date of start of work for this project shal]

be treated as the date of approval of. DPR by
GOVERNMENT AGENCY.. ;

(if) | The LICENSEE shall carry out the infern and external |
development works as per the approved DPR at his own

i -Pr\f)gm— expense.

_ The LICENSEE shall adhere to the ‘Progress Schedule’ of |
L internal and external development works as given. in the DPR

"‘—"W and shall

complete all the development works in respect of the said |
scheme within a period -of five years from the date of start of
———— work for this project. '

i, Speciﬁcaﬁons

» | () | The development and construction works shall be in
and accordance with the following specifications, standards

ﬁ--_—Deii-K and designs:

T ————____ | works.

| Particulars.of Works ; -Speciﬁ@gtions ‘
_ ; (a) For Buildings, roads and UPPWE/CPWD
other miscellaneous construction

(b) For water supply and ~UP Jal Nigam
T ———————_____| sewerage works i .
v 1 Fari———_| (¢ ) ‘For electrification works UP Pawer Corporation L.
; . | Barthquaje 175 The LICENSEE shall-adhere fo the Governmant
(- Res‘s_talli‘ ' Policies and the relevant BISHIS codes, guidélines and
X Provisiop

; practices relating to Earthquake Resistant Construetion
i — in the Development and Construction works, - L/

(ii) The LICENSEE shall produce a certificate regarding
carthquake resistant execution of development works
duly signed by the Structural Engineer, Supezvisory
Site Engineer and Licensed Architect havihg
Prescribed Qualification and experience as per the
Government Orders.

v | Development () The LICENSEE shall carry out the development works
?}‘d Quality in accordance with the approved DPR. The execution,
~ontrol

completion and certification of each development
work of the project shall be carried out by a mutually
agreed licensed Architect and authorized En ineer,

Ivi | City The LICENSEE shall pay the prescribed city development
‘L___JMM_ charges to the GOVERNMENT AGENCY for city level special

- - (,\ -
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&3 sotivity i¢ gunk services |
0. a5 coad, drainags, water supply, seweruge, st-cetra, Will be

GOVERNMENT AGENCY.

Project
Extension

If the LICENSEE fails to complete development warks within
stipulated time-schedule , then time extensions shall be accorded
4s per prevailing rules by the GOVERNMENT AGENCY

Provisions . of
EWS and LIG
Houses / Plots /
Flats

() | The LICENSEE shall construct and sell 10% of the total |
houses/plots/fiats for Economically Weaker Section
(EWS) and another 10% houses/plots/flats for the-’.‘-Lbewer
Income Group (LIG) beneficiaries as per the norms and
cost ceiling prescribed by the GOVERNMENT .
AGENCY. Thus, the LICENSEE shall ensure sale of
20% houses/plots for EWS ad LIG beneficiaries within
the project.

setp

(i) | Allotment of houses/plots/for the above categories shail
be made through a committee constituted by the
Govemnment of Uttar Pradesh under the Chairmanship

- Of the District Magistrate / Vice Chairman of the
Development Authority / Housing Commissioner,

Certificate and
handing over of

6. | Rehabilitation | The LICENSEE shall made provision in accordance with. the |
of  Displaced | Rehabilitation Policy / Government Orders for rehabilitation (in
persons - case of request) of families belonging to the land owners/farmers

displaced due to acquisition of:land.

7. | Extension  of | The LICENSEE shall incorporate the village Abadies falling
Services to | within the project area and extend basic infrastructure servitesto
Village Abadis | such Abadies, . Sl

8. | Transfer of | The LICENSEE shall reserve land for Police Station, Fire
Land under | Station, Dust-bin, Sewage Treatment Plant and Electric Sub- |
Public  Utility | station as'per the prescribed planning norms and make such land
Seryices available free-of-cost to the GOVERNMENT AGENCY.

Besides, the LICENSEE shall also make land avsilable fot.other

cbmmunity facilities such as Post-Office, Telephone Excliange,

Government Primary School, Primary Health Centre, et-cetid ds
_ per the prevailing Government Policy. %

9. | Electrical The Uttar Pradesh Power Corporation Limited will sanction

Services power connection and requisite load on priority basis and‘in a
time-bound manner to the LICENSEE, The Uttar Pradesh, Power
Corporation Limited will also grant permissions to the
LICENSEE to carry out electrification works in accordance with
the prescribed norms on payment of supervision charges.

10. | Maintenance of | The LICENSEE shall maintain the services till they are
Services transferred to the Local Body for maintenance -and the

LICENSEE shall be entitied to collect maintenance expenditure
from the allotees for this purpose. :

1. | Completion (1) | The LICENSEE shall complete the development works

within approved project period. It shall be compulsory
for the LICENSEE to obtain a completion certificate

oL
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B : ; {-"Q‘VERNMB?‘ ra * I accordance with the

,* T Buil . e_LaWS
TTTE  ThevneB I obtatn 2

he TYCENSEE sha!
satig figﬁ;[; comi?iﬁ“::t“f electric works frony the.
ief Blectrical ISP° O Government of Ugfar-Pradesh
8nd furpish the S4T° GOVERNMENT AGENCY
A S ' at hig expenses: .
12. | Performance The LICENS(I)S\EI‘ShaH morteage 35g e total land of the
Guarantee project in g0 of GOVERNMpNT AGENCY. 50 .as to
compensate any Jiability pending against land acquisition or
! developmem_ works. The .CF—NSEE shall have rights to
carryout the geyelopment WOTSS on gyep mortgaged-land but can
not sell plotg/g ats/houses and Other Properties built on such land.
The land gy oeained shall be rejenceq in favour of the
_ | LICENSEE j, proportion 10 SUeessfiyl completion of various
P SerViCes to fhe, fnctional S1AES and subiect 10 clearance. of al]
s W L b dues payable to e GOVERNMENT A GENCY,
fp ! 13. | Marketing  of | The LICENSEE shall ¢ ™Sponsible for the sale of
Properties plots/flats/hoyse and other PrOPerties. The LICENSEE or the
transferee gf plotsjﬂatsfhogs?s" 0d other properties shall bear
! the Stamp Duity as per provisions of Ingian Stamp’ Act, 1899 and
g | the notification jssued thereto.
' 14. | Restriction on | The LICENSEE shall not assIBN Mtransfer the said development

certificate regarding

Sub-fetting permission o any permission 10 any other person or other |
i B benefit of this Apreement. —
' 15. | Regulations That without prejudice to anything .contained to this Agregrient,

and Directions | all the Mandatory provisionS of the Master Plan, -Zénign
Under the Act | Regulations; Buiiiding Bye-laws .and other Regulations and
Directions for the time-being in force, shall be binding on the

. LICENSEE, : _
_ 16. | Compliance (i) | During Conpipuance of this Agreement. the LICENSEER
; with  Labour shall abide at 4] times by all eXisting labour enactment and
Y and other | | rules made there under, regulations, notifications dnd bye-
AN relevant Laws laws of the State or Central Government orLocal Aathority

; : and any other Jabour Law (including rules), regulations,

‘ bye-laws that may be passé Or notified or that-may be
issued undey any labour l1aw in future either by the State or
- Central Government or by Local Authority. e
(it)]  During continuance of this Agreement, the LICENSER
shall abide at af| times by all laws relating to development

—_— and other construction works.
17. | Conciliation That in the event of any dispute with regard to terms and
And conditions of thijg Agreement, the same shall be referred to the
Arbitration decision of sole I Arbitrator, to be appointed in writing by the

| GOVERNMENT AGENCY and the LICENSEE or if they can
’5 not agree upon sole Arbitrator to the decision of three persons as
|

Arbitrators, one to be appointed. by each party and they shall
_appoint_the third Arbitrator who shall act as the presiding

- b~
. For QMY7Z Aell @ p
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. 121, | Jurisdiction

!
Ea ] Aty Tip provisi * o0 Arbinztion ad Conciliation Act,
1996 . 4 o : .
e i e G AZZO S0 il et _
(8. Litigativn in - cage 5}%} litigBYM  pertiining - o the acquisition,

X ; 'tSO-fth PR AL Y
maintengne. - the S8 OF the any individual or individual
allottee, the " coVERNMENT AGENCY il not be liable and
therefore shal] not be a;'—;algncd.as a party. In other words; any
CAUSE Of gop: - emanafi from ap "o ion between and

:'

| 16 I

; _ individua) , group of indiVidualg 5 g LICENSEE in the
'|

:

said lang, .10 1ie in the arﬂ; Of tesponsibility” of the LICENSEE. .
GOVERNRppur AGENCY Shai] ot be liakle to any individual
/ or group of individuals gegardmg to property acquired or-
S | developed . ¢ LICENS e :

19. | Force Majeure | (i) |Ifar any time during ¢ ;" _“Minuance o:'this Agreement,

| € performance it W p © OTin.part by. »ither part of any

Obligation under this ABrCement shall te prevented or
| delayeq by reasons @ grg War, orriot or natural |
; : calamitigg, the LICENSEE withip 7 days.of occurrence
! and ceggation of €ach F ?Jrce Majeure coaditions shall
intimate the first PAYY °Y 2 registered litter, the
' . eginnine and end of the abo}'e causes of delay,
' (i) | The LICENSEE shall M0t dlaim extension of time .
Mentioned in the prﬁccd”_lg Paragraphs Seyond the period
. affecteq py the Force Ma ure, -
20. | Communication | That any Notice, letter OF YOMMunication to ‘be given 'by,qne
party t0 the gther shall be In Writing in Hindi or English |-
language through registcrcfi_ pO_S_t_ With due acknow}'edgemeilt;_ in,
addition, such communication Shai_l also be transmitted byfaﬂ. |
For deciding a]] the matters coneemning. the work in question,
, jurisdiction - wod be exclusively to the local Cotitts or

! | Allahabad / Lycknow High Court. *

N WITI\.IES‘S WHREOF, SHR1.8. % IA1pur 1A For and on behalf of the LICENSEE

AND Shri.. £,: .. M igtra. ... forand op behalf of the GOVERNMENT AGENCY,
have signed this Agreement on the day ang year mentioned above, This Agreement
consists of 7 pages.

i

SIGNATURE OF AUTHORISED
SIGNATORY.....ooovii e,

ONBEHALFOF ..................
(GOVERNMENT AGENCY)

WITNESSES:
/ﬂ ,’.,’.,",2'{

}

i

i

SIGNAGTURE OF AUTHORISED
SIGNATORY

........................

For SMV Agenies Py, .

ON BEHA LF“@F*".‘T.”.'Z‘."‘F:‘».:";_-: A
L prIENEn
(LICENSEE) _— Dicector/Auth, Sign

(175 4
. '/‘- .

WITNESSES: ;\YLU"‘“’

A

Senda & &

T ——
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Annexure R-8

AREA CALCULATIONS FOR SHEET OF LAND GREEN GALGULATION
A SRR T ENCROACHMENT INSIDE SCHEME
1 LICENCE AREA 300 ACRES  7214047.50 SQ.WS. WIDescripﬁon I Area(ﬂmﬂRoma ks | Qﬁgﬁ;ﬁi}% ‘;; 5%:.; gﬁz‘;‘
2 AREAUNDERENCROCHMENT 20585 ACRES 83303.89 SQ. TS. GREEN AREA ' ? ﬁ B %‘ﬂ m B o m |
3 BALANCE SCHEME AREA 279415 ACRES  1130743.6Y SQ.MTs. | 1[G 890 - ' MASTIERIGHRE EN EREEE I ehiT
4 AREA UNDER MASTER PLAN ROAD 5.8 ACRES g g g gzg
5 AREAUNDER MASTER PLAN GREEN 829 ACRES g
% AREAPARKS,SPORTS CENTRE & PARK 288 ACRES 4G4 735 ] fl? 'Ti‘f MASTER PLAN GREEN
7 MASTER PLAN RSTITUTIONAL AREA 7364 ACRES
8 MASTER PLAN COMMUNITY FACILITY AR 540 ACRES | SIGS 1930
9 MASTER PLANSOGIAL FACILITY AREA 6.53 ACRES 6|G5 3839 -
TOTAL 4754 ACRES 192366.06 SQ.MTS. | 167 33511Social TTE A3} & s INSIDE SCHEME GREEN AREA
10 NETAREA 231875 ACRES 839351.75 SQ. MTS. 8{G3 1340 &1 T [Feraeal @
11 GREEN REQUIRED @ 15% O F (SR.MO.16) 3478 ACRES 140753.63 SC. MYS, ; 1(9) g-::a ;;“25: Social e %bh T | GARBAGE BiN ! [ | ]
i 1O- ! T e
12 GREEN PROVIDED 37.72  ACRES 52648 SQ.MTS. P
© 102648 5G 11]G-12 3235 afeRInIz fasig gifamve
13 PERMISSIBLE POPULATION 47200  PPL 12|G-13 2500} wifagmare ABADI
R —— 13|G-14 3735 ™ |
[snofPLOT-TYRE S@E (M) AREA NO.OF ~[TOTAI AREA [NO.OF |TOTAL 1; o v SN é@,}f@/ﬂ
sam) PLOTS | (sQM) [UNITS [NO.OF —16 g'g 38271 Social Ny wiayy KIOSKS
PPL 16|GR-1 | 2000 i :
| - B - - ey |
. — — 1 3 17|GR-1a 1604] b
_ATY N s 30 Ar5.00 16 - 6000.00 2 160 | s : ]
BITYPES ) 10 25 235 00 84  18900.00 2l T Bas f 18]GP\--1A 38041Instituional ; éjS('/* \\/@ PURCHASED LAND
| _CITYPEL $ 209] 1881 123 23136.30 2  1230| | 19[GR-2 - 1786 ] \‘D‘-"; m%’ . =l
D {TYPED 847 17.7]  149910| 992 14871965 | 2| 9920 - N ' %
ETYPEE 6 126 756 71 1687.60 2 20 20{GR-3 . 2983 ey wgwne - gie o
| FITYPEF 5.47 12,84 83.72] 138 11553.61 2[ 1380 21|GP-3a ' 3445| ‘ L M C LAND = e
|G|ty | g21] 4rre|  4cos| sez | 12m62130 2 esa0 ! £ <a
_ |TOTAL AREAUNDER PLOTS 1 2256 338718.48 | | 22860 | 22|GR-4 3228] | ' 3 : EE—
1 T { ; here. 8370 _ I gigg": 1948 1 - LANDTOBE |
= : —_ ] — -— S e- 545 ; : , : '
| GROUP HOUSING 1| | 584 Acre | | 25|GP-7 4945 j — PROPOS PURCHASED L
B GROUP HOUSING 2| — 1963]  Acre = M S : Y ED MAS
i GRGUP HOUSING 3; 4.408]  Aere 26|GR-8 ! 1210 FTRE TERR s — i i TER P
~ |TorAaL i 20878 Acre 3506 | 17550 27/GF-10 I 1970 IS =D () & e . / S
_____ |YOFAL (PLOTS+GROUP HOUSING ) B | 28lGR10A | 1870} | A Rafy # grfas & d / ;
S — = — B SR, 5 i - % g | & B ir_éﬁa % f £
5 29|GF-11 3948|Institutional ¥, R s [viizor SR / f '
17 TOTAL.NO. OFRLOTS/FLATS REQD. FOR 7440 NOS. 30|GE-12 2622 PO /
LIGYEWS BI0% OF THE TOTAL (225543506+1440) 3ilGRa3 I 5223 [ g | ' ot { |
. i \ 7 { £
18 AREAFOR LIGEWS @ FAR AT 200% REQUIRED 534 ACRE 32|GR14 1455 'f ._5 AREASTIZZSSOM. | @10, o © | ®
PROVIDED 6.12 ACRE 33 GR-15 1265 GafaRy f 3HURSERY SOHOOL i b E! 7
9 & gl 9 weT g e / i | FRELANY § ! ——J
15 POPULATION IN EWS 7200 PPL 34|GR17 2075| & W e Rl Ria i \::Hi:;::icmL i AFIBEG|S t"'ﬂ.
o TR © st B @ B [ ’ & b
' 35|GR-18 1425 A w1 L | RITERCCALEGE S fFutue Exp) -
20 DESIGN POPULATION 47290 PPL = GP’ = 5 Lz Y UT Sl afard & T TAGAN BADF s t |
& L ‘“ﬂﬁrﬁa_,_’___ﬁ =il i !
: | 37|GR20 | 2625) | [ g . ' i‘ i
S-NO‘ FACILITY | REQUIRED | PROVIDED |MINIMUM {TOTAL AREA | T@TAL AREA PROVIDED (SOMJ) 38|GR-21+21A 3000 | A ) 1 S | &
j AREA 'REQUIRED 1 39IGF4-22 1500 AR GO & Wa+1 ) WRR B GRA1 &G £ [ d g
= N, j[sam - RfE= T R w3 TR @ R . at . P
— = — e | a0|Cre s L ImowHN0 zrra"ﬁm S St ) IS """F“—asi { 904 g EWSUG |
A[NTERCOLLESE | 600 ; 5| 4000] 20000.00] 2619.00 | 41|GR-27 867 b = > - e f i) |
= e | 7 I ) _ e o 21 5t Sodlodo S Rven 1 9@ wa I = £=9120 SGM -
z|ma~c SCHOGL J 6.00 i ?I ‘cuuvl 120011.@0’ 2037400 l | | | "_‘m‘:'"’w | & 918 9F ora) &/ = {Appraved ) [ |
P RWARTS T _ . 43|GR-29+29A 4797]Institutional g F
| FEE YSCHOO!. 8.0 I 10! maoL gmafo :::::e‘l in Inter callege -wm, 42|G-19 650| f'f r,.—* t
~ANURSERVSCHOOL | 19.0 ] 18] 500] §500.00 |Provided In Tnier colisge and High StB TOTALl 1012721 ) o L SCHOOL-Z . | |
B T R B == e s WATER EODY 4908 @ e 57w e o § ] ameatoaesad i
. 2250.00 ed in lntes college and ; o T SR . & 1 y !
L— | = l [ e SN i B 1]G-10 I 2177| wen @ s Bren afard g = ik g i
— —__[susTovAL [ | [ E27sado] _ 5200300 | 2|8 | 4150) | e s CHoOL é ir
—— e { = 7
6/HEALTH CENTRE l ~ T3.00 I 4' Bml 2400.013][ 0625.00 | 3{2":’616 | ;%g: I ﬂ!ﬂ Mﬂ L !I'gar‘! gTﬁﬂ‘J EQ IF—-&:*;__R sa.zé;x‘;?s&z i ;2;5:;:3‘1*“ : I
T o T h b RV It § — —————— 5/G-17 8073|Community NyST f Fratw s foar arder ' waTER BODY - | |
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:’?Certiﬁcate No.
“‘Certificate Issued Date
‘Account Reference

‘Unique Doc. Reference
Purchased by

. Description of Document
i . Property Description

: ?Consideration Price (Rs.)
First Party

| Second Party

. Stamp Duty Paid By

k Stamp Duty Amount(Rs.)

Statutory Alert:

Government of Uttar Prades

:IN- UP00787766434799M

: SHCIL (F!)/ upshC|I0 1/ GHAZIABAD/ .UP GzB

1. The authenticity of this Sla
available an the website ren:

2. The onus ¢f checking the ‘egmmacy is on the users of the certificate.
3. in case of any discrepancy please inform the Competent Authority.

Cernrcaieshcmzrbe verified at “wrarv SHCIESIITD Com™ ARy IS Ergpansy it e r.felsﬂs onthis Certificate and as

‘ x.

e-Stamp

17- Dec-2014 04: 204 PM

SUBIN- UPUPSHCIL0100945045564144M
MESSERS PAVITRA CONBUILD PVT LTD

Article 23 Conveyance

PLOT NO GH-2 H BLOCK IN THE TOWNSHIP KNOWN AS
JAIPURIA SUNRISE GREENS NH- 24 VlLL-SHAHPUR BAMHETA
GZB .

10,27, 18 000
(Ten Crore Twenty Seven Lakh Elghteen Thousand only)

MESSERS SMV AGENCIES PVT LTD
MESSERS PAVITRA CONBUILD F’VT LTD

o - MESSERS PAVITRA CONBUILD PVT LTD

Y 71,92000
o (Seventy One Lakh Nmety Two Thousand only)
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#2#
BRIEF PARTICULAR OF SALE DEED
Nature of property . Residential
Ward / Paragna . Dasna
Mohalla/ Village . Shahpur Bamheta

Description of Property : 7084 sq.mtr. or 0.7084 Hect. pertaining to
Khasra Nos. 1492 (Area 0.0300 hect.), 1496
(Area 0.2150 hect.), 1497 (Area 0.1800 hect.),
15605 (Area 0.0945 hect.), 1582 (Area 0.1889
hect.) falling in plot GH Plot No.2 in H Block in
the Township known as “Jaipuria Sunrise
Greens”, situated at Village Shahpur Bamheta,

Ghaziabad
Area of Property . 7084 Sq. Meter
Status of Road . 24 Meter Wide
Sale Consideration : Rs 10,27,18,000/-
Govt. Circle Rate : Rs. 14500/- per Sq. Meter
PARTICULAR OF VENDOR:-

M/s SMV Agencies Pvt. Ltd, a Company incorporated undér the
provisions - of Company Act, 1956 having its registered office at 1862,

Mahalaxmi Market ,chandni chowk , Delhi-110006 represented through its ﬁ‘ N
Authorized Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR =
VARSHNEY authorized vide resolution - dated 26-12-14 (PAN- No.

AAACS3405J).

PARTICULAR OF VENDEE - ; U
M/S PAVITRA CONBUILD PVT LTD. a Company |ncorporated under the

provisions of Companies Act, 1956 having its registered office at KD-3,
KAVI ‘NAGAR GHAZIABAD (UP) represented through its Director -Mr. .

RAJEEV KUMAR GUPTA S/o SH. JAGDISH PRASAD GUPTA authorivze‘d‘.:,5:5:5;:-“,]' s

vide resolution dated 9th January 2015 (PAN No. AAHCP5653L).

x\. 'Signatnn

Wunager
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#3#
SALE DEED
Total Sale Consideration Rs 10.27.18.000/~
Stamp Duty Paid @ 7% Rs 7 -

THIS DEED OF SALE is executed at Ghaziabad on this 13" day of January
inlhe year 2015 by'M/s SMV Agencies Pvt. Ltd., a Company incorporated
under the provisions -of Companies Act, 1956 having its registered office at
1862, Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, Delhi
represented through its Authorized Signatory Mr. SHASHANK VARSHNEY
S/o Shri RAJKUMAR VARSHNEY authorized vide resolution dated
26.12.2014 passed by the Board of Directors of the Company, as registered
Private Developer and having license from Ghaziabad Development
Authority and its constituents M/s Jaipuria Cosmetics Private Limited
~through its General Attorney M/s SMV Agencies Private Limited vide

".'-v_:_-_'.?document no.NaS|ka no. 52 book no. 4, on dt 24.01.2012 duly registered o
vith the office .of sub-registrar Bhawanigarh, District Sangrur, Punjab and .~
/ i ; rivate Limited through its General Attorney M/s SMV-%;-.;{_;f:;, .
d vide document no./Vasika no.59 book no. 4, ondt

* 2 registered with the office of sub-registrar Bhawanigarh,
e :Dlstrlct Sangrur ‘Punjab & through its General Attorney M/s SMV Agencies

“Private Limited vide document no.Vasika no. 95 book no. 4, on dt
14.11.2014 duly registered with the office of sub-registrar, District -

Jalandhar, Punjab and M/s Jaipuria Advance Technologies Prlvatet’{’}_j. -
Limited through its General Attorney M/s SMV Agencies Private Limited -
- vide document: no./Vasika no. 55 book no. 04, on dt 24.01.2012 duly
registered with the office of sub-registrar Bhawanigarh, District Sangrur, -
Punjab M/s Banke .Bihari Infrastructure Developers Private Limited
“through its General Attorney M/s SMV Agencies'Private Limited through its =~
authorized signatory Mr. Itesh Patwa S/o Sh. S.C. Patwa vide document

no./Vasika no.53, book no. 04, on dt 24.01. 2012 duly registered with the

office of sub-registrar Bhawanigarh, District Sangrur, Punjab & through |ts:i,:';vv‘ e
General Attorney M/s SMV Agencies Private Limited through its authorized = -
.signatory Mr. ltesh Patwa S/o Sh. S.C. Patwa vide document no./Vasika no -
97, book no. 04, on dt 14. 11 2014 duly registered with the office of sub-

registrar, District Jalandhar, Punjab M/s Exponent Conbuild Private
Limited through its General Attorney Mls SMV Agencies Private Limited
vide document no. iVaS|ka no 94 book no. 04 on dt 14.11.2014 duly

Manaa,-.l uth Smnatm
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registered with the office of sub-registrar, District Jalandhar, Punjab and M/s
Jaipuria Duro Build Private Limited through its General Attorney M/s
SMV Agencies Private Limited vide document no./Vasika no. 62 book no.
04, on dt 27.01.2012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab and M/s Jaipuria Leo Systems &
Software Private Limited through its General Attorney M/s SMV Agencies

‘Private Limited vide :document no./\/asika no. 54, book no. 04, on dt

24.01.2012 duly registered with the :office of sub-registrar Bhawanigarh,
District Sangrur, Punjab hereinafter referred to as the “Vendor” of the First
Part (which expression shall unless the context otherwise requires mean
and include its successors, liquidators, executors, administrator, nominees
and assigns)

IN FAVOUR OF

MiIS _PAVITRA CONBUILD PVT LTD. a Company incorporated under the: -
~provisions of Companies Act, 1956 having its registered office at KD-3, =
KAVI NAGAR -GHAZIABAD (UP) represented through its Director Mr.
"RAJEEV KUMAR GUPTA S/o SH. JAGDISH PRASAD GUPTA hereinafter

referred to as the “Vendee” of the Second Part (which expression shall -
unless repugnant to the meaning or context thereof include his/her/their
executors, administrators, successors and assigns).

WHEREAS under the leadership of M/s SMV Agencies Private Limited

(hereinafter referred to as the Lead Party), a Consortium was formed by

registered Agreements, consisting various companies inter-alia M/s
Jaipuria Cosmetics Private Limited, M/s Vibhu Drinks Private Limited,
M/s Jaipuria Advance Technologies Private Limited, M/s Banke Bihari
Infrastructure Developers Private Limited, M/s Exponent Conbuild
Private Limited, M/s Jaipuria ‘Duro Build Private Limited and M/s
Jaipuria Leo Systems & Software Private Limited as constituent

company(s), who purchased several pieces of land including the subject
matter of this Deed, in ‘Revenue village Shahpur Bamheta Tehsil and District
Ghaziabad under various Sale Deeds duly registered with the office of Sub- -

Registrar Ghaziabad with the view to set up and develop thereon an
Integrated Township in consonance with the policy of the Government of

Manager Ruth, Signatory

B
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Uttar Pradesh published vide G.O. No.2711/Aath-1-05-34 vividh/2003 dated

21.05.2005 for which Certificate of Registration has been issued by the

Ghaziabad Development Authority to M/s SMV Agencies Pvt. Ltd., as a
Private Developer (P.D.) under category ‘A’ for the purpose Land Assembly,
Infrastructure Development and Construction Works for Housing Scheme
within the Ghaziabad Planning Area.

AND WHEREAS the License has been granted by the Ghaziabad
Development Authority (GDA) to the Lead Party to set up and develop an
Integrated Housing Scheme/Township in Ghaziabad.

AND WHEREAS the Lead Party is the Developer and Licensee to set up
and develop the said Township in accordance with the terms and conditions

of thg License and any other condition imposed by the Ghaziabad -

Development Authority.

‘AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township
of the Vendor ‘has ‘been sanctioned by the Ghazuabad Development = = .
: Authorlty _ G

AND WHEREAS the Licensee is developing the Township known as

Jaipuria Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P. The B

layout plan of the Township has been approved by the Ghaziabad

Development Authority. The said township is divided into various plots for _:_::i_f’:{ _

Group Housing and other purposes.

AND WHEREAS the Iahd pertaining to this sale deed is falling in theﬂ-:.ff_:

develgped plot GH-02 of the Township known as Jaipuria Sunrise Greens ’
and th layout plan of said plot GH-02 has been sanctioned by the

Ghaziabad Development Authority vide its letter Ref. 17/M.P/2014 dated ":

29.09.2014,.

yt, Ltd.

\‘:;‘/

Managlyr/Auth, Signatery

.%y SMV A
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AND WHEREAS as per the Authority/Power given by the other constituent
of the consortium, the lead party i.e. M/s SMV Agencies Pvt. Ltd. is entitled
to sign & execute Agreément to Sell, Sale Deed and any other deeds,
agreements & documents etc. and receive the sale consideration on behalf
of constituents. s

A 3
TR

AND WHEREAS the lead party i.e. M/s SMV Agencies Pvt. Ltd. has

.empowered its authorized signatory Mr. Shashank Varshney S/o Shri

Rajkumar Varshney authorized vide resolution dated 28.12.14 to execute
the sale deeds.

AND WHEREAS the Vendee confirms that they have full knowledge and
understanding of the Consortium Agreement including the terms and
conditions of the License granted by the Ghaziabad Development Authority
to the Vendor for setting up an Integrated Township. The Vendee has seen -

all the documents of title & other papers, agreements; documents etc."

pertaining to the said Township and has fully satisfied about the right, title
and interest of the Vendor in respect of the land of the Township and they - -
have fully understood all limitations and obligations in respect of it. :

AND WHEREAS the Vendor has agreed to sell and transfer land
admeasuring 7084 sq.mtr. or 0.7084 Hect. Comprising of Tower No. A1

‘and A2 as per the approved plan Ref. 17/M.P/2014 dated 29.09.2014 of

GH-02 falling in undivided and impartiable land bearing Khasra Nos.

1492 (Area 0.0300 hect.), 1496 (Area 0.2150 hect.), 1497 (Area 0.1800 =
hect.), 1505 (Area 0.0945 hect.), 1682 (Area 0.1889 hect.) falling in GH -~

Plot No. 02 in the Township known as “Jaipuria Sunrise Greens” H

Block ,situated at village Shahpur Bamheta, Ghaziabad, U.P. shown and

marked in Red colour in the Plan attached hereto (hereinafter referred to as
the said Site/Land) with all rights of the said Site/Land to the Vendee free

Ad res {;}\’Ltd.
S

Managerl}ulh Signatory

\
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from all kind of encumbrances, charges and liens etc. for total sale

consideration amount of Rs 10,27,18,000/- (Rupees Ten Crore Twenty
Seven Lacs Eighteen Thousand only). To construct and develop the said
Site/Land in accordance with sanction layout and to the extent it is depicted
on the plan Annexed hereto. It will not be treated as sub division and the
Vendee shall not be entitled for constructing the boundary wall making sub
division of GH-02 the said land is laying vacant.

AND WHEREAS the Vendor has represented to the Vendee that the said
Site/Land is freehold in nature and they have clear and marketable title in
respect of the said Site/Land and free from all kind of encumbrances and
has full right, power and authority to sell and transfer the said Site/Land.

AND WHEREAS the Vendee has seen all the documents of titles & other

relevant papers/agreements etc. pertaining to the Township including the
said Site/Land and has fully satisfied himself / itself about the right, tltle &
interest of the' Vendor in-respect of the same.

AND WHEREAS ‘the Vendor has decided to sell the said Site/Land to the. iR

Vendee absolutely and forever and the Vendee has agreed to purchase the
same on following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :

1. That the Vendee has paid to the Vendor total sale conS|derat|on of Rs

10,27,18,000/- (Rupees Ten Crore Twenty Seven Lacs Eighteen
Thousand only) as full & final payment of Sale Consideration for the
said Site/Land, the details of which are given below

| SMV A 20 Pyt Ld: \
e ’ Cm P j tﬂ'ﬂ For P&vjtra Conbuild’
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Maneg \g:ﬁh.. Signatery

. 501.. g |
s - 'S.No | Cheque'No. | DrawnOn Amount (Rs.)
T |RTGS Axis Bank Ltd, Rs. 1,48,50,000/-
51136626 Axis Bank Ltd, Rs. 74,25,000/-
3136627 Axis Bank Ltd, Rs. 74.25,000/-
4 056010 Axis Bank Lid, Rs. 50,00,000/-
5 056011 Axis Bank Ltd, Rs. 39,90,820/-
6 [051647 Axis Bank Ltd._ Rs. 50,00,000/-
7 051648 Axis Bank Ltd. Rs. 50,00,000/-
8 | 051649 Axis Bank Ltd. Rs. 50,00,000/-
9 051650 Axis Bank Ltd, Rs. 50,00,000/-
10056001 Axis Bank Ltd, Rs. 50,00,000/-
C 1| 056002 Axis Bank Ltd, Rs. 50,00,000/-
2056003 Axis Bank Ltd, Rs. 50,00,0007-
13 [056004 Axis Bank Ltd. Rs. 50,00,000/-
14 [ 056005 Axis Bank Ltd. Rs. 50,00,000/-
15 | 056006 Axis Bank Ltd. Rs. 27,00,0007
6 530210 Bank of Baroda Rs. 3,00,000/-
7 | 056007 TAxis Bank Ltd, Rs. 50,00,000/-
18 | 056008 Axis Bank Ltd. Rs. 50,00,000/-
79 | 056009 [Axis Bank Ltd. Rs. 50,00,000/-
20 |1DS 3<;;ch-si||a:§;i§§; HDFC ":B,ahkﬂLtd‘ . IRs. 7,50,0007-
No.43726 | = T
21 | TDS Challan | HDFC BankLtd. | Rs. 1,50,0007-
No. 44088 R
22 [TDS Challan |Bankof Baroda | Rs. 7,27,180%
No. 01235 [
—[Total Amount | Re. 10,27,18,0001
for SMV Agehcies Hyt. Ltd:




Ry

I HEAEETE S FEL

L, el .l
wiiig st T e

93




503,

94
#9#

The Vendor does hereby grant, sell, convey and transfer the said
Site/Land on ownership basis to the Vendee free from all
encumbrances. The Vendee can mortgage the said site/land to avail
the loan/finances from the Banks/Financial Institutions for their
project.

The Vendor as on date has ‘not-mortgaged, hypothecated, charged or
otherwise alienated any interest in the said Site/Land in favour of any
one. The Vendor has neither given any security or surety for any one
on the basis of the said Site/Land nor entered into any Agreement of
the said Site/Land with anyone else nor is any court case or

arbitration or any other legal proceedings pending at any place in

respect of the said Site/Land.

That the Vendor has assured the Vendee that the said Site/Land is i

freehold -in :nature :and ‘the same is free from :all kinds of charges,

liens, ‘mortgages, litigations, disputes, legal ‘defects, encumbrances

etc. and:the ' Vendor is fully.competent to sell the.same.

That the Vendee confirms that they have satisfied about the right, title B

and interest of the Vendor in respect of the said Site/Land in the said

Township and that they have fully understood all limitations and

obligations in respect of it.

The Vendor will not be liable and responsible for any unapproved &
unauthorized construction to be made on the said Site/Land orinany - -

other manner whatsoever by the Vendee, if any.

All taxes and duties of all and any kind by whatever name called
imposed by any Local Authorities, State Government, . Central

Government or Court:as the case may:be:the vendor shall be liable to

spay the sameifor the:GH-02 and the ‘entire township before ‘the date . -

of transfer of the said Site/Land. All taxes and duties of all and any e

kind by whatever name called -imposed by any Local Authorities,
State Government, Central Government or Court as the case may be
the vendee shall be liable to pay the same for the said Site/Land and
on pro-rata baS|s for the entire townshlp after the date of transfer of
the said Slte/Land :

¥or SMV ‘A/ge& ;

Managei mh Signatery
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8. The Vendee shall at all time hereinafter indemnify and keep the
Vendor and its nominated agency fully indemnified, saved and
harmless of, from or against any loss, damages, costs, charges,
claims or risk etc. that the Vendor or its nominated agency may suffer
or incur on account of any approved, unapproved, unauthorized
construction, violation of any rule, regulations, bye-laws, Act and any
tax liability or for any act of omission or commission of the Vendee or
for any other reason whatsoever in respect of the said Site/Land or
construction thereon. The Vendee hereby agrees and undertakes to - .
indemnify and keep the Vendor indemnified and harmless against-any -
loss, damages, claims etc. if any hindrance/loss is cause due to any

reason whatsoever which the Vendor and/or its hominated agency ;225- |

may have to suffer.

That the Vendor covenants that this Sale Deed is executed in all

.entirety, -however to. the: stipulations. and  covenants herein contained
.for.any“future liability :of the 'Vendee and its‘Allottees, Flat Buyers,:
Subsequent Transferees etc. :

That the Vendee shall also be bound to construct earthquake S

resistant building as per |.S. code.

The provisions for rain water harvesting is mandatory to be carried o,'ut L

by the Vendee.

The Vendee shall not be allowed to sub divided the said Site/Land in -~
any manner, the Vendee shall be entitled to book the apartment to its

buyers along with the undivided share in land.

That Vendee covenants with the Vendor to abide by all the rules, ... .
regulations, :conditions of approved of DPR and orders, directions,
notifications :passedfissued by the Ghaziabad Development =
Authority/Local Authority / State Government / Central Government

from time to time and the same shall be binding and applicable upon
the Vendee and their Allottees/Flat Buyers / Subsequent Transferees
/ Residential Welfare Association (RWA).

For SMV Age te;ﬁ- .'-Ltt_i.‘
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14. That the Vendee and/or their Allottees/Flat Buyers/Subsequent
Transferees/RWA shall also be liable to pay to the Vendor (or its
nominee/agency as appointed by the Vendor) Township Maintenance
Charges as may be determined by the Vendor for maintaining various
services/facilities in the Township such as street lighting, area
security, maintenance of external sewer and bulk water supply and
distribution systems, garbage disposal and scavenging of streets and
public utility places and such like series and cost towards
administrative set up to run the services and purchase of equipment.
and machinery required to provide these services and depreciations
thereof until the same are handed over to the Government or a Local
Body for maintenance. It shall be mandatory for the Vendee to
incorporate this clause in the Allotment Letters, Agreements to
Sell/Flat buyer Agreements and Sale Deeds etc. to be executed by
the Vendee in favour of their Allotees/Flat Buyers/Subsequent = -
transferees etc. The said township maintenance charges will be 20% = -
of the ‘prevailing maintenance charges of the flat/ apartment of the
said site or as per the prevailing rates for the township maintenance.

15. That the services for effluent drainage from STP and single point
electrical load connection shall be provided up to the one common -
point at boundary of the Plot GH-02 by the Vendor. These services
will be completed at least six months before completion of . : :
construction of any of its tower by the Vendee and the Vendee shall =~ .
be responsible for the distribution of the services mentioned above * -
inside the boundary of said Site/Land at its own cost. '

16. That the Vendor will provide uninterrupted connectivity to all the =
inhabitants of the: said site/land (on 24 meters wide road at all times -
and the Vendee and its subsequent transferee(s) will also be allowed
to use all’ the :common facilities: and. other services of the entire H =
block and other*blocks of the township without any hmdrance from the i
Vendor. e

Por bMV Ag mi;ﬁ/vf Ltd. F¢ 5-Pavitfa Conbuild-Pyt. Ltd.

Msnig iAutn Signatery ' | “epféefor
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17.

18.

19.

20.

21.

22.

23.

-of :Construction, ‘Ownership & Maintenance) -Act of 2010 or ‘the
- .provisions -of -any ‘other ‘Act for "the ‘time - bemg in force ‘shall 'be
applicable on the Vendee and/or ‘their Allottees/Flat =

100

#12#

It is recorded the Vendor has this day delivered the actual physical
vacant possessions of the said Site/Land to the Vendee.

That the parking shall be provided by the Vendee to their
Allottees/Flat. Buyers as per the plans sanctioned by the GDA in
basement/stilt of the building to be constructed at the said Site/Land.

That the Vendee shall be entitled to execute the Conveyance /Sale
Deed in favour of their Flat Buyers after obtaining the occupancy
Icompletion certificate of the building on the said site/land from the

concerned authority/Ghaziabad Development Authority :

That the Vendee shall make such own arrangement as are necessary:i_?;?i_'
for maintenance of the building and common services of the building
to be constructed. The rule/regulation of U.P. Apartment (Promotion i

Buyers/Subsequent Transferees/RWA.

That the Vendee shall comply all provisions of U.P. Apartment

(Promotion of Construction, Ownership & Maintenance) Act of 2010
and Rules 2011 framed there under and shall Act as “Promoter” and. -

discharge all the duties, obligations as contained in the said Act. -

That the Vendee shall be solely responsible for the specifications, 5
material, quality of construction, fixtures and fittings and other things = ..
etc. to be used in the Flats/Apartments to be constructed and for all -

commitment made in this regard to their Allottees / Flat Buyers as

well as Subsequent Transferees/RWA The Vendor shall not be liable - L
‘ and responsﬁ)le for the same. . ‘

The Vendor Shall not be Ilable and responsnble for any "tlgatlon R

dispute, Iegal ‘rnatter, claim etc. between the Vendee and their

) “Allottees /. Flat Buyers or between the Vendee and any other Agency o
. ete. involved in the connection with said Site/Land or construction . -

thereon including the labour charges, dues, salaries, perks claims,
damages contract etc orfor any other person or agency.
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THIS MAP IS AN ACCORDANCE TO THE SACNTIONED PLAN
FROM GHAZIABAD DEVELOPMENT AUTHORITY
65/Z0ONE-5/2014-15,1-07-2014
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VENDOR, VENDEE

far SMV Agancres Pyt, Lad:

. Managdy/Auth, Signatory
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The Vendee shall be solely responsible for providing the security and
maintenance of the building/infrastructure on the said Site/Land and
~in the area within the said Site/Land.

That the Vendee has undertaken and doth hereby undertake that the
Vendee shall be solely responsible and liable for violations, if any, of
any terms of this Deed and of the provision of the law of the
and/flats/Apartments and applicable rule, regulations or direction by
the competent authorities; and that the Vendee shall indemnify the
Vendor for any liability and/or penalty in that behalf.

That the Vendee shall be bound by all terms and conditions of this
Deed. ‘ L .

The Vendee agrees and undertakes to mcorporate all the terms &

conditions of - this .‘Deed in the 'Allotment - Letters, Flat Buyers =
Agreements, Agreements to Sell ardSale ‘Deeds to be executed in
favour of their:Flat Buyers: and Subsequent Transferees andthesame =
shall also be binding on the Vendee and Vendee's Allottees/Flat

- Buyers/Subsequent TransfereeiseS|dent Welfare Assomaﬂon (RWA)

Jomtly and severely

That the expenses towards payment of stamp duty, registration
charges, other misc. expenses and iincidental charges pertaining to =
execution and reglstratlon of this Sale Deed shall be borne by the

Vendee anne and Vendor shaII not be’ Ilable to pay any part thereon.

That the" ngh Court of Allahabad and the Courts subordlnate toitat

Ghaziabad shall have jurlsdlctlon in all matters ansrng out of or
touchlng and/or concernlng of this Deed

%ﬁrhm"'ﬁg* e’\ / At FPavtraConbuildP‘v :

"‘x-:mma@ Mgg Signatery -
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#14 %

IN WITNESS WHEREOF, the Vendor and Vendee have signed and
executed this Sale Deed on the day, month year first above written in the

presence of the following witnesses.

#Aanags|/ uth. Signatery

VENDOR | VENDEE

WITNESSES :-

' L Amit Kr. Sm h
ittt R wedess b B
¢ f . N:aQ!ea (t-9 - No. 12, m.,
DRAFTED BY :- ( - VTN
RAKESH KUMAR SHARMA (ADVOCATE)

Reglstratlon No 5294/86, Chamber No. 12 |
TEHSIL COMPOUND GHAZIABAD (U P )
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Ceruﬁcate No. '

: Cettificate Issued Date

’ i Account Reference

Unlque Doc. Reference

i Purchased by

: " 2 ﬁ;Description of Document

erty Description

A . . .
< pcnsideration Price (Rs.)

d;; First Party
! Second Party
.* Stamp Duty Paid By

' Stamp Duty Amount(Rs.)

&

IN- UPooa}qmsosgssﬁ‘ N s,
;3.5-1:90 14 K] P b ;.!5 g s

SHOIL (FI)I upshcnoi/ f,:HAZIAB AV UP-GZB
: SUBIN- UPUPSHCILO100975509572680M
- MESSERS DlVYANSH HOMES PVT LTD
: Adicle 5 Agreement or Memorandum of an agreement

: LAND MEASURING 17710 SQ MTR GH PLOT NO 2 BLOCK-H
JAIPURIA SUNRISE GREENS VILL-SHAHPUR BAMHETA GZB
25,68,00,000

(Twenty Five Crore Si_x'ty Eight Lakh only)
MESSERS SMV AGENCIES PVT LTD
MESSERS DIWANSH HOMES PVT CTD

MESSERS DIVYANSH HOMES PVT LTD
51,36,000 | “%-ivi
(Fifty One Lakh Thmy Six Thousand only)
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#2# CF 445115

Nature of property Residential
Ward / Paragna Dasna
Mohalla / Village Shahpur Bamheta

Description of Property

Area of Property
Status of Road
Total Sale Consideration

Consideration Paid
Stamp Duty Paid

Manay Auth, Signatary

17710 sq.mtr. or 1.7710 Hect. pertaininng to
Khasra Nos. 1461 (Area 0.0740 hect.), 1501
(Area 0.0220 hect.), 1502 (Area 0.1780 hect.),
1503 (Area 0.4680 hect.), 1504 (Area 0.0850
hect.), 1505 (Area 0.0650 hect.), 1506 (Area
0.2520 hect.), 1507 (Area 0.2250 hect.), 1512
(Area 0.2834 hect.), and 1582 (Area 0.1186
hect.) falling in plot GH Plot No.2 in H Block in
the Township known as “Jaipuria Sunrise

Greens 7, situated at Village Shahpur Bamheta,
Ghaziabad.

17710 Sq. Meter
24 Meter Wide
Rs 25,68,00,000/-

Rs. 6,50,00,000 /-
Rs. 51,36,100/-

For Divyansh Homes Rvt. Ltd.

Director
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PARTICULAR OF VENDOR/FIRST PARTY:-
M/s SMV AGENCIES PVT. LTD., a Company incorporated under the
provisions of Company Act, 1956 having its registered office at 1862
,Mahalaxmi Market, chandni chowk , Delhi-110006 represented through its
Authorized Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR

VARSHNEY authorized vide resolution dated 26-12-14 (PAN No.
AAACS3405J).

PARTICULAR OF VENDEE/SECOND PARTY:-

M/s DIVYANSH HOMES PRIVATE LIMITED, a Company incorporated under
the provisions of Companies Act, 1956 having its registered office at A-76, Kanti
Nagar, Delhi-110051 represented through its Director Mr. CHANDERJEET

PATHAK S/o Sh. BHIM SEN SHARMA authorized vide resolution dated
10.12.2014 (PAN No. AADCD6029N)

AGREEMENT TO SELL

THIS AGREEMENT TO SELL is executed at Ghaziabad on this 31 day of
December in the year 2014 by M/s SMV AGENCIES PVT. LTD., a Company
incorporated under the provisions of Companies Act, 1956 having its registered
office at 1862, Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, "elhi
represented through its Authorized Signatory Mr. SHASHANK VARSHNEY S/o
Shri RAJKUMAR VARSHNEY authorized vide resolution dated 26-12-14
passed by the Board of Directors of the Company, as registered Private
Developer and having license from Ghaziabad Development Authority and its
constituents M/s VIBHU DRINKS PRIVATE LIMITED through its General
Attorney M/s SMV Agencies Private Limited vide document no./Vasika no.59
book no. 4, on dt 27.01.2012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab & through its General Attorney M/s SMV
Agencies Private Limited vide document no./NVasika no. 95 book no. 4, on dt
14.11.2014 duly registered with the office of sub-registrar, District Jalandhar,
Punjab and M/s Jaipuria Duro Build Private Limited through its General
Attorney M/s SMV Agencies Private Limited vide document no./Vasika nc. 62
book no. 04, on dt 27.01.2012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab and M/s SMV Realtors Private Limited
through its General Attorney M/s SMV Agencies Private Limited vide document
no./Vasika no. 60, book no. 04, on dt 27.01.2012 duly registered with the office

For SMV Agendies Pirs Ltd. For Divyansh Homes Pwi.\Ltd.
. \\

o

MinsauipAgth o Signatory 3 -

Director
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of sub-registrar Bhawanigarh, District Sangrur, Punjab and M/s Surya Vaibhav
Developers Private Limited through its General Attorney M/s SMV Agencies
Private Limited through its authorized signatory Mr.lteshPatwa. S/o Sh. S.C.
Patwavide document no./Vasika no.64 book no. 04, on dt 27.01.2012 duly
registered with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab
& through its General Attorney M/s SMV Agencies Private Limiteéd through its
authorized signatory Mr.lteshPatwa S/o Sh. S.C. Patwavide document
no./Vasika no. 96 book no. 04, on dt 14.11.2014 duly registered with the office
of sub-registrar, District Jalandhar, Punjab, and M/s Jaipuria Advance
Technologies Private Limited through its General Attorney M/s SMV
Agencies Private Limited vide document no./Vasika no. 55 book no. 04, on dt
24.01.2012 duly registered with the office of sub-registrar Bhawanigarh, Di~trict
Sangrur, Punjab and M/s Jaipuria Cosmetics Private Limited through its
General Attorney M/s SMV Agencies Private Limited vide document no./Vasika
no. 52 book no. 4, on dt 24.01.2012 duly registered with the office of sub-
registrar Bhawanigarh, District Sangrur, Punjab and M/s Jaipuria Leo Systems
& Software Private Limited through its General Attorney M/s SMV Agencies
Private Limited vide document no.Nasika ro. 54, book no. 04, on dt
24.01.2012 duly registered with the office of sub-registrar Bhawanigarh, District
Sangrur, Punjab and M/s Exponent Conbuild Private Limited through its
General Attorney M/s SMV Agencies Private Limited vide document no./Vasika -
no. 94, book no. 04, on dt 14.11.2014 duly registered with the office of sub-
registrar, District Jalandhar, Punjab hereinafter referred to as the “Vendor” of
the First Part (which expression shall unless the context otherwise requires
mean and include its successors, liquidators, executors, administrator,

nominees and assigns) hereinafter referred to as the VENDORI/FIRST
PARTYof the First Part (which expression shall unless the context otherwise

requires mean and include its successors, liquidators, executors, administrator,
nominees and assigns)’

IN FAVOUR OF

M/s DIVYANSH HOMES PRIVATE LIMITED, a Company incorsorated under
the provisions of Companies Act, 1956 having its registered office at A-76, Kanti
Nagar, Delhi-110051. represented through its Director Mr. Chanderjeet Pathak
Slo Sh. Bhim. Sen’ Sharma hereinafter referred to as the “Vendee” o. the
Second Part (which. expression shall unless repugnant to the meaning or

context thereof include hls/her/thelr executors, administrators, successors and
assigns).

Divyansh Homes Pvt.
Par SMV Ag 1es\ /t. Ltd. For b
P

Rk %»
“anuguipanth, Signatory . ———

b Director
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WHEREAS under the leadership of M/is SMV Agencies Private Limited
(hereinafter referred to as the Lead Party), a Consortium was formed by
registered Agreements, consisting various companies inter-alia M/s Vibhu
Drinks Private Limited, M/s Jaipuria Duro Build Private Limited, M/s SMV
Realtors Private Limited, M/s Surya Vaibhav Developers Private Limited,
M/s Jaipuria Advance Technologies Private Limited, M/s Jaipuria
Cosmetics Private Limited, M/s Jaipuria Leo Software and System Private:
Limited, M/s Exponent Conbuild Private Limited as constituent company(s),
who purchased several pieces of land including the subject matter of this
Agreement, in Revenue village Shahpur Bamheta Tehsil and District Ghaziabad
under various Sale Deeds duly registered with the office of Sub-Registrar
Ghaziabad with the view to set up and develop thereon an Integrated Township
in consonance with the policy of the Government of Uttar Pradesh published
vide G.O. No.2711/Aath-1-05-34 vividh/2003 dated 21.05.2005 for which
Cettificate of Registration has been issued by the Ghaziabad Development
Authority to M/s SMV Agencies Pvt. Ltd., as a Private Developer (P.D.) under
category ‘A’ for the purpose Land Assembly, Infrastructure Development and
Construction Works for Housing Scheme within the Ghaziabad Planning Area.

AND WHEREAS the License has been granted by the Ghaziabad Development

Authority (GDA) to the Lead Party to set up and develop an Integrated Housing
Scheme/Township in Ghaziabad.

AND WHEREAS the Lead Party is the Developer and Licensee to set up and
develop the said Township in accordance with the terms and conditions of the

License and any other condition imposed by the Ghaziabad Development
Authority.

AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township of

the VENDOR/FIRST PARTY has been sanctioned by the Ghaziabad
Development Authority.

AND WHEREAS the Licensee is developing the Township known as Jaipuria
Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P. The layout plan

of the Township has been approved by the Ghaziabad Development Authority.

The said township is divided into various plots for Group Housing and other
purposes.

AND WHEREAS the land pertaining to this Agreement is falling in the
developed plot GH-02 of the Township known as Jaipuria Sunrise Greens and
the layout plan of said plot GH-02 has been sanctioned by the Ghaziabad
Development Authority vide its letter Ref. 17/M.P/2014 dated 29.09.2014.

\}UJ - For Divyansh Home&‘t‘ Lid.

ManzgeAd th Signatoiv //"/’//J/7’F/§f‘yw

Directer



117 ..

e 26
AND WHEREAS as per the Authority/Power given by the other constituent o§
the consortium, the lead party i.e. M/s SMV Agencies Pvt. Ltd. is entitled to
sign & execute Agreement to Sell without possession, Sale Deed and any other

deeds, agreements & documents etc. and receive the sale consideration on
behalf of constituents.

AND WHEREAS the lead party i.e. M/s SMV Agencies Pvt. Ltd. has
empowered its authorized signatory Mr. Shashank Varshney S/o Shri

Rajkumar Varshney authorized vide resolution dated 26-12-14 to execute this
agreement.

AND WHEREAS the Vendee/Second Party confirms that they have full
knowledge and understanding of the Consortium Agreement including the terms
and conditions of the License granted by the Ghaziabad Development Authority
to the VENDOR/FIRST PARTY for setting up an Integrated Township. The
Vendeel/Second Party has seen all the documents of title & other papers,
agreements, documents etc. pertaining to the said Township and has fully
satisfied about the right, title and interest of the VENDOR/FIRST PARTY in

respect of the land of the Township and they have fully understood all
limitations and obligations in respect of it.

AND WHEREAS the VENDOR/FIRST PARTY has agreed to sell and transfer
land admeasuring 17710 sq.mtr. or 1.7710 Hect. Comprising of Tower No.
D1 To D5 and CH-2 as per the approved plan of GH-02 falling in undivided
and impartiable land bearing Khasra Nos1461 (Area 0.0740 hect.), 1501
(Area 0.0220 hect.), 1502 (Area 0.1780 hect.), 1503 (Area 0.4680 hect.),
1504 (Area 0.0850 hect.), 1505 (Area 0.0650 hect.), 1506 (Area 0.2520
hect.), 1507 (Area 0.2250 hect.), 1512 (Area 0.2834 hect.), and 1582 (Area
0.1186 hect.) falling in GH Plot No. 2 in the Township known as “Jaipuria
Sunrise Greens” H Block ,situated at village Shahpur Bamheta, Ghaziabad,
U.P. shown and marked in Red colour in the Plan attached hereto (hereinafter
referred to as the said Site/Land) with all rights of the said Site/Land to the
Vendee/Second Party for total sale consideration amount of Rs Rs
25,68,00,000/- (Rupees Twenty Five crore Sixty Eight Lacs only). To
construct and develop the said Site/Land in accordance with sanction layout
and to the extent it is depicted on the plan Annexed hereto. It will not be treated
as sub division and the Vendee/Second Party shall not be entitled for

constructing the boundary wall making sub division of GH-02, the said land is
laying vacant.

Far SMYV Agencies 7‘,t\@6: For Divyansh Homes Pvt. Ltd.
8

Director

ignatury

Manager Authy &
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AND WHEREAS the VENDOR/FIRST PARTY has represented to the
Vendee/Second Party that the said Site/Land is freehold in nature and they

have clear and marketable title in respect of the said Site/Land and has full
power and authority to sell and transfer the said Site/Land.

AND WHEREAS the VENDEE/SECOND PARTY has seen all the documents of
titles & other relevant papers/agreements etc. pertaining to the Township
including the said Site/Land and has fully satisfied himself / itself about the right,
title & interest of the VENDOR/FIRST PARTY in respect of the same.

AND WHEREAS the VENDOR/FIRST PARTY has decided to sell the said

Site/Land to the VENDEE/SECOND PARTY absolutely and forever and the
VENDEE/SECOND PARTY has agreed to purchase the said site/land.

AND WHEREAS the possession of the said site/Land will be handed over to

the Vendee/Second Party by the Vendor/First Party only after the execution of
the sale deed

NOW, THEREFORE, THIS AGREEMENT TO SELL WITNESSETH AS
UNDER :-

1. That the VENDOR/FIRST PARTY is agreed to sell and
VENDEE/SECOND PARTY is agreed to purchase all rights, titles,

interest in the said site/land for a total sale consideration of Rs
25,68,00,000/- (Rupees Twenty Five Crore Sixty Eight Lacs only).

For Divyansh Homes ~Ltd.
nc:es&’vt. Ltd. or y 3
7

MaasgiXAuth. Signatery Director

For SMV A




119 s+ 528

That the VENDEE/SECOND PARTY has paid a sum of Rs.
6,50,00,000/- (Rs. Six Crore Fifty Lacs only ) as advance to the
VENDOR/FIRST PARTY as per the details given below, the receipt
whereof VENDOR/FIRST PARTY hereby admits and acknowledges.

2.

S.No | UTR/ Cheque | Drawn On Amount
No.

(Rs.)

1 VIUBH VIJAY BANK , PATPARGANJ | 2,00,00,000/-
14217026006 | ,NEW DELHI

2 VIUBH VIJAY BANK , PATPARGANJ | 1,50,00,000/-
14258000662 | ,NEW DELHI

3 774005 VIJAY BANK , PATPARGANJ | 1,00,00,000/-
,NEW DELHI

4 VIJBH VIJAY BANK , PATPARGANUJ | 2,00,00,000/-
14303030362 ,NEW DELHI

That the balance sale consideration amount of Rs. 19,18,00,000/- (Rs.
Ninteen Crore Eighteen Lacs only) will be paid by the

VENDEE/SECOND PARTY to the VENDOR/FIRST PARTY at the time
of execution of sale deed.

That the Vendor/First Party has mortgaged certain portion of the said
site/land with Punjab and Sind Bank and both the Parties have agreed
to execute the sale deed after the issuance of NOC/No Dues from the
bank regarding the said site/land. It is the responsibility of the

VENDOR/FIRST PARTY to obtain the NOC/No Dues from the Bank at its
risk and cost .

That the sale deed of the said site/land will be executed and registered
within 1 months from intimating by the Vendor/First Party to the

Vendee/Second Party regarding obtaining and issuance of NOC / NO
Dues from the bank.

For Divyansh Homes Pvt. Ltd.

——

Director
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That the VENDEE/SECOND PARTY confirms that they have satisfied
themselves about theé right, title and interest of the VENDOR/FIRST
PARTY in respect of the said Site/Land in the said Township and that
they have fully understood all limitations and obligations in respect of it.

That the both the parties shall not do any act deed or thing creating any

charge lien or encumbrance in respect of the said site/land during the
subsistence of this agreement.

All taxes and duties of all and any kind by whatever name called
imposed by any Local Authorities, State Government, Central
Government or Court as the case may be the VENDOR/FIRST PARTY
shall be liable to pay the same for the GH-02 and the entire township
before the sale deed of the said Site/Land. All taxes and duties of al: and
any kind by whatever name called imposed by any Local Authorities,
State Government, Central Government or Court as the case may be,
the VENDEE/SECOND PARTY shall be liable to pay the same for the

said site/Land and on pro-rata basis for the entire township after the date
of sale deed of the said Site/Land.

COVENANT _AND _CONDITIONS SHALL BE THE PART OF
AGREEMENT TO SELL

9.1. The VENDEE/SECOND PARTY shall at all time hereinafter
indemnify and keep the VENDOR/FIRST PARTY and its nominated
agency fully indemnified, saved and harmless of, from or against
any loss, damages, costs, charges, claims or risk etc. that the
VENDOR/FIRST PARTY or its nominated agency may suffer or
incur on account of any approved, unapproved, unauthorized
construction, violation of any rule, regulations, bye-laws, Act and any
tax liability .or for any act of omission or commission of the
VENDEE/SECOND PARTY or for any other reason whatsoever in
respect of the said Site/lLand or construction thereon. The
VENDEE/SECOND PARTY hereby agrees and undertakes to
indemnify and keep the VENDOR/FIRST PARTY indemnified and
harmless against any loss, damages, claims etc. if any
hindrance/loss is cause due to any reason whatsoever whicl- the

VENDOR/FIRST PARTY and/or its nominated agency may have to
suffer.

for SMV A

-

i h Homes £—2§t Ltd.
E z\§| \b‘%’t' Ltd. For Divyans

ManagkriAuth  Signaten B s Directal
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9.4.

9.5.

9.6.
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That the VENDEE/SECOND PARTY shall be bound to construct
earthquake resistant building as per I.S. code.

The provision of rain water harvesting are mandatory to be carried

‘out by the Vendee/Second Party.

The VENDEE/SECOND PARTY shall not be allowed to sub divide
the said Site/Land in any manner.

That VENDEE/SECOND PARTY covenants with the
VENDOR/FIRST PARTY to abide by all the rules, regulations,
conditions of approved of DPR and orders, directions, notifications
passed/issued . by the Ghaziabad Development Authority/Local
Authority / State Government / Central Government from time to

time and the same shall be binding and applicable upon the
VENDEE/SECOND PARTY and their Allottees/Flat Buyers/

Subsequent Transferees / Residential Welfare Association (RW#).

That the VENDEE/SECOND PARTY and/or their Allottees/Flat
Buyers/Subsequent Transferees/RWA shall also be liable to pay to
the VENDOR/FIRST PARTY (or its nominee/agency as appointed
by the VENDOR/FIRST PARTY) Township Maintenance Charges as
may be determined by the VENDOR/FIRST PARTY for maintaining
various services/facilities in the Township such as street lighting,
area security, maintenance of external sewer and bulk water supply
and distribution systems, garbage disposal and scavenging of
streets and public utility places and such like series and cost
towards administrative set up to run the services and purchase of
equipment and machinery required to provide these services and
depreciations thereof until the same are handed over to the
Government or a Local Body for maintenance. It shall be mandatory
for the VENDEE/SECOND PARTY to incorporate this clause in the
Allotment Letters, Agreements to Sell/Flat buyer Agreements and

_ Sale Deeds etc. to be executed by the VENDEE/SECOND PARTY

in favour of their Allotees/Flat Buyers/Subsequent transferees etc.
The said township maintenance charges will be 20% of the
prevailing maintenance charges of the flat/ apartment of the said site
or as per the prevailing rates for the township maintenance.

ncms}}?t. Ltd.

\v For Divyansh Homeg-Ryt.
)
(9,
MzpaRer: Zoth  Signatony /"/‘ B R

530
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9.7. That the services for effluent drainage from STP and single point
electrical load connection shall be provided up to the one common
point at boundary of the Plot GH-02 by the VENDOR/FIRST PARTY.
These services will be completed at least six months before
possession of the flat to the first flat buyer of any tower by the
VENDEE/SECOND PARTY and the VENDEE/SECOND PARTY
shall be responsible for the distribution of the services mentioned
above inside the boundary of said Site/Land at its own cost.

9.8. That the VENDOR/FIRST PARTY will provide uninterrupted
connectivity to all the inhabitants of the said site/land (On 24 meters
wide road) at all times and the VENDEE/SECOND PARTY and its
subsequent transferee(s) will also be allowed to use all the common

facilities and other services of the entire H block and other blocks of

the township without any hindrance from the VENDOR/FIRST
PARTY. :

9.9. That the parking shall be provided by the VENDEE/SECOND

PARTY to their Allottees/Flat Buyers as per the plans sanctioned by

the GDA in basement/stilt of the building to be constructed at the
said Site/Land.

9.10. That after the execution and registration of the sale deed of the said

site/land in favour of VENDEE/SECOND PARTY, the
VENDEE/SECOND PARTY after obtaining the
occupancy/completion certificate of the building on the said site/land
from the concerned authority/Ghaziabad Development Authority

shall be entitled to execute the Conveyance /Sale Deed in favour of
their Flat Buyers.

9.11. That the VENDEE/SECOND PARTY shall make such own
arrangement as are necessary for maintenance of the building and
common .services of the building to be constructed. The
rule/regulation of U.P. Apartment (Promotion of Construction,
Ownership & Maintenance) Act of 2010 or the provisions of any

other Act for the time being in force shall be applicable on the
VENDEE/SECOND PARTY and/or their Allottees/Flat
Buyers/Subsequent Transferees/RWA.

For SMV

.\aenc&s Pve. Ltd. For Divyansh Homeig:. Ltc
&
\}“ / e j'jf’i% 5

sAIner/ duth, signatary

\

.

—

Direct
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That the VENDEE/SECOND PARTY shall comply with all provisions
of U.P. Apartment (Promotion of Construction, Ownership &
Maintenance) Act of 2010 and Rules 2011 framed there under and

shall Act as “Promoter” and discharge all the duties, obligations as
contained in the said Act.

9.12.

9.13. That the VENDEE/SECOND PARTY shall be solely responsible for

the specifications, material, quality of construction, fixtures and
fittings and other things etc. to be used in the Flats/Apartments to be
constructed and for all commitment made in this regard to their

Allottees/Flat Buyers as well as Subsequent Transfereess/RWA. The

VENDORI/FIRST PARTY shall not be liable and responsible for the
same. '

9.14. The VENDOR/FIRST PARTY Shall not be liable and responsible for

any litigation, dispute, legal matter, claim etc. between the
VENDEE/SECOND PARTY and their Allottees/Flat Buyers or

between the VENDEE/SECOND PARTY and any other Agency etc.
involved in the connection with said Site/Land or construction
thereon including the labour charges, dues, salaries, perks, claims,
damages, contract etc. or for any other person or agency.

9.15. The VENDEE/SECOND PARTY shall be solely responsible for
providing the security and maintenance of the building/infrastructure
on the said Site/Land and in the area within the said Site/Land.

10. That the VENDEE/SECOND PARTY has undertaken and doth

hereby undertake that the VENDEE/SECOND PARTY shall be
solely responsible and liable for violations, if any, of any terms of
this Agreement and of the provision of the law of the
land/flats/Apartments and applicable rule, regulations or direction by
the competent authorities; and that the VENDEE/SECOND PARTY

shall indemnify the VENDOR/FIRST PARTY for any liability and/or
penalty in that behalf.

fer SM Age;;h%es_ Pvt, Ltd. For Divyansh Homes Pvt. Ltd

X ——

nagetiduth Signator

"Directo
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That the VENDEE/SECOND PARTY shall be bound by all terms and
conditions of this. Agreement.

That it is hereby expressly provided and agreed by the parties hereto
that both parties entitled to enforce specific performance of this

agreement against each other in case of breach of any condition
mentioned in this agreement.

That the expenses towards payment of stamp duty, registration charges,
other misc. expenses and incidental charges pertaining to execution and
registration of this Agreement shall be borne by the VENDEE/SECOND

PARTY alone and VENDOR/FIRST PARTY shall not be liable to pay any
part thereon.

That the High Court of Allahabad and the Courts subordinate to it at

Ghaziabad shall have jurisdiction in all matters arising out of or touching
and/or concerning of this Agreement.

%\-t. Ltd. For Divyansh Homes Pvt. Ltd.

Man,
PageN

sanateny Director
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BRIEF PA AR OF SALE DEED

Nature of property

Residential
_ Ward / Paragna Dasna
Mohalla / Village Shahpur Bamheta

Description of Property 3542 sq.mtr. or 0.3542 Hect. pertaining to

Khasra Nos. 1470 (Area 0.0070 hect.),
1471(Area 0.2830 hect.),1484 (Area 0.0642
hect.), falling in plot GH Plot No.2 in H Block in
the Township known as “Jaipuria Sunrise
Greens”, situated at Village Shahpur Bamheta,

Ghaziabad
\1 Area of Property . 3542 Sq. Meter
Status of Road . 24 Meter Wide
Sale Consideration . Rs 5,13,60,000/-

Govt. Circle Rate Rs. 14500/- per Sq. Meter

PARTICULAR OF VENDOR:-

M/s SMV AGENCIES PVT. LTD., a Company incorporated under the provisions

- of Company Act, 1956 having its registered office at 1862 ,Mahalaxmi Market
.chandni chowk,  Delhi-110006 represented jointly through its Authorized
Signatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR VARSHNEY
authorized vide resolution dated 26-12-14 (PAN No. AAACS3405J).

PARTICULAR OF VENDEE:-

M/S RATANDEEP INFRASTRUCTURE PVT LTD., a Company incorporated
under the provisions of Companies Act, 1956 having its registered office at 1st
Floor Ratandeep Jewellers Bhagat Singh Road, Muzzaffar Nagar (UP)

represented through one of its Director Mr. RACHIT SINGHAL S/o SH.

BRIJESH SINGHAL authorized vide resolution dated 10.12.14 (PAN No.
AAGCRO0134H).

For SMV-A \:\W@t Ltd. AATANDEEP IKFRASTRUCTURE RvT. L1p
Al : FEEEe

ManagéryAuth, Signatery
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130 SALE DEED

Total Sale Consideration Rs 5,13,60,000/-
Stamp Duty @ 7% Rs 35,96,000/-

- THIS DEED OF SALE is executed at Ghaziabad on this 08" day of January in

the year 2015 by M/s SMV AGENCIES PVT. LTD., a Company incorporated
under the provisions of Companies Act, 1956 having its registered office at 1862,
Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, Delhi represented
through its Authorized Signatory Mr. SHASHANK VARSHNEY Sl/o Shri
RAJKUMAR VARSHNEY authorized vide resolution dated 26-12-14 passed by
the Board of Directors of the Company, as registered Private Developer and
having license from Ghaziabad Development Authority and its constituents M/s
Jaipuria Advance Technologies Private Limited through its General Attorney
M/s SMV Agencies Private Limited vide document no./Vasika no. 55 boak no. 04,
on dt 24.01.2012 duly registered with the office of sub-registrar Bhawanigarh,
District Sangrur, Punjab and M/s Jaipuria Cosmetics Private Limited through
its General Attorney M/s SMV Agencies Private Limited vide document
no./NVasika no. 52 book no. 4, on dt 24.01.2012 duly registered with the office of
sub-registrar Bhawanigarh, District Sangrur, Punjab and M/s Vibhu Driaks
Private Limited through its. General Attorney M/s SMV Agencies Private Limited
" vide document no./Vasika no.59 book no. 4, on dt 27.01.2012 duly registered
with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab & through
its General Attorney M/s SMV Agencies Private Limited vide document
no./Nasika no. 95 book no. 4, on dt 14.11.2014 duly registered with the office of
sub-registrar, District Jalandhar, Punjab hereinafter referred to as the “Vendor”
of the First Part (which expression shall unless the context otherwise requires

mean and include its successors, liquidators, executors, administrator, nominees
and assigns) '

IN FAVOUR OF

M/S RATANDEEP INFRASTRUCTURE PVT LTD., a Company incorporated
under the provisions.of Companies Act, 1956 having its registered office at 1st
Floor Ratandeep Jwelles Bhagat Singh Marg, Muzzaffar Nagar (UP) represented
through one of its Director Mr. RACHIT SINGHAL S/o SH. BRIJESH SINGHAL
hereinafter referred to as the “Vendee” of the Second Part (which expression

shall unless repugnant to the meaning or context thereof inclucz his/her/their
executors, administrators, successors and assigns).

Ffor SMV Alaencia Pvt. Ltd. p
\\0" / RATANDEEP INFRAS TiYCTURE JVT. LTD.

N
Man\ger i Auth. Signatory

Director
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. N

WHEREAS under the leadership of Mis SMV Agencies Private Limited
(hereinafter referred to as the Lead Party), a Consortiurn was formed by
registered Agreements, consisting various companies inter-alia M/s Jaipuria
Advance Technologies Private Limited, M/s Jaipuria Cosmetics Private
Limited, M/s Vibhu Drinks Private Limited as constituent company(s), who
purchased several pieces of land including the subject matter of this Deed, in
Revenue village Shahpur Bamheta Tehsil and District Ghaziabad under various
Sale Deeds duly registered with the office of Sub-Registrar Ghaziabad with the
view to set up and develop thereon an Integrated Township in consonance with
the policy of the Government of Uttar Pradesh published vide G.O.
No.2711/Aath-1-05-34 vividh/2003 dated 21.05.2005 for which Certificate of

Registration has been issued by the Ghaziabad Developrnent Authority to Mis

SMV Agencies Pvt. Ltd., as a Private Developer (P.D.) under category ‘A’ for
the purpose Land Assembly, Infrastructure Development and Construction Works

for Housing Scheme within the Ghaziabad Planning Area.

AND WHEREAS the License has been granted by the Ghaziabad Development

Authority (GDA) to the Lead Party to set up-and develop an integrated Housing
Scheme/Township in Ghaziabad.

. AND WHEREAS the Lead Party is the Developer and Licensee to set up and

[/

develop the said Township in accordance with the terms ard conditions of the

License and any other condition imposed by the Ghaziabad Development
Authority.

AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township of the
Vendor has been sanctioned by the Ghaziabad Developmerit Authority.

AND WHEREAS the Licensee is developing the Township Known as Jaipuria
Sunrise Greens NH-24 at Village Shahpur Bamheta, Ghaziabad, U.P. The layou!
plan of the Township has been approved by the Ghaziabad Developmen!

Authority. The said township is divided into various plots for Group Housing anc
other purposes.

AND WHEREAS the land pertaining to this sale deed is faiing in the develope:«
plot GH-02 of the Township known as Jaipuria Sunrise Grzens and the layotr

plan of said plot GH-02 has been sanctioned by the Ghzzizbad Developmer
Authority vide its letter Ref. 17/M.P/2014 dated 29.09.2014.

FOI‘ SMV Agc

es R &_td RATARUZEP INFRASTRUETURE

Manager/ th, Signatory
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AND WHEREAS as per the Authority/Power given by the other constituent of the
consortium, the lead party i.e. M/s SMV Agencies Pvt. Ltd. is entitled to sign 542
execute Agreement to-Sell, Sale Deed and any other deeds, agreemenis &

documents etc. and receive the sale consideration on behalf of constituents.
«5-)'\ “-
R

133 AND WHEREAS the lead party i.e. Mis SMV Agencies Pvt. Ltd. has empowered

its authorized signatory Nr. Shashank Varshney Slo Shri Rajkumar Varshney
authorized vide resolution dated 26-12-14 to execute the sale deeds.

AND WHEREAS the Vendee confirms that they have full knowledge and
understanding of the Consortium Agreement including the terms and conditions
of the License granted by the Ghaziabad Development Authority to the Vendor
for setting up an Integrated Township. The Vendee has seen all the documents
of title & other papers, agreements, documents etc. pertaining to the said
Township and has fully satisfied about the right, title and interest of the Vencor in

respect of the land of the Township and they have fully understood all limitations
and obligations in respect of it.

AND WHEREAS the Vendor has agreed to sell and transfer land admeasuring
3542 sq.mtr. or 0.3542 Hect. Comprising of Tower No. S2 as per the
approved plan Ref. 17/M.P/2014 dated 29.09.2014 of GH-02 falling in
undivided and impartiable land bearing Khasra Nos. 1470 (Area 0.0070
hect.), 1471(Area 0.2830 hect.) and 1484 (Area 0.0642 hect.} falling in GH Plot
No. 2 in the Township known as “Jaipuria Sunrise Greens” H Block ,situated
at village Shahpur Bamheta, Ghaziabad, U.P. shown and marked in Red colour
in the Plan attached hereto (hereinafter referred to as the said Site/Land) with all
rights of the said Site/Land to the Vendee free from all kind of encumbrances,
charges and liens etc. for total sale consideration amount of Rs 5,13,60,000/-
(Rupees Five Crore Thirteen Lacs Sixty Thousand only). To construct and
develop the said Site/Land in accordance with sanction layout and to the extent it
is depicted on the plan Annexed hereto. It will not be treated as sub division and

the Vendee shall not be entitled for constructing the boundary wall making sub
division of GH-02 the said land is laying vacant.

AND WHEREAS the Vendor has represented to the Vendee that the said
Site/Land is freehold in nature and they have clear and marketable title in respect
of the said Site/Land and free from all kind of encumbrances and has full right
power and authority to sell and transfer the said Site/Land.

AND WHEREAS the Vendee has seen all the documenis of titles & other
relevant papers/agreements etc. pertaining to the Township including the said

Site/Land and has fully satisfied himself / itself about the rignt, title & interest of
the Vendor in rei ct of the same.

\;\b» RATANDEEZH 1:1{FRASTRU

Manuger/Auth, Signatery

for SMV A




)

543

134

T O 7+

\ . .
‘ AND WHEREAS the Vendor has decided to sell the said Site/Land to the

Vendee absolutely and forever and the Vendee has agreed to purchase the
same on following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :

1.

That the Vendee has paid to the Vendor total sale consideration of Rs
5,13,60,000/- (Rupees Five Crore Thirteen Lacs Sixty Thousand only)

as full & final payment of Sale Consideration for the said Site/Land, the
details of which are given below

S.No | Cheque No. Drawn On Amount(Rs.) |
1 187629 Punjab National bank Sec- 50,00,000/- |
63, Noida

2 187630 Punjab National bank Sec- 1,50,00,000/-
63, Noida

3 187631 Punjab National bank Sec- 1,50,00,000/-
; 63, Noida

4 PUNBH Punjab National bank Sec- ‘ 1,58,46,400/-
14346764369 63, Noida

5 Challan No. TDS @ 1% ‘ 5,13,600/-
M742515
Total Amount | Rs.5,13,60,000/-

The Vendor does hereby grant, sell, convey and transfer the said
Site/Land on ownership basis to the Vendee free from all encumbrances.

The Vendor as on date has not mortgaged, hypothecated, charged or
otherwise alienated any interest in the said Site/Land in favour of any one.
The Vendor has neither given any security or surety for any one on the
basis of the said Site/Land nor entered into any Agreement of the said
Site/Land with anyone else nor is any court case or arbitration or any other
legal proceedings pending at any place in respect of the said Site/Land.

That the Vendor has assured the Vendee that the said Site/Land is
freehold in nature and the same is free from all kinds of charges, liens,

mortgages, litigations, disputes, legal defects, encumbrances etc. and the
Vendor is fully competent to sell the same.

That the Vendee confirms that they have satisfied about the right, title and
interest of the Vendor in respect of the said Site/Land in the said Township
and that they have fully understood all limitations and obligations in
respect of it.

far SMV A;

- vﬁyt' o RATAHOC 2P inFRasTRUCURG P
N/ y

Managdi/Auth  Signatary
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6.

The Vendor will not be liable and responsible for any unapproved &
unauthorized construction to be made on the said Site/Land or in any
other manner whatsoever by the Vendee, if any.

All taxes and duties of all and any kind by whatever name called imposed
by any Local Authorities, State Government, Centra Government or Court
as the case may be the vendor shall be liable to pay tne same for the GH-
02 and the entire township before the date of transfer of the said
Site/Land. All taxes and duties of all and any kind cy whatever name
called imposed by any Local -Authorities, State Gavernment, Central
Government or Court as the case may be , the vendee shall be liable to

pay the same for the GH-02 and on pro-rata basis ior the entire township
after the date of transfer of the said Site/Land.

The Vendee shall at all time hereinafter indemnify -i.Z keep the Vendor
and its nominated agency fully indemnified, saved a .. .narmless of, from
or against any loss, damages, costs, charges, claims or risk etc. that the
Vendor or its nominated agency may suffer or inc 'r cn account of any
approved, unapproved, unauthorized construction, viciation of any rule,
regulations, bye-laws, Act and any tax liability or for ary act of omission or
commission of the Vendee or for any other reason whatsoever in respect
of the said Site/Land or construction thereon. The Vendee hereby agrees
and undertakes to indemnify and keep the Vendc: indemnified and
harmless against any loss, damages, claims etc. if ariy hindrance/loss is

cause due to any reason whatsoever which tne endor and/or its
{ nominated agency may have to suffer.

That the Vendor covenants that this Sale Deed is e ->uted in all entirety
and however to the stipulations and covenants hergir contained, for any

future liability of the Vendee and its Allottees, Flat Buyers, Subsequent
Transferees etc.

10. That the Vendee shall also be bound to construc: =

zzrihquake resistant
building as per I.S. code.

For SMV Aghc res Pyt Ltd.
A

Maaagf Ut Sipnatar Y .
0? v 5 irects

RATANDEZ® .. irFitAS %U PVY.LTL

S S —
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11.

12.

13.

14.

#O#

The provisions for rain water harvesting is mandatory to be carried out by
the Vendee.

The Vendee shall not be allowed to sub divided the said Site/Land in any
manner.

That Vendee covenants with the Vendor to abice by all the rules,
regulations, corditions of approved of DPR and orders, directions,
notifications  passed/issued by the Ghaziabad Development
Authority/Local Authority / State Government / Central Government from
time to time and the same shall be binding and zpplicable upon the

Vendee and their Allottees/Flat Buyers / Subsecuent Transferees /
Residential Welfare Association (RWA).

That the Vendee and / or their Allottees/Flat Buyers/Subsequent
Transferees/RWA shall also be liable to pay tc ine Vendor (or its

nominee/agency as appointed by the Vendor) To.wnship Maintenance
Charges as may be determined by the Vendor for maintaining various
services/facilities in the Township such as street ligating, area security,
maintenance of external sewer and bulk water sup»iy and distribution
systems, garbage disposal and scavenging of streets and public utility
places and such like series and cost towards administrative set up to run
the services and purchase of equipment and machinery required to
provide these services and depreciations thereof until the same are
handed over to the Government or a Local Body for mnaintenance. It shall
be mandatory for the Vendee to incorporate this clahse in the Allotment
Letters, Agreements to Sell/Flat buyer Agreements &r.3 Sale Deeds etc. to
be executed by the Vendee in favour of their Allotees/Flat
Buyers/Subsequent transferees etc. The said township maintenance
charges will be 20% of the prevailing maintenance charges of the flat/

apartment of the said site or as per the prevailing rates for the township
maintenance.

for SMV Ag&h 1es P&& Ltd.
L

Managedd th, Signatory

RATANDE? » ; ,"ﬁr’,ASTRU?T URA PAT. i 7t
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15.

16.

17.

18.

19.

20.

21.

Y

That the services fc1, %Zent drainage from STP and single pofig6
electrical load connection, shall be provided up to the one common point
at boundary of the Plot GH-02 by the Vendor, same shall be provided
jastly upon completing the construction by the Vendee and the Vendee

shall be responsible for the distribution of the Services mentioned above
inside the boundary of said Site/Land at its own cost.

That the Vendor will provide uninterrupted cornectivity to all the
inhabitants of the said site/land( on 24 meters wide rcad at all times and
the Vendee and its subsequent transferee(s) will alsc be allowed to use all
the common facilities and other services of the entira H block and other
blocks of the township without any hindrance from the “/endor.

It is recorded the Vendor has this day delivered the aciual physical vacant
possessions of the said Site/Land to the Vendee.

That the parking shall be provided by the Vendee o their Allottees/Flat

Buyers as per the plans sanctioned by the GDA in basement/stilt of the
building to be constructed at the said Site/Land.

That the Vendee shall be entitled to execute the Conveyance /Sale Deed
in favour of their Flat Buyers after obtaining the occupancy /completion

certificate of the building on the said site/land fromm the concerned
authority/Ghaziabad Development Authority

That the Vendee shall make such own arrangement a= are necessary for
maintenance of the building and common services =i the building to be
constructed. The rule/regulation of U.P. Apartment (Promotion of
Construction, Ownership & Maintenance) Act of 201G =r the provisions of
any other Act for the time being in force shall be appliczble on the Vendee
and/or their Allottees/Flat Buyers/Subsequent Transferses/RWA.

That the Vendee shall comply all provisions of U.P. £z ztment (Promotion
of Construction, Ownership & Maintenance) Act of 200 and Rules 2011
framed there under and shall Act' as “Promoter” and discharge al' the
duties, obligations as contained in the said Act.

_ RATAp -2
 For SM¥ niﬁpvc. Lid, PSR INFRASTRYe TR p
2

ua,u‘{e +/Auth, Signater

Oi
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23.

24.

- 25.

26.

27

28.

138 #10#

That the Vendee shall be solely responsible for the specifications,
material, quality of construction, fixtures and fittings and other things etc.
to be used in the Flats/Apartments to be constructed and for all
commitment made in this regard to their Allottees / Flat Buyers as well as

Subsequent Transferees’/RWA. The Vendor shall not be liable and
responsible for the same.

. The Vendor Shall not be liable and responsible for any litigation, dispute,

legal matter, claim etc. between the Vendee and their Allottees / Flat
Buyers or between the Vendee and any other Agency etc. involved in the
connection with said Site/Land or construction thereon including the labour

charges, dues, salaries, perks, claims, damages, contract etc. or for any
other person or agency.

The Vendee shall be solely responsible for providing the security and

maintenance of the building/infrastructure on the said Site/Land and in the
area within the said Site/Land.

That the Vendee has undertaken and doth hereby undertake that the
Vendee shall be solely responsible and liable for violations, if any, of any
terms of this Deed and of the provision of the law of the
land/flats/Apartments and applicable rule, regulations or direction by the

competent authorities; and that the Vendee shall indemnify the VVendor for
any liability and/or penalty in that behalf.

That the Vendee shall be bound by all terms and conditions of this Deed.

The Vendee agrees and undertakes to incorporate all the terms &
conditions of this Deed in the Allotment Letters, Flat Buyers Agreements,
Agreements to Sell and Sale Deeds to be executed in favour of their Flat
Buyers and Subsequent Transferees and the same shall also be binding

on the Vendee and Vendee's Allottees/Flai Buyers/Subsequent
Transferees/Resident Welfare Association (RWA) jointly and severely.

That the expenses towards payment of stamp duty, registration charges
other misc. expenses and incidental charges pertaining to execution anc
registration of this Sale Deed shall be borne by the Vendee alone anc
Vendor shall not be liable to pay any part thereon.

cre:}%vg, Ltd. RATANDEEP INFRASTR(LTUHE |
L ~

for SMV
Mange 1/2uth. Signatory -
\
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29.  That the High Court of Allahabad and the Couits subardinate to it at
Ghaziabad shall have jurisdiction in all matters aris.ng out of or touching
and/or concerning of this Deed.

IN WITNESS WHEREOF, the Vendor and Vendee ha\(e sig_ned and executed
this Sale Deed on the day, month year first above written in the presence of
the following itftesses.

For SMV Ap ‘cle 3“ Ltd RATANLEEP INFR
G\ y A‘STR CTURE BvT. Lo

-

Manage(Auth. Signatory

Direcio
VENDOR— VENDEE
2
‘ Rakesh
e TEHSH OMAZIAHAD (Ue) |,
L - lu/ 4
(wvm ol &"/W _ RUPESH bt hRed AL
Cho (o' “pheer (hord g Sle S sufl sasH cHAPD #
c:{/" (D mtita “Foimaath 7 l27 MafeS 1o Jeor
g fou b (Ao b
—DRAFFED-BY-:-

RAKESH KUMAR HARMA (ADVOCATE)
Registration No. 5294/86, Chamber No. 12,
TEHSIL COMPOUND GHAZIABAD (U.P.)
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5,13,60,000
(Five Crore Thirteen Lakh Sixty Thousand only)

MESSERS SMV AGENCIES PVT LTD
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#24#
BRIEF PARTICULAR OF SALE DEED
Nature of property . Residential
Ward / Paragna -~ . Dasna
Mohalla / Village . Shahpur Bamheta

Description of Property : 3542 sq.mtr. or 0.3542 Hect. pertaining to
Khasra Nos. 1471(Area 0.0066 hect.), 1483
(Area 0.1140 hect.), 1484 (Area 0.0702
hect.), 1485 (Area 0.1634 hect.) falling in
plot GH Plot No.2 in H Block in the Township
known as “Jaipuria Sunrise Greens”,
situated at Village Shahpur Bamheta,

Ghaziabad
Area of Property . 3542 Sq. Meter
Status of Road . 24 Meter Wide
Sale Consideration . Rs 5,13,60,000/-
Govt. Circle Rate . Rs. 14500/- per Sq. Meter

PARTICULAR OF VENDOR:-

M/s SMV Agencies Pvt. Ltd.,, a Company incorporated under the
provisions of Company Act, 1956 having its registered office at 1862
,Mahalaxmi Market ,chandni chowk , Delhi-110006 represented through
its Authorized Signatory Mr. Shashank Varshney S/o Shri Rajkumar
Varshney authorized vide resolution dated 26-12-14 (PAN No.
AAACS3405J).

PARTICULAR OF VENDEE:-

M/s SB LANDCON PVT. LTD., a Company incorporated under the
provisions of Companies Act, 1956 having its registered office at 59,
SHIVA KHAND VISHWAKARMA NAGAR DELHI-110095 represented
through its Director Mr. RUPESH AGGARWAL S/o SH. SUBHASH
CHAND AGGARWAL authorized vide resolution dated 17.12.2014 (PAN
No. AATCS9036L).

SRA Y A Aehes jf\yt“ Ltd. For 8. B. Landcon (P) 1adk

N
\¢
sunagenhuth. Signatery #ector/Chaivman
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SALE DEED
Total Sale Consideration Rs 5,13,60,000/-
Stamp Duty @ 7% Rs. 35,96,000/-

THIS DEED OF SALE is executed at Ghaziabad on this 14" day of
January in the year 2015 by M/s SMV Agencies Pvt. Ltd., a Company
incorporated under the provisions of Companies Act, 1956 having its
registered office at 1862, Mahalaxmi Market, Bhagirath Palace, Chandni
Chowk, Delhi represented through its Authorized Signatory Mr.
Shashank Varshney S/o Shri Rajkumar Varshney authorized vide
resolution dated 26-12-14 passed by the Board of Directors of the
Company, as registered Private Developer and having license from
Ghaziabad Development Authority and its constituents M/s Jaipuria
Advance Technologies Private Limited through its General Attorney
M/s SMV Agencies Private Limited vide document no./VVasika no. 55 book
no. 04, on dt 24.01.2012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab and M/s Jaipuria Cosmetics
Private Limited through its General Attorney M/s SMV Agencies Private
Limited vide document no./VVasika no. 52 book no. 4, on dt 24.01.2012
duly registered with the office of sub-registrar Bhawanigarh, District
Sangrur, Punjab and M/s Vibhu Drinks Private Limited through its
General Attorney M/s SMV Agencies Private Limited vide document
no./Vasika no.59 book no. 4, on dt 27.01.2012 duly registered with the
office of sub-registrar Bhawanigarh, District Sangrur, Punjab & through its
General Attorney M/s SMV Agencies Private Limited vide document
no./Vasika no. 95 book no. 4, on dt 14.11.2014 duly registered with the
office of sub-registrar, District Jalandhar, Punjab hereinafter referred to as
the “Vendor” of the First Part (which expression shall unless the context
otherwise requires mean and include its successors, liquidators,
executors, administrator, nominees and assigns)

IN FAVOUR OF

M/s SB Landcon Pvt. Ltd., a Company incorporated under the
provisions of Companies Act, 1956 having its registered office at 59,
SHIVA KHAND VISHWAKARMA NAGAR DELHI-110095 represented
through its Director Mr. RUPESH AGGARWAL S/o SH. SUBHASH
CHAND AGGARWAL hereinafter referred to as the “Vendee” of the
Second Part (which expression shall unless repugnant to the meaning or

context thereof include his/her/their executors, administrators, successors
and assigns).

For 8. 6. Landoon {P) Lid.
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WHEREAS under the leadership of M/s SMV Agencies Private Limited
(hereinafter referred to as the Lead Party), a Consortium was formed by
registered Agreements, consisting various companies inter-alia Mis
Jaipuria Advance Technologies Private Limited, M/s Jaipuria
Cosmetics Private Limited, M/s Vibhu Drinks Private Limited as
constituent company(s), who purchased several pieces of land including
the subject matter of this Deed, in Revenue village Shahpur Bamheta
Tehsil and District Ghaziabad under various Sale Deeds duly registered
with the office of Sub-Registrar Ghaziabad with the view to set up and
develop thereon an Integrated Township in consonance with the policy of
the Government of Uttar Pradesh published vide G.O. No.2711/Aath-1-
05-34 vividh/2003 dated 21.05.2005 for which Certificate of Registration
has been issued by the Ghaziabad Development Authority to M/s SMV
Agencies Pvt. Ltd., as a Private Developer (P.D.) under category ‘A’ for
the purpose Land Assembly, Infrastructure Development and
Construction Works for Housing Scheme within the Ghaziabad Planning
Area.

AND WHEREAS the License has been granted by the Ghaziabad
Development Authority (GDA) to the Lead Party to set up and develop an
Integrated Housing Scheme/Township in Ghaziabad.

AND WHEREAS the Lead Party is the Developer and Licensee to set up
and develop the said Township in accordance with the terms and
conditions of the License and any other condition imposed by the
Ghaziabad Development Authority.

AND WHEREAS the Detailed Project Report (D.P.R.) of the said
Township of the Vendor has :been sanctioned by the Ghaziabad
Development Authority.

AND WHEREAS the Licensee is developing the Township known as
Jaipuria Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P.
The layout plan of the Township has been approved by the Ghaziabad
Development Authority. The said township is divided into various plots for
Group Housing and other purposes.

p\eoheizs Pyt Lid, For S, B, Lancon {P) Lid.
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AND WHEREAS the land pertaining to this sale deed is falling in the
developed plot GH-02 of the Township known as Jaipuria Sunrise Greens
and the layout plan of said plot GH-02 has been sanctioned by the
Ghaziabad Development Authority vide its letter Ref. 17/M.P/2014 dated

-29.09.2014.

AND WHEREAS as per the Authority/Power given by the other
constituent of the consortium, the lead party i.e. M/s SMV Agencies Pvt.
Ltd. is entitled to sign & execute Agreement to Sell, Sale Deed and any
other deeds, agreements & documents etc. and receive the sale
consideration on behalf of constituents.

AND WHEREAS the lead party i.e. M/s SMV Agencies Pvt. Ltd. has
empowered its authorized signatory Mr. Shashank Varshney S/o Shri
Rajkumar Varshney authorized vide resolution dated 26-12-14 to
execute the sale deeds.

AND WHEREAS the Vendee confirms that they have full knowledge and
understanding of the Consortium Agreement including the terms and
conditions of the License granted by the Ghaziabad Development
Authority to the Vendor for setting up an Integrated Township. The
Vendee has seen all the documents of title & other papers, agreements,
documents etc. pertaining to the said Township and has fully satisfied
about the right, title and interest of the Vendor in respect of the land of the

Township and they have fully understood all limitations and obligations in
respect of it.

AND WHEREAS the Vendor -has agreed to sell and transfer land
admeasuring 3542 sqg.mtr. or 0.3542 Hect. Comprising of Tower No.
S1 and CH-1 as per the approved plan Ref. 17/M.P/2014 dated
29.09.2014 of GH-02 falling in undivided and impartiable land
bearing Khasra Nos. 1471(Area 0.0066 hect.), 1483 (Area 0.1140
hect.), 1484 (Area 0.0702 hect.), 1485 (Area 0.1634 hect.) falling in GH
Plot No. 02 in the Township known as “Jaipuria Sunrise Greens ” H

For 8. B, Landcar {7 Lid
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as the said Site/Land) with all rights of the said Site/Land to the Vendee
free from all kind of encumbrances, charges and liens etc. for total sale
consideration amount of Rs 5,13,60,000/- (Rupees Five Crore Thirteen
Lacs Sixty Thousand only). To construct and develop the said
Site/Land in accordance with sanction layout and to the extent it is
depicted on the plan Annexed hereto. It will not be treated as sub division
and the Vendee shall not be entitled for constructing the boundary wall
making sub division of GH-02 the said land is laying vacant.

AND WHEREAS the Vendor has represented to the Vendee that the said
Site/Land is freehold in nature and they have clear and marketable title in
respect of the said Site/Land and free from all kind of encumbrances and
has full right, power and authority to sell and transfer the said Site/Land.

AND WHEREAS the Vendee has seen all the documents of titles & other
relevant papers/agreements etc. pertaining to the Township including the
said Site/Land and has fully satisfied himself / itself about the right, title &
interest of the Vendor in respect of the same.

AND WHEREAS the Vendor has decided to sell the said Site/Land to the
Vendee absolutely and forever and the Vendee has agreed to purchase
the same on following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :

1. That the Vengee has paid to the Vendor total sale consideration of
Rs 5,13,60,000/- (Rupees Five Crore Thirteen Lacs Sixty
Thousand only) as full & final payment of Sale Consideration for
the said Site/Land, the details of which are given below

S.No | Cheque No./ RTGS Drawn On Amount (Rs.)
1 UTIBH14211081271 | Axis Bank Limited 50,00,000/-
2 | UTIBH14258055842 | Axis Bank Limited | 1,50,00,000/-
3 | UTIBH14258067191 | Axis Bank Limited 78,00,000/-
4 | UTIBH14265077101 | Axis Bank Limited 50,00,000/-
5 Ch. No. 038735 Axis Bank Limited 35,60,000/-
6 Ch. No. 038736 Axis Bank Limited | 1,44,86,400/-
7 TDS Challan No. Axis Bank Limited 5,13,600/-
30201 | |
8 - ~_ Total Amount| 5,13,60,000/-
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The Vendor does hereby grant, sell, convey and transfer the said
Site/lLand on ownership basis to the Vendee free from all
encumbrances. The Vendee can mortgage the said site/land to

avail the loan/finances from the Banks/Financial Institutions for their
project.

The Vendor as on date has not mortgaged, hypothecated, charged
or otherwise alienated any interest in the said Site/Land in favour of
any one. The Vendor has neither given any security or surety for
any one on the basis of the said Site/Land nor entered into any
Agreement of the said Site/Land with anyone else nor is any court

case or arbitration or any other legal proceedings pending at any
place in respect of the said Site/Land.

That the Vendor has assured the Vendee that the said Site/Land is
freehold in nature and the same is free from all kinds of charges,
liens, mortgages, litigations, disputes, legal defects, encumbrances
etc. and the Vendor is fully competent to sell the same.

That the Vendee confirms that they have satisfied about the right,
title and interest of the Vendor in respect of the said Site/Land in
the said Township and that they have fully understood all limitations
and obligations in respect of it.

The Vendor will not be liable and responsible for any unapproved &
unauthorized construction to be made on the said Site/Land or in
any other manner whatsoever by the Vendee, if any.

’f‘:ﬁvaaz:\\\:uﬁuiii_ Signatery
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All taxes and duties of all and any kind by whatever name called
imposed by any Local Authorities, State Government, Central
Government or Court as the case may be the vendor shall be liable
to pay the same for the GH-02 and the entire township before the
date of transfer of the said Site/Land. All taxes and duties of all and
any kind by whatever name called imposed by any Local
Authorities, State Government, Central Government or Court as the
case may be,the vendee shall be liable to pay the same for the said
Site/Land and on pro-rata basis for the entire township after the
date of transfer of the said Site/Land.

. The Vendee shall at all time hereinafter indemnify and keep the

Vendor and its nominated agency fully indemnified, saved and
harmless of, from or against any loss, damages, costs, charges,
claims or risk etc. that the Vendor or its nominated agency may
suffer or incur on account of any approved, unapproved,
unauthorized construction, violation of any rule, regulations, bye-
laws, Act and any tax liability or for any act of omission or
commission of the Vendee or for any other reason whatsoever in
respect of the said Site/Land or construction thereon. The Vendee
hereby agrees and undertakes to indemnify and keep the Vendor
indemnified and harmless against any loss, damages, claims etc. if
any hindrance/loss is cause due to any reason whatsoever which
the Vendor and/or its nominated agency may have to suffer.

That the Vendor covenants that this Sale Deed is executed in all
entirety, however to the stipulations and covenants herein
contained for any future liability of the Vendee and its Allottees, Flat
Buyers, Subsequent Transferees &tc.

That the Vendee shall also be bound to construct earthquake
resistant building as per |.S. code.
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11.

12.
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14.

154 ;5

The provisions for rain water harvesting is mandatory to be carried
out by the Vendee.

The Vendee shall not be allowed to sub divided the said Site/Land
in any manner, the Vendee shall be entitled to book the apartments
to its buyers along with the undivided share in land.

That Vendege covenants with the Vendor to abide by all the rules,
regulations, conditions of approved of DPR and orders, directions,
notifications passed/issued by the Ghaziabad Development
Authority/Local Authority / State Government / Central Government
from time to time and the same shall be binding and applicable
upon the Vendee and their Allottees/Flat Buyers / Subsequent
Transferees / Residential Welfare Association (RWA).

That the Vendee and / or their Allottees/Flat Buyers/Subsequent
Transferees/RWA shall also be liable to pay to the Vendor (or its
nominee/agency as appointed by the Vendor) Township
Maintenance Charges as may be determined by the Vendor for
maintaining various services/facilities in the Township such as
street lighting, area security, maintenance of external sewer and
bulk water supply and distribution systems, garbage disposal and
scavenging of streets and public utility places and such like series
and cost towards administrative set up to run the services and
purchase of equipment and machinery required to provide these
services and depreciations thereof until the same are handed over
to the Government or a Local Body for maintenance. It shall be
mandatory for the Vendee to incorporate this clause in the
Allotment Letters, Agreements to Sell/Flat buyer Agreements and
Sale Deeds etc. to be executed by the Vendee in favour of their
Allotees/Flat Buyers/Subsequent transferees etc. The said
township maintenance charges will be 20% of the prevailing
maintenance charges of the flat/ apartment of the said site or as
per the prevailing rates for the township maintenance.
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17.

18.
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20.
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That the services for effluent drainage from STP and single point
electrical load connection shall be provided up to the one common
point at boundary of the Plot GH-02 by the Vendor. These services
will be completed at least six months before completion of
construction of any of its tower by the Vendee and the Vendee
shall be responsible for the distribution of the services mentioned
above inside the boundary of said Site/Land at its own cost.

564

That the Vendor will provide uninterrupted connectivity to all the
inhabitants of the said site/land (on 24 meters wide road at all
times and the Vendee and its subsequent transferee(s) will also be
allowed to use all the common facilities and other services of the
entire H block and other blocks of the township without any
hindrance from the Vendor.

It is recorded the Vendor has this day delivered the actual physical
vacant possessions of the said Site/Land to the Vendee.

That the parking shall be provided by the Vendee to their
Allottees/Flat Buyers as per the plans sanctioned by the GDA in

basement/stilt of the building to be constructed at the said
Site/Land.

That the Vendee shall be entitled to execute the Conveyance /Sale
Deed in favour of their Flat Buyers after obtaining the occupancy

/completion certificate of the building on the said site/land from the
concerned authority/Ghaziabad Development Authority

That the Vendee shall make such own arrangement as are
necessary for maintenance of the building and common services of
the building to be constructed. The rule/regulation of U.P.
Apartment (Fromotion of Construction, Ownership & Maintenance)
Act of 2010 or the provisions of any other Act for the time being in
force shall be applicable on the Vendee and/or their Allottees/Flat
Buyers/Subsequent Transferees/RWA.

For 3. L. Landeen (#) Lid,

N |-
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23.

24.

25.

26.
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“That the Vendee shall comply all provisions of U.P. Apartment

(Promotion of Construction, Ownership & Maintenance) Act of 2010
and Rules 2011 framed there under and shall Act as “Promoter”

and discharge all the duties, obligations as contained in the said
Act.

That the Vendee shall be solely responsible for the specifications,
material, quality of construction, fixtures and fittings and other
things etc. to be used in the Flats/Apartments to be constructed
and for all commitment made in this regard to their Allottees / Flat

Buyers as well as Subsequent TransfereessfRWA. The Vendor
shall not be liable and responsible for the same.

The Vendor Shall not be liable and responsible for any litigation,
dispute, legal matter, claim etc. between the Vendee and their
Allottees / Flat Buyers or between the Vendee and any other
Agency etc. involved in the connection with said Site/Land or
construction thereon including the labour charges, dues, salaries,

perks, claims, damages, contract etc. or for any other person or
agency.

The Vendee shall be solely responsible for providing the security
and maintenance of the building/infrastructure on the said
Site/Land and in the area within the said Site/Land.

That the Vendee has undertaken and doth hereby undertake that
the Vendee shall be solely responsible and liable for violations, if
any, of any terms of this Deed and of the provision of the law of the
land/flats/Apartments and applicable rule, regulations or direction
by the competent authorities; and that the Vendee shall indemnify
the Vendor for any liability and/or penalty in that behalf.

That the Vendee shall be bound by all terms and conditions of this
Deed.
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27.

28.

29.

1581+

The Vendee agrees and undertakes to incorporate all the terms &
conditions of this Deed in the Allotment Letters, Flat Buyers
Agreements, Agreements to Sell and Sale Deeds to be executed in
favour of their Flat Buyers and Subsequent Transferees and the
same shall also be binding on the Vendee and Vendee’s

Allottees/Flat Buyers/Subsequent Transferees/Resident Welfare
Association (RWA) jointly and severely.

That the expenses towards payment of stamp duty, registrati
charges, other misc. expenses and incidental charges pertaining to
execution and registration of this Sale Deed shall be borne by the

Vendee alone and Vendor shall not be liable to pay any part
thereon.

That the High Court of Allahabad and the Courts subordinate to it at
Ghaziabad shall have jurisdiction in all matters arising out of or
touching and/or concerning of this Deed.
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IN WITNESS WHEREOF, the Vendor and Vendee have signed and
executed this Sale Deed on the day, month year first above written in

the presence of the following witnesses.
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DRAFTED BY :-

'
RAKESH KUMAR'SHARMA (ADVOCATE)
Registration No. 5294/86, Chamber No. 12,
TEHSIL COMPOUND GHAZIABAD (U.P.).
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e-Stamp Annexure R- 14

| Certificate No. '+ IN-UP00846029654568N
" Certificate Issued Date e o, Nk 21-Jgr1«20§/5044§6 PM- el e
§ L o F
- A.ount Reference ¥ SHCIL (Fl)/ upshc1l01/ GHAZlABAD/ UP GZB

Unique Doc. Reference " SUBIN-UPUPSHCIL0101017367143889N %
., Purchased by \  MESSERS WALLROCK INFRAHOME PVT LTD :
‘ Description of Document . Article 23 Conveyance 1
~1operty Description :  LAND MEASURING 7084 SQ MTR GH PLOT NO-2 BLOCK-H , 1
: JAIPURIA SUNRISE GREENS VILLAGE :SHAHPUR BEMHETA Gz8
*, Consideration Price (Rs.) : 10,27,18,000 ||
(Ten Crore Twenty Seven Lakh Eighteen Thousand only) ;_
: First Party . MESSERS SMV AGENCIES PVT LTD | !
! Second Party . MESSERS WALLROCK INFRAHOME PVT LTD | :‘
- Stamp Duty Paid By © MESSERS WALLROCK INFRAHOME PVT LTD ' i
* Stamp Duty Amount(Rs.) © 71,981,000~ : i.

(Seventy One Lakh Ninety One Thousand only) I

|
Verified By Locked By Y
_ i <
< (Ehamdra Mohan) (Sama:unnv:stava)
Registration Clark \-Ragistrar
Sadar-Ist, Ghazizbad  o.gyc.1st, Ghaziabs |

vt. Lta
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BRIEF PARTICULAR OF SALE DEED
Nature of property . Residential

Ward / Paragna . Dasna
Mohalla / Village . Shahpur Bamheta
Description of Property : 7084 sq.mtr. or 0.7084 Hect. pertaining to

Khasra Nos. 1485 (Area 0.0766 hect.), 1486
(Area 0.1420 hect.), 1487 (Area 0.0150 hect.),
1492 (Area 0.3498 hect.), 1498 (Area 0.1250
hect.) falling in plot GH Plot No.2 in H Block in the
Township known as “Jaipuria Sunrise Greens”,
situated at Village Shahpur Bamheta, Ghaziabad

Area of Property . 7084 Sq. Meter

Status of Road . 24 Meter Wide

Sale Consideration : Rs 10,27,18,000/-

Gouvt. Circle Rate . Rs. 14500/- per Sqg. Meter

PARTICULAR OF VENDOR:-

M/s SMV Agencies Pvt. Ltd., a Company incorporated under the provisions of
Company Act, 1956 having its registered office at 1862 ,Mahalaxmi Market
,chandni chowk , Delhi-110006 represented through its Authorized Signatory Mr.

Shashank Varshney S/o Shri Rajkumar Varshney authorized vide resolution
dated 26-12-14 (PAN No. AAACS3405J)

PARTICULAR OF VENDEE:-

M/S WALLROCK INFRAHOME PVT LTD. a Company incorporated under the

provisions of Companies Act, 1956 having its registered office at 4348/58 2™
' Floor Padam Singh Road, Karol Bagh Delhi-110005 represented through its
l Director Mr. GIRISH CHOPRA S/o LATE SHRI MANOHAR LAL CHOPRA
i authorized vide resolution dated 17.11.2014 (PAN No. AABCW5631R)
i
4

I s MV% ”’“‘:ﬁ Pwt. Ltd.
(oo
Authyrised Signatory

For WALL ROCK INFRA HOME PVT. LTp,
e  usfin

i Director
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E-Stamp Cert'1:66 IN-UP00846029654568N Issued Dt. 21.01.2015

#3#
SALE DEED
Total Sale Consideration Rs 10,27,18,000/-
Stamp Duty Paid Rs 71,91,000/-

THIS DEED OF SALE is executed at Ghaziabad on this 04" day of February in
the year 2015 by M/s SMV Agencies Pvt. Ltd., a Company incorporated under
the provisions of Companies Act, 1956 having its registered office at 1862,
Mahalaxmi Market, Bhagirath Palace, Chandni Chowk, Delhi represented through
its Authorized Signatory Mr. Shashank Varshney S/o Shri Rajkumar Varshney
authorized vide resolution dated 26-12-14 passed by the Board of Directors of the
Company, as registered Private Developer and having license from Ghaziabad
Development Authority and its constituents M/s Vibhu Drinks Private Limited
through its General Attorney M/s SMV Agencies Private Limited vide document
no./VVasika no.59 book no. 4, on dt 27.01.2012 duly registered with the office of
sub-registrar Bhawanigarh, District Sangrur, Punjab & through its General
Attorney M/s SMV Agencies Private Limited vide document no./Vasika no. 95.
book no. 4, on dt 14.11.2014 duly registered with the office of sub-registrar,
District Jalandhar, Punjab and M/s Exponent Conbuild Private Limited through
its General Attorney M/s SMV Agencies Private Limited vide document no./Vasika
no. 94, book no. 04, on dt 14.11.2014 duly registered with the office of sub-
registrar, District Jalandhar, Punjab and M/s Jaipuria Advance Technologies
Private Limited through its General Attorney M/s SMV Agencies Private Limited
vide document no./NVasika no. 55 book no. 04, on dt 24.01.2012 duly registered
with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab and M/s
Jaipuria Cosmetics Private Limited through its General Attorney M/s SMV
Agencies Private Limited vide document no./Vasika no. 52 book no. 4, on dt
24.01.2012 duly registered with the office of sub-registrar Bhawanigarh, District
Sangrur, Punjab and WM/s Banke Bihari Infrastructure Developers Private
Limited through its General Attorney M/s SMV Agencies Private Limited through
its authorized signatory Mr. Itesh Patwa S/o Sh. S.C. Patwa vide document
no./Vasika no.53, book no. 04, on dt 24.01.2012 duly registered with the office of
sub-registrar Bhawanigarh, District Sangrur, Punjab & through its General
Attorney M/s SMV Agencies Private Limited through its authorized signatory Mr.
Itesh Patwa S/o Sh. S.C. Patwa vide document no./VVasika no 97, book no. 04, on
dt 14.11.2014 duly registered with the office of sub-registrar, District Jalandhar,
Punjab hereinafter referred to as the “Vendor” of the First Part (which expression
shall unless the context otherwise requires mean and include its successors,
liquidators, executors, administrator, nominees and assigns).

g 2 anciedyPyt. Ltd.
~or SMV AlenciesPyt For WALLRoC inFra HOME PvT | 115
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Auth l‘t‘sed Signaters C:.An\b\ CW

Diregtor
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#a#
IN FAVOUR OF

M/S WALLROCK INFRAHOME PVT LTD. a Company incorporated under the
provisions of Companies Act, 1956 having its registered office at 4348/58 2"
Floor Padam Singh Road Karol Bagh Delhi-110005 represented through its
Director Mr. GIRISH CHOPRA S/o LATE SHRI MANOHAR LAL CHOPRA
hereinafter referred to as the “Vendee” of the Second Part (which expression

shall unless repugnant to the meaning or context thereof include his/her/their
executors, administrators, successors and assigns).

WHEREAS under the leadership of M/s SMV Agencies Private Limited
(hereinafter referred to as the Lead Party), a Consortium was formed by
registered Agreements, consisting various companies inter-alia M/s Vibhu Drinks
Private Limited, M/s Exponent Conbuild Private Limited, M/s Jaipuria
Advance Technologies Private Limited, M/s Jaipuria Cosmetics Private
Limited, M/s Banke Bihari Infrastructure Developers Private Limited, as
constituent company(s), who purchased several pieces of land including the
subject matter of this Deed, in Revenue village Shahpur Bamheta Tehsil and
District Ghaziabad under various Sale Deeds duly registered with the office of
Sub-Registrar Ghaziabad with the view to set up and develop thereon an
Integrated Township in consonance with the policy of the Government of Uttar
Pradesh published vide G.O. No.2711/Aath-1-05-34 vividh/2003 dated 21.05.2005
for which Certificate of Registration has been issued by the Ghaziabad
Development Authority to M/s SMV Agencies Pvt. Ltd., as a Private Developer
(P.D.) under category ‘A’ for the purpose Land Assembly, Infrastructure

Development and Construction Works for Housing Scheme within the Ghaziabad
Planning Area.

AND WHEREAS the License has been granted by the Ghaziabad Development

Authority (GDA) to the Lead Party to set up and develop an Integrated Housing
Scheme/Township in Ghaziabad.

AND WHEREAS the Lead Party is the Developer and Licensee to set up and
develop the said Township in accordance with the terms and conditions of the

License and any other condition imposed by the Ghaziabad Development
Authority.

AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township of the
Vendor ha¢ been sanctioned by the Ghaziabad Development Authority.

tor SMV 19\ Put. Lta
or ‘C"f‘ /il For WALL ROCK INFRA HOME PVT. L1D.

AutW rised Signaters GAV‘V\’\ CM/\

Director
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[ said Site/Land in accordance with sanction layout and to the extent it is depicted
on the plan Annexed hereto. It will not be treated as sub division and the Vendee

shall not be entitled for constructing the boundary wall making sub division of GH-
02 the said land is laying vacant.

AND WHEREAS the Vendor has represented to the Vendee that the said
Site/Land is freehold in nature and they have clear and marketable title in respect
of the said Site/Land and free from all kind of encumbrances and has full right,
power and authority to sell and transfer the said Site/Land.

AND WHEREAS the Vendee has seen all the documents of titles & other relevant
papers/agreements etc. pertaining to the Township including the said Site/Land

and has fully satisfied himself / itself about the right, title & interest of the Vendor
in respect of the same.

AND WHEREAS the Vendor has decided to sell the said Site/Land to the Vendee

absolutely and forever and the Vendee has agreed to purchase the same on
following terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :

1. That the Vendee has paid to the Vendor total sale consideration of Rs.
10,27,18,000/- (Rupees Ten Crore Twenty Seven Lac Eighteen Thousand

| Only) as full & final payment of Sale Consideration for the said Site/Land, the
! details of which are given below :-

S.No Cheque No. 1 Drawn On Amount (Rs.)
1 724508 State Bank of Hyderabad, 1,34,92,820.
Vaibhav Khand, Indirapuram, Gzb
2 724509 State Bank of Hyderabad, 81,98,000
Vaibhav Khand, Indirapuram, Gzb
3 724514 State Bank of Hyderabad, 2,00,00,000
Vaibhav Khand, Indirapuram, Gzb
4 724515 State Bank of Hyderabad, 2,00,00,000
Vaibhav Khand, Indirapuram, Gzb
? 5 724516 State Bank of Hyderabad, 2,00,00,000
' Vaibhav Khand, Indirapuram, Gzb
6 724517 State Bank of Hyderabad, 2,00,00,000
Vaibhav Khand, Indirapuram, Gzb
TDS Chalan No. 01068 SBH dt. 03.02.2015 4 80,000
TDS Chalan No. 01084 SBH dt. 03.02.2015 4.80,000
TDS Chalan No. 00258 SBH dt. 04.02.2015 67,180
~ Total Amount _ 10,27,18,000
[
For WALL ROCK INFRA HOME PYT. LTD.

il




10.

11.

12.

ot

13.

Y 45
!(t:u'file:f“:? [ F Y-

\
hoy SMV gcc Put. Ltd.

E-Stamp Ceq'f'etgo. IN-UP00846029654568N issued Dt. 21.01.2015

#8#
Vendor or its nominated agency may suffer or incur on account of any
approved, unapproved, unauthorized construction, violation of any rule,
regulations, bye-laws, Act and any tax liability or for any act of omission or
commission of the Vendee or for any other reason whatsoever in respect of
the said Site/Land or construction thereon. The Vendee hereby agrees and
undertakes to indemnify and keep the Vendor indemnified and harmless
against any loss, damages, claims etc. if any hindrance/loss is cause due

to any reason whatsoever which the Vendor and/or its nominated agency
may have to suffer.

That the Vendor covenants that this Sale Deed is executed in all entirety,
however to the stipulations and covenants herein contained for any future

liability of the Vendee and its Allottees, Flat Buyers, Subsequent
Transferees etc.

That the Vendee shall also be bound to construct earthquake resistant
building as per |.S. code.

The provisions for rain water harvesting is mandatory to be carried out by
the Vendee.

The Vendee shall not be allowed to sub divided the said Site/Land in any
manner, the Vendee shall be entitled to book the apartment/constructions
to its buyers along with the undivided share in land.

That Vendee covenants with the Vendor to abide by all the rules,
regulations, conditions of approved of DPR and orders, directions,
notifications passed/issued by the Ghaziabad Development Authority/Local
Authority / State Government / Central Government from time to time and
the same shall be binding and applicable upon the Vendee and their

Allottees/Flat Buyers / Subsequent Transferees / Residential Welfare
Association (RWA).

~

For WALL ROCK INFRAHOME PYT. LT

Au :riscd Signaters é:\:\&\d,\mﬂ\

Dirsctor
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That the Vendee has undertaken and doth hereby undertake that the
Vendee shall be solely responsible and liable for violations, if any, of any
terms of this Deed and of the provision of the law of the
land/flats/Apartments and applicable rule, regulations or direction by the

competent authorities; and that the Vendee shall indemnify the Vendor for
any liability and/or penalty in that behalf.

That the Vendee shall be bound by all terms and conditions of this Deed.

The Vendee agrees and undertakes to incorporate all the terms &
conditions of this Deed in the Allotment Letters, Flat Buyers Agreements,
Agreements to Sell and Sale Deeds to be executed in favour of their Flat
Buyers and Subsequent Transferees and the same shall also be binding on

the Vendee and Vendee's Allottees/Flat Buyers/Subsequent
Transferees/Resident Welfare Association (RWA) jointly and severely.

That the expenses towards payment of stamp duty, registration charges,
other misc. expenses and incidental charges pertaining to execution and
registration of this Sale Deed shall be borne by the Vendee alone and
VVendor shall not be liable to pay any part thereon.

That the High Court of Allahabad and the Courts subordinate to it at

Ghaziabad shall have jurisdiction in all matters arising out of or touching
and/or copcerning of this Deed.

tor SMP ncie)Pyt. Lid,
Ww

Authdvised Signatore

For WALL RO(?K ' ‘FRAHOME PVT. L7D.
@ﬁ

Director
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IN WITNESS WHEREOF, the Vendor and Vendee have signed and executed

the foll '\ng witnesses.

i Pyvt. Ltd.
e

\

por SMV

As ¢ ed Signatery

VENDOR |

WITNESSES :-

)

_Sfo Ashok Kuma:
Ch. No. 12 Teheil
- Campeund GZB.

DRAFTED BY :-
RAKESH KUMAR SHARMA (ADVOCATE)

Registration No. 56294/86, Chamber No. 12,

TEHSIL COMPOUND GHAZIABAD ( U. P.).

; this Sale Deed on the day, month year first above written in the presence of

For WALL ROCK INF AHOMEPVT.LTD
b€

VENDEE
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5 Sk. Dharam ¥+4]
<N No. 12, Tehsil C Comi, GEB,

Directar
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! SMCIL (Fi) LpshciO1 /GHAZIABAD! LIP-GZB

! SUBIN-UPUPSHCIL010103203493288.8N
MESSERS PARAKH INFRASTRLUCTURE PVT LTD
Anicle 23 Conveyance

LAND AREA 5176 SQ MTR GH PLOT NO-2 BLOCK-H JAIPLIRIA
SUNRISE GREENS VILLAGE SHAHPUR BAMHETA GHAZABAD

7.50,52,000 '
(Seven Crore Filty Lakh Filty Two Thousand onlyi

MESSERS SMV AGENCIES PVTLTD
MESSERS PARAKH INFRASTRUCTURE PVT LTD
MESSERS PARAKH INFRASTRUCTURE PVT LTD

52.64,000
(Fitty Two Lakh Sty Four Thousand anly)
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#2H
BRIEF ™ ARTICULAR OF SALE DEED
Nature of probelty . Residential
Ward /Paragna Dasna
Mohalia f Vliiage Shahpir @ampeta

Descrtplion of Propeity 5176 sq.mtr. or 05178 Hect peitaining to Khasra
Nos. 1461 {Area 0.0146 heck), 1463 (Area 00790
hect.), 1464 (Area 0.1140 hect), 1500 (Area 0.1500
hezt.), 1501 {Area 0.1600 hect) failing in plot GH
Plot Ne:2 t» H Bloek In the Townshp known as
“Jaipurla Sunrise Greens ", situafed at Vilbge
Shiahpw B8amhela, Ghaziabayg

Aiea of Propeity . 8176 Sq. Meter

Siatus of Road . 24 Meler Wide

Sale Consideration © Rs7,5052000¢

Govl. Ciccle Rale ¢ Rs.14 500, per Sq. Meler

PARTICULAR OF VENDOR:-

M's SMV AGENCIES PvT, L TD.,a Cempany incoiporated under the provisions of
Company Aclt, 1356 having its registered office at 1862 Mahajaxmt Markel
chandni chowk, Dehi-110006 represented flwough its Authorized Signatoiy Mr.
SHASHANK VARSHNEY Sfo Shri RAJKUMAR VARSHNEY authoriaed vide
resolution dated 26.122014 (PAN No. AAACS3405J).

PARTICULAR OF VENDEE:-

M!S PARAKH INFRASTRUCTURE BYT LTD. a Ccmpany ircorporated undes the
provisions of Conipanies Act. 1956 having Its reglstered office at G-13, Gali No.-5
West Arjun Nagas, Delhi-110051 represented through Its Direclor My, RAVI JAIN
S/o SH. LATE SHRI SC JAIN autherized vide resolution dated 29 11.20:4 (PAN
No. AAECP5324R)

SALE DEED
Tola| Sale Consid eration Rs 7,50,52,000/-
Stamp Duty Rs 52.64 000/-

The Stamp Duty pald was adjudicated by Shrl G, P. SINGH, Assistant
Comenissloner {Stamnp) Chazlakad vide his Order No. 194 dated
27.91.2015 passed under Section 31 of Indian Slamp Act 1899,

fi

] '
For SM1? Ngenclgs Psr. Led. :
e

v
Aut bHsrd Signators \ /
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E-Stamp {:mmcaglr?g.wmsnmoasom Issued Dt. 28.01.2019%

THIS DEED OF SALE is akaduted at Ghaziabad on this 30" day of January in tha
year 2016 by Mis SMV Agencies Pyt Lid,, a Company incorporaied under the
provisions of Companies.Act. 1956 having its régistered office at-1862. Mahataxmt
Markel, 8Bhagirath Palace, Chandni Chowk, Delki represented through its
Authorized Swgnatory Mr. SHASHANK VARSHNEY S/o Shri RAJKUMAR
VARSHNEY autharized vide resolution dated 26.12.2014 passed by the Board of
Drreciors of the Company. as registered Pnvate Developer and having license
from Ghaziabad Development Authority and its constituents m/s Vibhu Drinks
Frivate Limited through its General Attorney M/s SMV Agencies Private Limited
videa document no /Nasika no.56 book no, 4, on dt 27.01.2012 duly regisiered with
the office aof sub-registrar Bhawanigarh, Bstrict Sangrur, Punjab & through its
General Attomey M/s SMV Agencies Private Limited vide document no./Vasika no.
85 book no. 4, on dt 14.11.2014 duly registered with the office of sub-registrar,
District Jalandhar, Punjab and Mfs Jaipuria Duro Build Private Limited through
its General Attorney M/s SMV Agencies Private Limited through ite authorzed
signatary Mr.ltesh Patwa S/o Sh, 5.C.Patwa vide document no.Nasika no.62 book
no. 04, on dt 27.012012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab and M/s SMV Raaltors Private Limited
through its General Attomey M/s SMV Agencies Prnivate Limiled through ils
authorized signatory Mr.leshPatwa S/o Sh. S.C. Patwavige document no./Vasika
no 690, book no. 04, on dt 27,01.2012 duly registered with the office of sub-registrar
Bhawanigarh, District Sangrur, Punjab and M/s Jaipuria Advance Technologies
Private Limited through its General Attorney Mis SMV Agencies Private Limited
vide document no /Vasika no. 55 book no. 04. on dt 24.01.2012 duly registered
with the office of sub-registrar Bhawanigarh, District Sangrur, Punjab and M/a
Jalpurla Cosmetics Private Limited through its General Attorney M/s SMY
Agencies Prnivate Limiled vide documenl no./Vasika no. 52 book no 4, on dt
24.01 2012 duly registered with the office of sub-registrar Bhawanigarh, District
Sangrur, Punjab and M/s Surya Vaibhav Developars Private Limited through its
General Attormey M/s SMV Agencies Private Limited through its authorzed
sighatory Mr teshPatwa Sfo Sh. SC. Patwavide document no AMasika no.684 book
no. 04. on dt 27012012 duly regislered with the office of sub-registrar
Bhawanigarh, District Sangtur, Punjab & through its Genaral Attorney M/is SMVY
Agencies Frivate Limiled through its authorized signatory Mr. iteshPatwa Sfo Sh.
S C. Patwavide document no/NVasika no. S8 book no. 04, on dt 14.11 2014 duly
registered with the office of sub-registrar, Districl Jalandhar, Punjab, hereinafter
re?erred to as the “Vendor™ of the First Part (which expression shall unless the
context otherwise requires mean and include its' =uccessors, liquidators,
executors adminisirator, nominees and assigns)

#3IN
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M/S -PARAKH INFRASTRUGTURE PVT LTD. a Company incorporated undar the
provisions of Companies Act, 1958 having its registered office at G-13, Gali No.-5,
Wast Arfjurt Nagar, ‘Delhi-110051represented through its Cirector Mr. RAVI JAIN
Sio SH. LATE SHRI S.C JAIN hereinafter referred to as e “Vendee™ of the
Second Pant (which expression shaill unless repugnant to the meaning or cantext
theveof include hismher/thelr executors, administrators, succassors and assigns)

WHEREAS under the leadership of M/is SMV Agencies Private Limited
(heseinafter refesred to as the Lead Party), a Consortium was formed by registered
Agreements, consisting vanous companies inter-alia M/s Vibhu Drinks Private
Limited, M/g Jaipuria Duro Build Private Limited, M/s SMV Realtors Private
Limited, M/s Jaipuria Advance Technologles Private Limited, M/s Jaipuria
Cosmaetics Private Limited, M/s Surya Vaibhav Deveilopers Private Limited as
constituent company(s), who purchased several pieces of land including the
subject matter of this Deed, in Revenue village Shahpur Bamheta Tehsil and
District Ghaziabad under various Sale Deeds duly registered with the office of
Sub-Registrar Ghaziabad with the view to set up and develop thereon an
Integrated Township in consonance with the policy of the Government of Uttar
Pradesh published vide G.0. No.2711/Aath-1-05-34 vividh/2003 dated 21.05.2005
for which Cerlificate of Registration has been issued by the Ghaziabad
Development Authority to M/ SMV Agencies Pvt Ltd., as a Private Developer
(P.D.) under category 'A' for the purpose Land Assembly, Infrastructure
Development and Construction Works for Housing Sciheme within the Ghaziabad
Planning Area.

AND WHEREAS the License has been granted by the Ghaziabad Development

Autharity (GDA) to the Lead Party to set up and develop an Integrated Housing
Schame/Township in Ghazabad.

AND WHEREAS the Lead Party is the Developer and Licensee to set up and
develop the said Township m accordance with the terms and conditions of the

License and any other conditon imposed by the Ghaziabad Development
Authority

AND WHEREAS the Detailed Project Report (D.P.R.) of the said Township of the
Vendor has been sanctioned by the Ghaziabad Development Authority.

AND WHEREAS tha Licensee is developing the Township known as Jaipurla
Sunrise Greens at Village Shahpur Bamheta, Ghaziabad, U.P. The layout plan of
the Township has been approved by the Ghaziabad Development Authority., The
said township is divided into various plots for Group Housing and other purposes.
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AND WHEREAS ‘the land. pertalning to this.sale deed is talling in the developed
piot GH-02 of the Township known as Jaipiirta Sunnise Graens and thé jayout
plan of said plot, GH-02 hag been sanctioned by the Ghaziabad Development
Authority vide it¥ letier Re,, 17!!4.Pf201é dated 29.09.2014.

AND WHEREAS as per the Authority/Power given by the other constituent of the
sonsorican, the fead party ie. Mis SMV Agencies P, Ltd. is entitied to sign &
axecute Agreemgnl to Sel, Sale Deed and any other deeds. agreements &
docunients etc. and recetve the sale consideration on behalf of constituents

ARD WHEREAS the lead party i 8. Mis SMV Agencies Pvt. Ltd has empowered
its authorized signatory Mr. Shashank Varshney S/a Shri Rajkumar Varshnoy
avthorized vide resolution dated 26.12 2014 lo execute the sale deeds.

AND WHEREAS the Vendee confirms that they have full knowledge and
understanding of the Consortium Agreement including the terms and conditions of
the License granted by the Ghaaabad Development Authority to the Vendor o
setting up an Integrated Township. The Vendee has seen all the documeanis of title
& other papers, agreements, documents etc, pertaining to the said Township and
has fully satisfied about the nght, litle and intarest of the Vendor in respacl of the
land of the Township and they have fully understood all limstations and obiigations
in respect of it.

AND WHEREAS the Vendor has agreed to sell and transfer !and admeasuring
5176 sq.mtr. or 0.5176 Hect. Comprising of Tower No. K-1 and K-2 as per the
approved pian Ref. 17/M.P/2014 dased 29.09.2014 of GH-02 falling in
undivided and Impartiable land bearing Khasra Nos. 1461 (Area 0.0446
hact.), 1463 (Area 0.0780 hect,), 1484 {Area 0.1140 hect.), 1500 (Area 0.1500
hect.), 1501 {Area 0.1800 hect.) faling in GH Plot No. 02 in the Townsahip
known as “Jaipuria Sunrise Greens"” H Block situated at willage Shahpur
Bamhetw, Ghaziabad, U.P. shown and marked in Red colour in the Flan attached
hereto (hereinafter referred to as the said Site/Land) with all rights of the said
Site/Land to the Vendee free from all kind of encumbrances, charges and lians
etc. for total sale consideration amount of Rs 7,60,52,000/- (Rupaoes Sovan crore
fifty lacs fifty two thousand only). To construct and develop the said Site/l.and
in accordance with sanction layout and 10 the extent it is depicted on the plan
Annexed hereto. It will not be treated as sub division and the Vendee shall not be
eniitled for constructing the boundary wall making sub division of GH-02 the said
land is laying vacant.
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AND WHEREAS the Vandor has represenied to the Vendee that the sa
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Sia/Land is freehcld m natufe and they have ciear and marketable titte in respect .

of the said Ste/l.and and fraa from ali kind of encumbrances and has fuil right,
powar and autharity 1o sell and'tsansfer the said Site/kand. |

AND WHEREAS the Vendee has sean all the documents of titles & other relevant
papers/agreements etc. pertaining la the Township including the said Ste/lLand
and has fully satishea himseff / tseif about the right, titie & interest of the Vandaor n
respect of the same. ’

AND WHEREAS the Vendor has decided to sell the said Site/Land Lo the Verndee
absolutely and fcrever and the Vendee has agreed to purchase the same on
{oliowing terms and conditions.

NOW, THEREFORE, THIS DEED OF SALE WITNESSETH AS UNDER :-

1. That the Vendee has paid to the Vendor total sale consideration of Rs
7.60,52,000/- (Rupees Saven crore fifty lacs fifty two thousand only) as full
& final payment of Sale Consideration for the said Site/Land, the details of
which ase given below:-

| S.No RTGS/Cheque No. | DrawnOn | Amount(Rs) |
E " IBKLRS2014080100087635 IDBIBANK | 1,00,00000/ |
2 ‘| IBKLRS2014092000030443 | |DBI BANK 50,00,C00/-
8| 018478 IDBI BANK 50,00,000/-
4 | 018479 | IDBIBANK | 50,00,000/-
5 018480 IDBI BANK 50,00, 000/~ |
8 | 018481 IDBI BANK 50,00,000/-
7 018482 DB BANK 50,00,000¢-
B 018483 IDBI BANK ~ 42,75,480/-
9“*‘ 018484 IDBI BANK 50,00.000-
10 | 018485 " IDBIBANK | 50,00,000-- |
1 018486 | IDBIBANK 'so,no,ouoxi"’J
12 018487 IDBI BANK 50,00,000/-
13 018488 IDBI BANK 50,00,000/-
14 018489 IDBI BANK 50,26.000/-
' 15 | TDS CHALLAN No.50535 | IDBIBANK 7.50,520/-
=1 - Total Amount | Rs7,60,52,000/- |
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2 The Vendor dms hereby grant, sell, convey and transfer the saig S.tefLand

on awnership tasis to the Vendes free trom all encumbrances. The Vendee
can mongane the said. site/tand to avail the kan/finances from the
Banks/Financial Inslitutidnes for their project

3 The Vendor as on date has not mortgaged, nhypothecated, charged or
otherwiise alisnated any interest in ine sad Site/Land in favour of any one.
The Vendor has meither glven any secunty or surety for any one on the
basis of the said Sita/land nor entered into any Agreement of the said
Site/Land with anyone else nor is any court casa or arbitration or any other
legal procceedings perding at any place in respect of the said Site/Land.

4 That the Vendor has assured the Vendee that the said SitefLand is freehold
in nature and the same is free from all kinds of chaiges, liens, mongages,
litigations, disputes, legal defects, encumbrances etc. and the Vendor is
fully competent o gell the same

5 That the Vendee confirms thal they have satisfied about the right, title and
interest of the Vendor in respect of the said Site/Land in the said Townsghip

and that they have fully understood all limilations ang obligations in respect
of it.

6. The Vendor will not be hable and responsible for any unapproved &
unauthorized construction to be made on the said Site/Land or in any other
manner whatsoever by the Vendee, if any.

7. All taxes and duties of all and any kind by whatever name called imposed
by any Local Authorities, State Government, Central Government or Court
as the case may be the vendor shall be liable to pay the same for the GH-
02 and the entire township before the date of transfer of the said SitefLand.
All taxes and duties of all and any kind by whatever name called imposed
by any Local Authorlties, State Govemment, Central Government or Court
as the case may be the vendee shall be liable to pay the same for the said
Sitefland and on pro-rata basis for the entire township after the date of
transfer of the said Site/Land.

ﬁ?‘ Lia.
| TR /..
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The Vendee shail ét aii tmhe hereinafter ndemnafy and keep the Vendor and
its- nominated agency Iulfy indermnified, saved and: harmless of, from of
against any loss, damages, cosls, charges, clamns or risk etc. that the
Vendor or ils nomma‘teu ggency may auffer or Incur on aecount of any
appreved, unapproved, unauthorized constiuction, viclatton of any rule
regulations, bye-laws, Act and any tax liability or for any act of omission o1
commissiun of the Vendee or for any olher reason whalsoever in respect of
the said Siteltand or construction thereon. The Vendee hereby agrees and
undertakes to indemnify and keep the Vendar indemnified and harmless
agasinst any loss, damages, claims etc. if any hindranceAoss is cause due (o

any reason whatsoever which the Vendor and/or its nominated agency may
have o suffer.

That the Vendor coverants i{hal this Sale Deed 18 executed in all entirety,
however to the Stipulations and covenanké herein contained for any future
liability of the Vendee and its Alicttees, Flat Buyers., Subseguent
Transferees etc

That the Vendee shal also be bound to construct earthguske resistant
building as per |.S. code

The provisions for rain water harvesting is mandatory to be carmed out by
the Vendee.

The Vendee shall nol be allowed to sub divided the said Site/dLand in any
manner, the Vendse shall be enlilled t0 book the apartment/constructions to
its buyers along with the undivided share in {and,

That Vendee covenants with the Vendor 10 abide by all the rules,
reguiations, conditions of approved of DPR and orders, directions,
nolifications passedfissued by the Ghaziabad Development Authority/Local
Authority / State Gavernment / Central Governmerd from time to time and
the same shall be binding and applicable upon the Vendee and their

Alictlees/Flat Buyers { Subsequent Transferees / Residential Welfare
Association (RWA),
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That .thé Vericee -and. ! or Iheir Allottees/Flat Buyers/Subsequent

~ Traneferees/RVVA sshalt slso be:liable tn-pay to thé Vendor (or its

rominee/agency as ép(pimed by the Vendor) Township Mainterance
Charges as may be-détermined by the Vendor for mainfaining various
sarvices/faciitles in the Township such as sireet hghling, area securty,
mainienance of extemal sewer and bulk water supply and distribution
systems, garbage disposal and scavenging of sweets and public utility
places and such like series and cost towards administrative set up to run
the services and purchase of equipment and machinary required to provide
lhese services and depreciations thereof uniil tha same are handed over lo
the Government or a Loca! Body far mainterance. it shall be mandatory for
the Vendee to incorporate this clause in the Allotment Letters, Agreements
to SellfFlat buyer Agreernenls and Sale Deeds etc. 10 be execuled by the
Vendee in favour of their Allotees/Flal Buyers/Subsequent transferees etc.
The said township maintenance charges will be 20% of the prevailing
maintenance charges ¢f tho fRat/ apartment of the said site or as per the
prevailing rates for the township maintenance.

That the services for effuent drainage from STP and single point electncal
load connection shall be provided up to the one cemmon point at boundary
of the Plol GH-02 by the Vendor. These services will be completed at least
six months hefora completion of construction of any of its tower by the
Vendee and the Vendee shall be responsible for the distribution of tha

services mentioned above inside the boundary of said Site/l.and at its awn
cost.

That Ihe Vendor will provide unintertupted connectivity to all the inhabitants
of the said sitefland( on 24 meters wide road al all times and the Vendee
and ts subsequent transferea(s) will also b aliowed to use all the common
facilities and other services of the entire H block and other blocks of the
township without any hindrance fram the Vendor,

It s recorded the Vendor has this day delivered the actual physical vacant
possessions of lhe said Sile/Land to the Vendee.

7,
LS

Authprised Signators
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: -That the padung shau b«_p provided by the Vendee to thair Alloiteelehit
Buyers as per the plansisanctionad by the GOA in basement/stil of the
¢+ hullding to be consl{ucted. 8l the said Site/Land.

I'hat the Vendee shall be enlitled to execute the Con veyance fSale Deed in

favour of thewr Flat Buyers alter obtsining the occupancy icompietion

cerficale of the building on the said sitesland from the concemed
authority/Ghaziabad Development Authority

That the Vendee shall make such own arrangement as are necessary for
maintenance of the building and common senvices of the building to be
censtructed. The rulefregulation of U.P. Apartment (Promotion of
Construction, Ownership & Maintenance) Act of 2010 or the provisions of
any other Act for the time being in force shall be applicable on the Vendee
and/or their Allottees.Flat Buyers/Subsequent Transferees/RWA

That the Vendee shall comply all provisions of U P, Apartment (Promation
of Construction, Ownesship & Maintenance) Act of 2010 and Rules 2011
framed there under and shall Act as “Promoter” and discharge all the
duties, obligations as contawned in the said Acl.

That the Vendee shall be solely responsible for the specifications, matesrial,
quality of construction, fixtures and fittings and other things eic. to be used
in the Flats/Apartments to be constructed and for all commitmen! made in
this regard to their Aliottees /! Flat Buyers a3s well as Subsaquent

Transferees/RWA. The Vendor shall not be liable and responsible for the
same.

The Vendar Shall not be liable and responsible for any litigation, dispule,
legal matter, claim etc. between the Vendee and their Allottees Flat Buyers
or between lhe Vendea and any other Agency etc involved in the
connection with said Site/Land or construction thereon including the labour

charges, dues, salaries, perks, claims, damages, contract elc. or for any
other person or agency.

The Vendee shall be solely responsible for providing the secunty and
maintenance of the building/mfrastruciure on the said Site/L.and and in the
area within the said Site/Land.
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FROM GHAZIABAD DEVELGPMENT AUTHORITY
GJZONE 5!2014-15 1-07- 2014
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TOTAL HATCHED AREA-5176 SQ.MT
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1 G"FPZ JAIPURIA SUNRISE
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.
That Ihe- Vendea na§,. yndettsken and dotb hereby Jundertake that the
Vendee shall be solsly responsible and lisble for violations, if any, of any

terms  of this Déed and of the provision of the law of, the
hardMliats/Apanments and-appllcabﬁe rute, regutations or direction by the

compatent authorities, and that the Vendee shall indemnity the Vendor for
any Hability and/or penally in that behalf,

That the Venclee shall be bound by sl terms and conditions of this Deed

The Vendee agrees and undertakes to incorporate gl the terms &
conditions of this Deed in the Allotment Letters, Flat Buyers Agreements,
Agreements to Sell and Saie Deeds to be executed in favour of ther Flat
Buyers and Subsequent Transferees and the same shall also be binding on
the Vendee and Vendee's Alottees/Flat Buyers/Subsequent
Transferees/Resident Welfare Association (RWA) jointly and severely.

That the expenses towards payment of stamp duty, registration charges,
other misc., expenses and incidental charges pertaining to execution and
registreilon of this Sale Deed shall be bome by the Vendee alone and
Vendor shall not be liable to pay any parn thereon.

That the High Court of Allahabad and the Courts subordinale to il at
Ghaziabad shall have jurisdiction in ail matters arising out of or touching
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IN WITNESS WHEREOF, the Vendor and Veniee have signed and &xetuted
(his Sale Deed on the day "month year first abgve written in the pregence of the

followinfy witnesses. . ‘ N " TRL:C“JRE RYTAD . p
ror SMP| A rancies Pot. Lid. Nl ,,""'J
4 . i ™ A
/ \ 1".‘” “ Girachor
veNDEER, -
o
2.

L IABALD (U.P)

[ g
Al AN
Sjo Arhok Kurwr

Ch. No. 12 Tehail Amit Kr, Singh
Compound GZB. Sh. Dhavam Pal

Ch. Ne. 12, Tehedl Com,, G28,
DRAFTED BY :- W
RAKESH KUMAR SHARMA (ADVOCATE)

Registration No. 5294/86, Chamber No. 12,
TEHSIL COMPOUND GHAZIABAD (U.P.).

— s et e
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' INDIA NON JUDICIAL
. Government of Uttar Pradesh
B 5
e-Stamp : L
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SUNRISE GREENS. VILL-SRAHPUA BAMHETA, GZB
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BRIEF FARTICULAR OF SALE DEED

Nature of pre.peity Residential

Ward/ Paraina Dasna

Mohalla ¢ Village . Shahpur Bamhela

Desciiption ¢ f - Land admeasuring 7087 sqgmtr, or 0.7087
Property Hect pertaining to Khas:a Nos. 1441 (Area

02140 hect.), 1466 (Area 0.0253 hect.), 1467
(Area 0.0890 hect.}, 1468 (Araa 0.1010
hect.), 1469 (Area 0.1380 hect.), 1470 (Area
0.4160 hect.), 1471 ‘Area 0.0264 hect.} falling
in plot GH Plot No2 in H Block mn the
Township known as “Jalpuria Sunrise
Greens”, stuated & Village Shahpur
Bamheta, Ghaziabad.

Area of Pioparty 7087 Sq. Meter

St;tus of Road . 24 MeterWide

Sale Consideration Rs102762,000~

Govt. Circle Rate Rs. 14500+ per Sq. Meter

PARTICULAR OF VENDOR:-

M/s SMV AGENCIES PVT. LTD., a Company incorporated under the
provisions of Company Act, 1956 having its registered office at 1862,
Mahalaxmi Maiket. chandnl chowk . Delhi-110008 represented through
s Authonzed Sianatory Mr, SHASHANK VARSHNEY S/o Shri
RAJKUMAR VARSHNEY authoiized vide resojuton dated 28-12.14
(PAN No.(AAACSMOSJ)

borSMPAﬂﬁh-:g? Pyt. Lia P ARDTOM AEAL ESTATE PRIVATE L(NITED
\3

1u|J|THmi Signaters
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PARTICULAR OF VENDEE:-

M/S AROCON REAL ESTATE PRIVATE LIMITED, a Company
incorporatec under the provisions of Companies Act, 1956 having Its
registered office at F-24, PANCHSHEEL GARDEN NAVEEN
SHAHDARA DELHI-110032 represented ‘:hrough its Director Mr.
INDERJEEY SINGH ARORA S/o SH. JOGINDER SINGH ARORA R/o
Flat no 107. Gaur Residency, Chander Nagar, Ghaziabad. U.P
aulhorized v de resolution dated 24/12/2014 (PAN No. AAICA1159K),

SALE DEED
Total Sale Consideration Rs 10,27 62,000/-

Total Stamp Duty PaidRs 72,10,000+

The Stamp Duty paid was adjudicated by Shrl G. P. SINGH,
Assistant Commiss ioner (Stamp) Ghaziabad vide his Ordor No. 191
dated 21.01.2015 passed under Saction 31 of Indian Stamp Act
1899,

Stamp Duty of Rs. 20,55,500/- has been paid by the Vendee with the
Agreament ‘o Sel dated 0 1

Book No. 1. Volumeg No. 128 03 on pages 157 to 184 Reg. with the
Office of Sua-Registrar , Ghaziapad, the balanca Stamp Duty of Rs.
51,54,500/- ha= been paid with this Sale Deed.

THIS DEED OF SALE & executed at Ghaz:abad on thiz 30” day of
Januawy in the year 2015 by M/s SMV AGENCIES PVT. LTD., a
Company incorporated under the provisions of Companies Act, 1956
having k= ragistered office at 1862, Mahzlaxmi Market. Bhagirath
Patace, Chandni Chowk, Delhi represented through Its Authoized
Signatory Nlr. SHASHANK VARSHNEY S/o Shri RAJKUMAR
VARSHNEY auihoiiaed vide reselution dated 26-.12-14 passed by the
Board of Directors of the Company, as registered Private Developer and
having licerse from Ghazjahad Development Authorlty and its
eonstituents M/s Vibhu Drinks Private Limited through ils General
Attomey M/s SMV Agencies Private Limited vide document no/Vasika
noS9 book, na. 4, on ct27,012012 duly registered with the office of sub-

For SMV Aﬁr ﬁﬁp”‘- Lis For ARt :CONREALEBN ATE PAAYE ¢ Iu[7ED

Auu-}-u uzd sumnm M
| iree|

\
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registrar Bhawamgarh, District Sangrur, Purjab & through its General
Atlomey Mz SMV Agencies Private Limlled vide document no/Vasika
no. 35 book no. 4, ond 14.11.2014 duly regstered with the office of
subregistrad. District Jalandhar, Punjab and M/s Jaipuria Duro Build
Private Lim ted through its General Aftorney Mis SMV Agencies Private
Limited videdocument neo/Vasika no, 62 book na. 04, on d127.012012
duly registe-ed with the office of subTegistrar Bhawanigarh, District
Sangrur. Punfab and Mis SMV Realtors Private Limited through its
General Attarney Mis SMV Agencies Private Limiled vide document
no/Vasika ro. 60, book no. 04, on dt 27.01 2012 duly regislered with
the office o sub+egistrar Bhawanigarh, Dislrict Sangrur, Punjab and
M/s Surya /aibhav Developers Private Limfted through its Generat
Attorney M/s SMV Agencies Private Limited through ite authorized
signalory Mr. itesh Patwa S/o Sh. S.C. Palwavide document no/Vasika
no. 64 Book no. 04. on d127.01.2012 duly registered with the office of
sub-registrat Bhawanigarh, District Sangrur, Punjab & through iks
General Attomey M/s SMV Agencies Private Limited through is
authonzed =ignatosy MilleshPatwa Sfo Sh. S.C. Patwavid e document
no./Vasika n3, 86 book no. 04. on dt 14.11.2014 duly registered with the
oifice of sui-registrar, District Jalandhar, Punjab., and WM/s Jaipuria
Advance Technologles Private Limited through its General Atlomey
M/s SMV AdJencies Privale Limifed vide dosument no/Vasika no, S5
book no. 04, on dt 24.01.2012 duly registeled with the office of sub
registrar Bhawantgarh, District Sangrur, Punjab and M/s Jaipurla
Cosmetics Private Limited tirough fts General Atlomey M/s SMV
Agences Prvate Limited vide document no/Vasika no. 52 book no. 4,
on @& 24.012012 duly registered with the offce of sub-registrar
Bhawanigarts. District Sangrur, Punjab and M/s Jaipuria Leo Systems
& Software Private Limited through its General Atlomey M/s SMV
Agencies Prvate Limited vide document no.Vasika no, 54, book no.
04, on dt 24012012 duly registered with ‘he office of sub-regisirar
Bhawanigarb, District Sangrur, Punjab and M/s Exponent Conbulld
Private Limited through iis Generail Altorney M/s SMV Agencies Private
{imited vide document no./VVasika no. 94. book no. 04, on dt 14.11.2014
duly registersxd with the office of sub-registrar, District Jatandhar. Punjab
hereinafter -eferred to as the “Vendor” of the First Part (which
expression shall unless the contexl otherwise requires mean and
include its sacoessors, liquidators. executors. adminisk-ator, nominees
and assigns)

ror SMV l"’""‘sﬂ})f“’ Pt Lia Far AROCON REAL ESTATE PRIVATE LIMITED
||'.I d
-

1 i
Asfhorised S{gnctere \l
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IN FAVOUR OF
M/S AROCON REAL ESTATE PRIVATE LIM{TED, a Company
incorporatec undes the provisions of Companies Act, 1356 having |is
registered office at F-24 PANCHSHEEL GARDEN NAVEEN
SHAHDAR# DELHF110032 represented through its Direclor Mz,
INDERJEET SINGH ARORA Sfo SH. JOGINDER SINGH ARORA R/o
Flat no %7.Gaur Residency, Chander Nagar, Ghaziabad. U.P
authorized vide resolution dated 24/12/2014 (PAN No. AAICA1159K).

WHEREAS under the leadership of M/is SMV Agencies Private
Limited (heveinafter referred to as the Lead Paity), a Consoitium was
formed by r ragtered Agreements, consisting various companies inter
ala M/s Vibhu Drinks Privase Limited, M/s Jaipuria Duro Build
Private Limited, M/s SMV Realtors Private Limited, M/s Surya
Vaibhav [evelopers Private Limited, M/s Jaipuria Advance
Technotoglias Private Limited, M/s Jaipuria Cosmetics Private
Limited, M/s Jalpuria Leo Software and System Privase Limited, M/s
Exponent Conbuild Private Limised as conslituent company(s), who
purchased several pieces of land including the subject matler of this
Deed, in Revenue village Shahpur Barrheta Tehsil and District
Ghaziabad snder various Sale Deeds duty registered with the office o
Sub-Registrir Ghaziabad with the view to set up and develop thereon
an Integrated Township in consonance with the policy of the
Govemmen of Uttar Pradesh published vide G.O. No.2711/Aath-1-05-
34 vividh/2103 dated 21.05.2005 for which Certificate of Registration
has been issued by the Ghaziabad Development Authoiity to M/s SMV
Agencies Pwt. Ltd., as a Piivate Developer (P.0.) under category "A’ for
the purpose Land Assembly, Infrastructure Development and
Construction Works for Housing Scheme wilihin the Ghaziabad Planning
Area.

!

1
\
1 s ' r:
por SMY 48 !ﬁmﬁ‘&" Lta Fo ARBCON REAL ESTATE PRIMAYE LIMITED
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#6#
AND WHEREAS the License has been gramled by the Ghaziabad
Developmett Authorily {GDA) to the Lead Farly to set up and develop
an Integrated Housing SohemefTownshipin Ghaziabad.

AND WHEF.EAS the Lead Paity s the Developer and llcensee lo set
up and develop the said Township in accordance with t:e terms and
eonditions of the License and any other condition imposed by the
Ghazjabad Development Authority

AND WHEREAS the Detaled Project Report (D.P.R.) of the said
Township ¢¥ the Vendor has been sancfioned by the Ghaziabad
Developmenm Authaiity,

AND WHEREAS the Licensee is developing the Township known as
Jaipwia Sunrise Greens al Vilage Shahpur 8amheta, Ghaziabad. U.P.
The layoul Jtan of the Township has been approved by the Ghaziabad
Development Authonty, The said township is divided inlo various plols
for Group Housing and olher puiposes.

AND WHEREAS the land peitaining to this sale deed is falling In the
developed plot GH02 of t\he Township known as Jalpuria Suntise
Greens and the layoul plan of said plot GH-02 has been sanctioned by
e Ghaztaled Development Authority vide ts letter Ref. 17/M.P/2014
dated 29.0£.2014,

AND WHEREAS as per the Authority/Power given by the other
conslituent 3f the consortium, the lead party 1.e. M/is SMV Agencies Pt
Ltd is entitlxd 10 sign & execute Agreement to Sell, Sale Deed and any
other deeds, adgreements & deocuments elc, and receive the sale
consideratic n on behalf of constituents,

0
N

\
ror SMI? th Lia R 1 AROOCR REAL ESTATE PR VATE £4VTED
I}[ I".Ok‘
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#¥74
AND WHERZ=AS the lead parly i.e M/s SMV Agencies Pvl. Ltd has
empowered ts authorized signalory Mr. SHASHANK VARSHNEY Si/o
Shri RAJKUMAR VARSHNEY authorized vk:e resolution dated 26-12-
1410 execule the saledeeds

AND WHEREZAS he Vendee oonfirms that :hey have full knowledge
and undersianding of the Consortium Agreement including the lerms
and condilions of lhe License granted by the Ghaziabad Development
Aulhorily to the Vendor for setling up an Integrated Township. The
Vendee has :een all the documents of titte & other papers, agreements.
documents etc. pertaining to the said Township and has fulty satislied
aboul the kg4t title and interesl of the Vendor in respecl of the land of
the Townshp and they have fully understood all imitations and
obligations r respe<t of il

AND WHEREAS {he Vendor has agreed o setl and transfer land
admeasuring AND WHEREAS the Vendor has agreed lo sell and
transfer land admeasuring 7087 sG.mir, or 0.7087 Hecl. Comprising
of Tower No. R-1 as per lhe approved yslan of GH-02 falling In
undivided and impartiable land bearing Khasra Nos 1441 (Area
0.2140 hect), 1466 (Area 00253 hecl.), 1467 (Area 0.0890 hecl),
1488 (Area 0.1010 hecl}, 1469 (Area 0.1380 hect.), 1470 (Area
0.1150 hecl.), 1471 (Area 00264 hect.) falling in GH Plol No. 02 in the
Township kaown as *Jalpuria Sunnise Greens™ H Block ,situated al
viliage Shahvur Bamheta. Ghaziabad, U.P shown and marked in Red
colour in the Plan attached hereto (hereinsfiter referred to as the said
Sile/Land) with all rights of the sald Sile/Land o the Vendee free from
all kind of encumbrances. charges and nrens etc, for total sale
consideralior amount of Rs 10,27,62000/- (Rupees Ten crore Twenly
Seven Lac Sixly Two Thousand only). To construct and develop the
said Site/Lard in accordance wilh sanction lavout and lo the extent it
depicted on the plan Annexed hereto. N wdl nol be Ireated as sub
division and the Vendee shall not be enttied for consiructing the
boundary well making sub division of GH-02 the said land Is laying
vacant.

ror SMY lm@m Lta ' EALESAIEPRIVATE LV =5
AN 2

Ml&.}‘ixdsumv
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#8#
AND WHEF.EAS the Vendor has represented 1o the Vendee that the
said SiteyLand is freehold in nature and hey have clear and markelabe
tile in resnect of the said Site/Land ard free from al kind of
encumbrancesand has full right, power and authoiity to sell and wansfer
the said Site/Land.

AND WHEFREAS the Vendee nas seen all the documents of titles &
other relevant papers/agreements efc. pertaining 1o lhe Township
inciuding the said Sitefl.and and has fully satisfied himself / iself about
the right, fifle & interest of the Vendor inrespect of the same.

AND WHEFEAS the Vendor has decided to sell the said Site/tand to
the Vendee absolitely and forever and the Vendee has agreed fo
purchase the same on following terms and eosiditions,

NOW, THEE:EFORE, THIS DEED OF SALE WITNESSETH AS UNDER

)| That t1e Vendee has pald to the Vender saie consideration of Rs,
4,00.C0,000+ (Rupees Four Crora Only) oul of Total Sais
Consideration of Rs 10,27,62000+ (Rupees Ten Crore Twenty
Sever Lac Sixly Two Thousand only) al the fime of Agreement to
Sell asd remaining consideration of Rs. .27 €2 000/ (Six Crore
Twenly Seven Lac Sixty Two Thousand Only) as ful & final
payment of Sale Consideration for the said Site/l.and, the details
of whizh are given below

roor SM'& lm\f;{g Pt Lid For AROSON REALESTATE PRIVATE U
By /

/A.
S{grasare Q@"'\\)
h:1d $0)
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'S.No {/ITR! Chegque No. Drawn On Amount (RS )
1 |IDI®R52014092010332420 |ind &n Bank. Ind fapuism, S0000007-
2 | IDISF252014121510648093 |Ind an Bank, indirapuram | 100000007-
3 - 133828 indean Bant, Indfapuram, | 5000000/
A 133830 Indian Bank, indhapuram, 50000007~
5 133831 ind &n Bank Indfapuram, | S000000V-
6 133832 Indan Bank. hdfapuram, S0000000- |
7 133833 Indian Bank, Ind rapuram. 5000000/-
g8 |IDBR52015011410769747 | Indian Bank, Indrapuiam, | 100000007
g |IDIBR52015011470769775 | Indan Bank, Indfapuram, | 100000007-
10 | IDIBR52015011410768784 | indian Bank, Indsapuram, 75000001 |
11 |IDI& 2520150 12010765796 | indian Banl;, indiragusam, 4233605/~
12 133837 Indian Bank, Indirapuram, 5000000¢% |
13 1328738 Indign Bank, Indirapuram, 5000000% °
14 133839 “Indian Bank, Indirapuram, | 50000007 |
15 133840 Indian Bar.x, tndjjapuram, 5000000/ -
16 133841 Indian Bank, Indirapuiam, 50000doy- |
17 133643 indian Bank, Indirapuram, 50000001 |
TL S Challan No, 00524 Ot 10.012015 4,000001
TC'S Challan No 00701 DI. 30012075 & 28.115/-
Total 102762 000C
For A30CON REAL EETATE PRIVATE UMITED
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#10%
The Vandor does hereby grant, sell, convey and transfer the sajd
SitedLsind on owneiship basis % the Vendee free from all
encuirhrances, Now the Vendee s tihe owner of the said sikefland,
the wendes can mortgage the said siteland to avail the
loan/fisances from the 8anks/Flnancial Institutions for their

proec

The \fendor as on date has not moitgaged, hypothecsted,
charge:d or otherwlse alenated any intarest in the said Site/Land
in faveur of any one. The Vendor has neither given any securily or
suretly for any one on the basis of the s ald SHe/Land nor enfered
into ary Agreement ofthe said Sile/Land with anyone else nor is
any cauit case or arhilration or any other legal proceedings
pendirg at any place in respect of the said Site/Land.

That the Vendor has assured the Vendee that the said Site/lLand
is lrechod in nalure and the same is free from all kinds of
charges, liens, moitgages, liligations, disputes, legal defects,
encuirbrances etc. and the Vendor is :ully competent to sell the
same.

That ti;e Vendee confirms that they have salisfled about the right,
title ard Interest of the Vendor in respect of the said Sife/land in
the said Township and that they have fully undeistood all
limitations and obtigations in respect-of it

The Vender will not be liable and responsible for any unapproved
& unauthorized construction 10 be made on the s3aid Site/lLand or
in any >ther manner whatsoever by the Vendee, Ifany.

Al tax3s and duties of all and any kind by whatever name caled
imposed by any Local Authorities, State Government, Ceniral
Govemment o Court as the case may be the vendor shall be
tiable ‘0 pay the same for the GH-82 and Ihe entire township
before the date of transfer of the said Site/tand. All taxes and
duties of all and any kind by whatever name cafled imposed by
any Lccal Authorities, Stete Government, Central Govemment.or
Court as the case may be the vendee shall be llable 10 pay the
same or the said Site/Land and on pro-rala basis for the entire
townsFip after the date of transfer of the said Site/Land.

For A 000N REAL ESTETE PRIVATE LIMITED

Abpiorised Sigraters "Moree

|
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#1118

8. The \v'endee shall at al Itime herenaf.er indemnify and keep the

Vender and i nom maled agency fuly ndemnif'gd, saved and
harml=ss of from or againsl any loss. damages, coske charges
clam ‘oriisk elc thal the Vendor or ts nom pated agency may '
suffer or mdir on accouml of anv approved, unapproved.

unaul Yotized Tenstrucl on, vio #t on of any i @, regulations, bye- -

faws. Act and any tax |ab lly or for any act of omission or
comm $s 6n of the Vendee or for any nther reason whatsoever in
respe:;fof the sad Site/Land or construction thereon, The Vendee
hereb/ agrees and undeitakes lo indemnily and keep the Vendor
indemnified and hanvniess againsl any oss, damages claims elc

if any hindrance/0ss Is cause due lo any reason whatsoever
which the Vendor and/or its nominaled agency may have lo suffer

Thal twe Vendor covenanls thal this Sale Deed is executed in al|
entiiety. however lo the stipulations and covenants herep
conlained foi any fulure liabifty of the Vendee and ils Alloltees,
F b1 Buyers, Subsequent Transferees etc.

Thal 1ne Vendee shall alko be bound to construcl earthquake
resistant bullding as per |.S. code,

The pravisions for rain waler harvesting is mandatoryto be carried
outby the Vendee

The Vendee shall nol be allowed to sub. d|v|ded the said Sile/tand
in any manner, the Vendee shall be enlitled to book the
apaitir ent/conslructions to ils buyers along with the undivided
share M land

That Vandee covenants with the Vendor 10 abjde by allthe iyes.
reguatons conditions of approved of DPR and orders, directions.
notilicetions passedissued by the Ghaaabad Development
Authorly/Locd Authority / Stele Govemmenl / Centrat
Goverrment from time to lime and the same sha| be bind;ng and
appicstie upon lhe Vendee and lher AllotieesFlat Buyers /
Subseauenl Transferees / Residentg Wefare Associalon
(RWA)

For AROCON ASAL ESTATE PRAWTE L hTEp

610
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#12 o

14. That the Vendee and / or their Atbtlees/Flal Buyers/Subsequent
Tians’eree s’/RWA shall also be liable to pay to the Vendor (or ils
nomiree/agency as appoinled by the Vendor) Township
Mainti:nance Charges as may be determined by the Vendor for
maintainng varlous sewices/facilles in the Township such as
streel lighting, area secuiily. mainlenance of external sewer and
butk v-aler supply and distribution systems, garbage disposal and
scavenging of streels and pubtic utilily places and such like series
and ¢osl lowards administrative sel up 10 wn the services and
purchise of equipment and machinery required to provide these
seviczs and depreciations thereof until the same are handed
over t> the Govermment or a Local Body for mainlenance. It shal|
be mandatory for Ihe Vendee lo incorporate this clause In the
Atbtrrent Letters. Agreements to Sell’flat buyer Agreements. and
Sale Beeds etc. 10 be executed by the Vendee In favour of thejr
Alloleiss/Flal Buyers/Subsequent transferees etc The sald
towns ip mainlenance charges will be 20% of \he prevaiing
mainlenance chaiges of the flat/ apariment of the said sjte or as
per th.2 prevailing rates for the township maintenance.

15. That the services for effluent drainage from STP and single point

" electrisal load connection shall be provided up tothe one common

point al boundaiy of the Flol GH-02 by the Vendor. These

senvicas wil be compleled at least six months before completion

of construclion of any of its lower by the Vendee and the Vendee

shall t.e responsible for the distribution of the services mentioned
above Inside the boundary of said Site/land at its own cost,

18. Thal t1e Vendor witl provide uninterrupled connectivily to all Ihe
inhabirants of the said site/land( on 24 meters wide road al all
times and the Vendee and its subsequenl transferee(s) will also
be allowed to use al the common factlties and other sewices of
the ertire H block and other blocks of the township without any
hindravce from lhe Vendor

17, 1t is secorded the Vendor has this day deivered the acluat
physic.a|\vacanl possessions of the said Site/Land lo the Vendee

§ Lt
or SMY Agencidg Pot.
J \W7 Fo-AOBON REAL ESIATE PR IVAFELIM ITRO
o

Autherised Signaters (Q,é,
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EStamp Certificate NO. IN-U PO0BSE313432638N Issued Ot. 26 01.2025

#13#%
That HWie paiking shall be provided by the Vendee to their
Allotteus/Flat Buyers as per 'he plans sanctioned by the GDA In
basementistit of the buiding to be constiucted al the said
Site/Lend.

Thal tie Vendee shall be entitted to execute the Conveyance
/Sale Jeed in favour of their Flat Buyers aller obtainirlg the
oecupancy ‘complelion cesrfificate of the building on the said
sitefard from the concemed authority/Ghaziabad Development
Author ity

That Wie Vendee shall make such own arrangement as are
neces:s:aty for maintenance of the btllding and common services
of the building to be constructed. Tha rule/regulalion of U.P.
Apartruent  (Promotion of Constiuction, Ownership &
Maintenance) Act of 2010 a the provisions of any other Act for
the tire being in force shall be applicable on the Vendee and/or
their Allotlees/Fla Buyeis/Subsequent Transferees'/RWA,

That Ive Vendee shall comply all provisions of U.P. Apartment
(Promation of Consiruclion, Ownership & Maintenance) Act of
2010 and Rules 2011 framed there under and shall Act as
‘Promoles” and discharge all the duties, obligations as contained
in the said Act.

Thal the Vendee shall be solely responsibie for the specificatons,
material, quality of construction, fixtures and fitlings and other
things etc. to be used in the Flats/Apaitments to be conslructed
and fo allcommitment made in this regard lo their Albttees / Flat
Buyen: 3s well as Subsequent Transterees'RWA, The Vendor
shall notbe liable and responsible for lhe same

The Vandor Shall notbe liable and responsible for any litigation,
dispute. legal matter, claim etc. between the Vendae and their
Allotiess / Flat Buyers or between the Vendee and any other
Agency etc involved in the connection wilh said Site/ltand or
constriction thereon including lhe labour charges, dues, salaries,
perks. cfaims. damages. contract etc. or for any other person or
agenc/.

FowA SOOON REAL €3 TAYE PRIVATELIM
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#14#

The Ve:0dee shall be sokely responsible for providing the security
and maintenance of the buidng/infrasiructure on the said
Sile/Lznd and in the area within the said Sie/l.and.

That ke Vendee has undertaken and dolh hereby undertake that
lhe Vendee shall be solely responsbie and liabie for violations, if
any, ot any terms of this Deed and of the provision of the law of
the land/flats/Apartments and applicable rule. regutations or
drectit.n by the competent authorilies;, and thal the Vendee shall
indemnify the Vendor for any liability and/or penalty in thal behaif.

That tte Vendee shall bebound by afl lerms and conditions of this
Deed,

The Veindee agrees and undeitakes lo incoporate at| the terms &
conditians of this Deed in the Adlotment Letters. Flat Buyers
Agreemenie, Agreements ko Sell and Sale Deeds to be executed
infaveur of their Flal Buyers and Subseguent Transferees and the
same shall also be binding on the Vendée and Vendee's
Albtless/Flal Buyers/Subsequent Transferees/Resident Welfare
Association (RWA} jointly and severely.

Thal tte expenses towards paymenl of stamp duty, registration
charges. olher misc. expenses and incdenlal charges pertaining
to exesution and regisiration of this Sale Deed shall be bome by
the Vendee alone and Vendor shall not be liable lo pay any part
thereo!1.

For AROCON REAL ESTATE PRAUATE LIMITE
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THIS MAF IS AM ACCORDANCE TO THE SACNTIONED FLAN
FROM GHAZIABAD DEVELOPMENT AUTHORITY
55/ Z0N E5/2014-15,1-07-2014
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TOTAL HATCHED AREA-7087 SQMT H
TOWERS -R1
Gil:OZ SJAIPURIA SUNRISE NQT T O SCALE

For AQCONREAL EETHIE privirE
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: Adached the stamp paper of Wﬂﬁl
} Hect, pertairing to Khasra Nos. 144t (Area 0.2140 hecl), 1466 (Area
00253 hect. . 1467 (Area 0089C hect.}), 14688 (Area 0.1010 hec:} 1489

] (Area 0.1380 hect), 1470 (Area 0 1150 hecy ), 1471 (Area 0.0264 hect.)
faling in plol GH Flot No.2 in H Block in the Township known as 'Jaipuria

Sunrise Greens™, situaled at Vilage Shahpur 8amheta, Ghaziabad.
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EStamp Cert ficase No. IN-UPQ08 50323432 636N issued Ot 28012015

#16#
29  That the Hgh Cout of Allahabad and the Courts subordnate toit
at Ghsziabad shall have jutzdiction in ak matters at 4 ng out of or
touch ng and/or conceni ng of this Desed

618

IN WITNES:3 WHEREOF, the vendor and Vendee have d gned and
exacuted this S3 e Deed on the day, month year first above wk then In
the presencs of the follow ng wilesses.

dor SMY m:} Pyt Lts for AROLON REAL ESYXTE PRIVATE umri
93
daa Sienater: A
VENDOR | VENDEE
WITNESSE!; -

Rakes

i
TEHSR!L GHAZL

42.. i

S/ AsFo Kurmas Amit Kr. Sing]
At Kr. Singh

¥ . Oingh

th:}:i I;Z” 2, haram Pal
Ch. Ne. 12, Tehei Com . GXa.

DRAFTED 3Y :-

RAKESH XUMAR SHARMA (ADVOCATE)
Regstraticn No. 5294,86,Chamber No. 12
TEHSIL COMPOUND GHAZIASAD (U.P.)
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/ﬁj( Annexure R-2762.°

0 \n—
,INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp
Ceﬂif'{cate No. . IN-DL27839384283702N
Certificate Issued Date : 13-Jul-201503:17 PM
Account Reference ¢ NONACC (BK)/ dicbibk02/ ROHINI/ DL-DLH
Unique Doc. Reference . SUBIN-DLDLCBIBK0252822452977006N
Purchased by : RISE PROJECTS PVT LTD AND OTHER
Description of Document . Article 5 General Agreement
Preperty Description . NA
Consideration Price (Rs.) $ 0

(Zero)

First Party : AGRG INFRATECH PVT LTD
Second Party : RISE PROJECTS PVT LTD AND OTHER
Stamp Duty Paid By . RISE PROJECTS PVT LTD AND OTHER
Stamp Duty Amount(Rs.) . 1,000

(One Thousand only)
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RegNo. 1466 %1 a Date 1407/2015 4:51:04PM
621 Deed Related Detail

GENERAL /\(}j{EEM ENT

l)cc(l Name OIENERAL AGREEMENT

Land l)ohul woch P ; b
(SRAUSHD Tehsil SR lV sH.LAMPUR? -
Village/City Othggsrector Building Type
Place (Segment)
Property Type  Commercial
Property Address House No.:,  Road No.:, Others
Arca of Property 0.00 0.00 0.00

oney Related Detail
Stamp Duty Paid 1,000.00 Rupees
Pasting Fee 100.00 Ruppes

ansideration Value-0.00 Rupces
Value of RU’I\IMIIOH Fee 1,000, OQ R

ransfer Duty 0 Rupees . ) Govemment Duty 1000 Rupees
) ius document of - GENERAL AGREEMENT GENERAL
Presented by:  Sh/Smt. S/o, W R/o

F. karol Bagh. Bapa

Agrg INFrateeh Pyt Ltd. through Director - NA
F1)clh

Varnn (Ciar

i the olfice of the Sub Registrar, Debhi this 14/07/2015 12:00:

M day Tuesday  between the ho

Registrar/S
SRV - ¢
Delhi/New;

enature of Presenter

seention admitted b\" l‘he‘sﬁ‘id ,'
wre INfratech Pyt Lud. lhrou;__h Director

Shri/ Ms. / {
A

Iise Projects vt Ltd. through its Director Vaibhav Jain. Raj Kumar Ramrakhiyani \% -

(Marginal Witress). Witness No. 11 is known to me.
‘ontents of the cecument cxplamud 1o the pames who understami the conditions and it them as correct.

titied that ‘,|IGM'BM“ME*L§:§{.! TV't:é)may bc-:“mnd lhumhvnhpreqemn of the c\e%flmm has been. aflixed: u}k?w pusa nce
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GENERAL AGREEMENT

IS GENERAL AGREEMENT (“Agreement”) is executed at Delhi, on this the 14" day of July
2015

By & Between:

M/s AGRG Infratech Private Limited, a Company incorporated under the Companies Act,
1956 having its Registered Office at 16/331 — H, Office 303 T/F, Karol Bagh, Bapa Nagar, Delhi
110305 also at E-460 , Gali No. 4 , Gokul Puri , Delhi, through its Director Mr. Varun Garg duly
suthorized vide board resolution dated 06/06/2015 passed in a board meeting (hereinafter
referrecd to as “Owner/ First Party”) which expression shall unless, repugnant or opposed to
context hereof, includes its successors in interest, administrators, representatives and permitted
assigns.

AND

M/S RISE PROJECTS PVT LTD, a Company incorporated under the Companies Act, 1956
having its Registered Office at Lower Ground Floor, 195 Ram Vihar, Delhi — 92 through its
Director Mr. Vaibhav Jain S/o Shri R.C. Jain R/o House No. 226, New Gandhi Nagar,
Ghaziabad duly authorized vide board resolution dated __ 6 Juwe og\¢-passed in a board
meeting (hereinafter referred to as “Developer/ Second Party”) which expression shall unless,
repugnant or opposed to context hereof, includes its successors in interest, administrators,
representatives and permitted assigns.

AND

M/S S.M. V AGENCIES PVT.-LTD. a Company incorporated under the Companies Act. 1956
having its Reg|stered Office at S- 25. Green Park, New Delhi represented through its Authorized
Stgnatory Mr. Rajkumar Ramrakhlyanl S/o Shri Valla Ram, R/o B- 108, Pathik Vihar, Sector 62,
Noida (U.P.) duly authorized vide board resolution dated 2&~S’——ulrpassed in a board
meeting (hereinafter referred to as “Confirming Party”) which expression shall unless, repugnant
or opposed to context hereof, includes its successors in interest, administrators, representatives
and permitted assigns..

The Owner/ First ‘Pa'rty:'_ Developer/ Second Party and the Confirming Party hereinafter
collectively referred as the Parties,and individually as the Owner/ First Party, Developer/ Second
i’arty and the Confirming Party as the case may be.

WHEREAS the Confirming Party is the lead member of a consortium which along with its
associate/ constituent Companies including the First Party had purchased several pieces of land
including the land subject matter of this Agreement in village Shahpur Bhameta, Tehsil & District
Ghaziabad from various land Owners/ Khatedaars/ Bhumidhars through various sale deeds
which were duly registered with the office of Sub-Registrar, Ghaziabad with a view to set up &
develop an integrated township thereon in consonance with the policy of the Government of
Uttar Pradesh, published vide GO No. 2711/eight-1-34/vividh/2003 dated 21/05/2005,
2873/eight-1-05-34/vividh/2003/TC-1, dated 29.12.2005 and 2236/eight-1-06-45/vividh/2006
Pated 28.04.2006, for which Certificate of Registration dated 10.02.2006 has been issued by
the Ghaziabad Development Authority, Ghaziabad, in favour of the Confirming Party.
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AND WHEREAS Ghaziabad Development Authority (GDA) has granted a permission to
develop an integrated township on land admeasuring 300 Acres approx. (hereinafter referred to
“Entire Said Land”) situated in Village Shahpur Bamheta, District Ghaziabad, U.P. in the name
and style of ‘JAIPURIA SUNRISE GREENS NH-24’ to the Confirming Party as Developer/
Promoter being Lead Member of the Consortium vide License No. |.H./Ghaziabad/04 dated
29/05/2006 duly signed by Secretary, GDA, Ghaziabad, a copy whereof is annexed hereto as
Annexure- A. The DPR (Detailed Project Report) of the project has also been approved &
sanctioned by GDA vide its letter No. 116/Mi, Anu./06, Dated 29.11.2006, a copy whereof is
annexed hereto as Annexure- B. Moreover a Development Agreement dated 13.02.2007 has
also been executed between GDA & the Confirming Party, a copy whereof is annexed hereto as
Annexure- C. The license fees & other charges in respect of the said township project have
already been paid to GDA & various respective Government departments by the Confirming
Party.

AND WHEREAS the First Party is the absolute owner and seized and possessed of land
measuring 4.71 acres (19,060 sgm) approx. situated in H-Block of the said project approved by
GDA as GH 1 in master layout plan approved by GDA vide memo no. 523 / M Plan / 2014
dtd.15.02.2014 in Village Shahpur Bamhets, District Ghaziabad, U.P. which is fully described in

e Schedute-1 and as delineated in the plan annexed hereto as Annexure-G. (hereinafter
referred to as the ‘Said l.and’).

AND WHEREAS the Said Land which constitutes GH 1 in H Block of Jaipuria Sunrise Greens at
NH-24, Ghaziabad, is owned by First Party details are mentioned in Schedule- 1

AND WHEREAS the i-irst Party represents that the Said Land is free from all encumbrances,
chaiges, lien=, lis pendens, prior agreements etc. and that the Confirming Party has confirmed
that the First [Party has a right to enter into this Agreement in respect of the Said Land wiii the
Second Party/Developer. Pursuant thereto the First Party has now full authority and power to
get the Said Land developed through the Developer/ Second Party herein.

AND WHEREAS-it is.represented by the First Party that equity share of the First Party are not
pledged and are free from all ‘encumbrances, charges, liens and its shares have not been
mortgaged with any financial institutions, bank or any other juristic/nan juristic person.

AND WHEREAS the Second party/Developer represents that it has the technical skill. expertise
and resources to design, construct, execute and manage the development of the Said Land by
constructing Group, Housing Colony thereon on the terms and conditions -of the(Develoj:ment

Agreement dated 13.02. 20073.(#&6# ﬂw{\‘

AND WHEREAS the Developer/ Second Party represent ‘ard warrants tha% it has prepared the
tentative business plan and sales.and marketing plan of the Group Housing colony, copies of
which are annexed hereto as Annexure E (Colly.). and the same forms an integral part of this
Agreement. Itis understood between the Parties that that the narrations in the business plan are
liable to vary marginally in accordance to the business circumstances but shall not take away
from the obligation of the Second Party under this Agreement.

AND WHEREAS the First Party has agreed to grant to the Developer/ Second Party the
development rights of the Said Land for construction of Group Housing colony on the Said Land
in accordance with the necessary approval which has already obtained from concerned

Department, GDA and Government of U.P. and in accordance with the plan as approved by the
GDA on terms and conditions as mentioned hzreinafter.

A
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NOW THIS AGREEMENT WITNESSETH as under:

1. Definitions:

i) Gross Revenue, means all proceeds received from the prospective purchasers/
Allottees on any account whatsoever including but not limited to cash flows, receipts and
receivables by whatsoever name called including TDS or any other taxes or any other statutory
deduction by the prospective purchasers, amounts deposited against provisional allotment/
booking/ sale of the dweilling units/ Residential, Commercial, creation of any right, title or interest
or creation of any possessory or other right whether in full or part of saleable areas (inclusive all
Common Areas) in the Project, amounts received in the escrow account including transfer
charges, Preferential Location Charges, hotding charges, cancellation charges/ damages,
interest on delayed payments, security deposits, transfer fee/assignment charges/lease rentals
and revenue sharing arrangements collected from the customers/purchasers/
Lessees/assignees of Units in the Project, electricity and/ or water and/or any other recurring
charges, car parking, .terraces, balconies, club membership fees (if any), provisional allotment,
booking, external electrification charges, fire-fighting charges, power back, including but not
firnited to sinking fund, any extraordinary receipt from the prospective purchasers, forfeiture or
otherwise, maintenance: charges and maintenance deposit, Taxes all the receivables towards
the fully furnish dwelling unit or any other extra charge apart from regular charges levied on the
customer for the purchase cf the apartment. In case there is any variation in the average sale
price of the dwelling unit and the amount received in the escrow account in respect of the sale
and allotment of the dwelling unit, the Developer/ Second Party shall be liable to make good the
deficiency in nrice: of the dwelling unit after looking into the average monthly =ale price of the
aweiing unit. In case price of the dwelling unit increases during the development of the Group
Housmq including other charges whatsoever, the Gross Revenue shall be computed on the
pasis of the increased price from the date of such increase.

i) Group Housing or Project, means Housing project in the name and style of ‘RISE
ORGANIC HOMES' to be developed by the Second Party/Developer on the Said |.and in the H
Block of Jaipuria Sunrise Greens NH-24 situated at Village Shahpur Bamheta, Districl
Ghaziabad, U.P. of the First Party/Owner as fuIIy described in Schedule-1.

iii) Township, means- entlre townshlp cqnstructed in village Shahpur Bamheta, District
Ghaziabad, U.P. for which-licences” and permissions have been granted by the requisite
authorities for development-of -an Integrated township in the name and style of ‘JAIPURIA
SUNRISE GREENS NH-24". s

iv) Zero date, means the date on ‘which the timeline envisaged for payout of Minimum
Guarantee and for actual payment by the Developer/Second Party to the Owner/First Party in
terms of this Development Agreement ‘which shall be effective from 15" April 2015.

2. Basic Agreement:

(i) In consideration of the contribution of the Said Land for the development as set out in
Schedule-1 and in consideratior of cohstruction and development of the Group Housing Colony
on the Said Land to be undertaken by the Second Party/Developer on its own costs and
expenses, it is hereby agreed by the First Party, being the land owner, and the Confirming
Party, being the lead member of consortium Companies for the township where GH-01 exists, to
agrant exclusive development rights to the Second Party/ Developer to develop, construct,
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market and sell the Project to be developed on the Said Land measuring approx. 4.71 acres
(19,060 sq. mtr.) situated in H-Block of the said project in village Shahpur Bamheta, District
Ghaziabad, U.P. with FAR already sanctioned by the Government for construction of building
and other structure in accordance with the License granted by GDA and as permissible under
the applicable laws, rules and regulations.

(ii) The First Party being the land owner and the Second Party being the Developer shall
share Gross Revenue received by sale of residential, commercial or any other form of real
estate as approved by the requisite authorities in proposed Group Housing in the ratio of
22.5%:77.5% till 3.75 FAR of the Group Housing. In case the concerned authority allows any
additional FAR over and above 3.75 FAR which shall also include the compoundable FAR and
any future purchasable FAR on the cost of the Developer under the applicable laws & rules, the
First and Second Party shall share the Gross Revenue received by the sale of dwelling units/
super area built against such additional FAR in proposed Group Housing in the ratio of 17.5%:
82.5%. The entire Gross Revenue received by selling of dwelling units/ super area built in
proposed Group Housing Colony shall be deposited in Escrow account opened in the name of
Second Party in a Scheduled Bank at Delhi and the said amount received shall be reconciled on
half yearly basis against the cumulative Minimum Guarantee amount payable till the
reconciliation date. The Escrow account shall be operated by Bank in the manner prescribed
under the Escrow Agreement. In case any amount received from any sale is required to be
refunded by the Developer/ Second Party on account of any cancellation of allotment/ booking,
the Owner/ First Party shall refund its proportionate share only if it has already received the
same. The First and Second Party shall separately enter into an Escrow Agreement which shall
include the manner of operation of the Escrow Account and the receipt of the Gross Revenues
~n~dt dictribution of the same between the First Party and the Second Party.. The Second Party
shall not aepuwsn tne wross Revenue received from the sales in the project in any other account
except the said Escrow Account.

That all the sanctions and approvals of the revised township map with F.A.R. of 2.50 has been
obtained by the First Party. The cost, both direct and indirect, for the purchase of FAR above
2.50 shall be exclusively borne by the Second Party which shall be deposited by the Second
Party with GDA, failing which the Second Party shall be only responsible for acts and penalties
of GDA and shall be solely responsible to:rectify the same at its own costs and expenses and
the First Party shall not be responsible for the same on any account whatsoever. The First Party
will also cooperate to purchase any other further additional F.A.R. as may be prescribed/allowed
by GDA bylaws as on_date whenever deemed required by the Second Party at its risk and cost.

(i)  That the Developer/ Second Party shall construct the Group Housing Colony on the Said
Land and market and sell the Project at its own costs and expenses and will share the Gross
Revenue with the Owner/ First Party on the terms and conditions mentioned herein.

(iv) That in case any other approval related to development of Group Housing Colony on the
said land is required from/by GDA, it shall be the sole responsibility of the Second Party at its
own costs and expenses and the First Party shall cooperate with the Second Party so long as
the Second Party constructs and develops the project in compliance of all laws, rules, byelaws
and regulatlonlnforce R L

(v) The DEVELOPER shall solely be responsible for the entire development of the Project,

including but not limited to (i) conceptualizing, planning, engineering, procurement, coordination
of the Project; (ii) appointing and controlling consultants, vendors, contractors in relation to
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development of the Project; (iii) overall marketing and sales of the Project and; (iv) all payments
for the same without any liability and responsibility of the First and Confirming Party.

3. Possession

That the First Party has already handed over the vacant physical peaceful possession of the
Said Land to the Second Party on 02.06.2014, a copy of Possession letter is annexed hereto as
Annexure- F, so as to enable the Developer/ Second Party to carry out survey of the Said Land
and to prepare the design and business plan for development and construction on the said land
in accordance with the terms of this Agreement.

4. Consideration
(i) Consideration to be received by the Second Party/Developer:

a) Right to Construct, sell and receive Gross Revenue in the Escrow Account from the sate of
residential, commmercial units/ plots or any other form of real estate as approved by the requisite
authorities o the Said Land shall rest with the Second Party in accordance with the terms of
this Agreement.

b) The Second Party/ Developer shall be entitled to Gross revenue received by sale of dwelling
units residential, commercial units, super area built in proposed Group Housing Colony @
77 5% tin 275 FAR of the Group Housing Colony. In case the concerned authority allows any
additional FAR over and above 3.75 FAR, the Second party/Developer shall be entitled to share
the Gross Revenue received by sale of dwelling units, residential, commercial units, super area
in respect of Additional FAR built in proposed Group Housing Colony @ 82.5%.

c) Possession of the site has already been handed over to the Second Party after fencing the

land, and the Developer/ Second Party has already started developing an office and a sample
flat at site.

d) A General Power of Attorney (in the agreed format shall be executed and registered by the
First Party and the Confirming party in favour of the Second Party within 15 days from the date
of execution ‘of this Agreement, authorizing it to do all acts and work connected with the
development, construction and completion of the Group Housing Colony, sale and marketing of
the dwelling units/ super built up area to be constructed on the Said Land.

e) The Equity Shares equivalent to 10% of the Issued share capital of the First Party wil be
transferred in favour of the Second Party/ Developer and /or its nominee by the shareholders/
Promoters of the First Party upon payment of the entire sale consideration for the sale and
transfer of the said 10% Equity Shares which shall be Rupees. One Crore fourteen Lacs thirty
thousand only. Despite the transfer of 10% Equity Shares in favour of the Second Party by the
First Party and payment of the revenue share to the First Party as agreed herein, the sale
consideration towards the purchase and transfer of Equity Shares shali be given to the original
promoters of First Party directly*as per terms and conditions of the Share Purchase Agreement
(the “Share Purchase Agreement’) to be entered into between the Second Party and the
sharehalders of the First Party simultaneously with the execution of this Agreement, specifying
and containing the mutually agreed detailed terms and conditions of the sale and transfer of the
Equity Shares of the First Party by the shareholders of the First Party in favour of the Second
Party/ Developer and/ or Its nominee and the rights and obligations of each party thereunder..
The shareholding and directorship pattern of the First Party as agreed between the parties and
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their promoters under this Agreement same shall be captured in detail in the Share Purchase
Agreement. Till the time the Second Party does not pay entire consideration as agreed herein to
the First Party, the Second Party shall not be entitled to take any decision of the First Party
especially Gross Revenue of the First Party as agreed herein.

f} One nominee of the Second Party/ Developer shall be appointed as Director on the Board of
the First party upon receipt of payment of be Rs. One Crore fourteen Lacs thirty thousand only
who shall have the affirmative rights on the matters prescribed in terms of Annexure | hereof.

g) The First Party shall file requisite forms for recording appointment of nominee of the Second
Party as director on the board of the First Party.

(ii) Consideration to be received by the First Party:

(a) The First Party shall receive 22.5% of the Gross Revenue received from the sales of
dwelling units. residential, commercial units, super area built in proposed Group Housing till
3.75 FAR of the Group Housing. In case the concerned authority allows any additional FAR over
and above 3.7% FAR which shall include the compoundable FAR and any future purchasable
FAR under the applicable laws/rules, the First Party shall be entitled to share 17.5% of the
Gross Revenu¢ received from the sale of dwelling units, residential, commercial units, super
area in respeci c! Additional FAR built in proposed Group Housing. However, the Second Party
sha!l not he lzule to pay any consideration to the Confirming Party or any constitueni
Companies of the land owning consortium.

(b) The First Party shall be entitled to Minimum Guarantee of Rupees. Forty Seven Crores
fifty lacs only towards its share in the Gross Revenue which shall be payable by the Second
Party in a time span of 3 (three) years as per Annexure- D.

in case the amount received as mentioned in clause 4(ii)(a) does not megt the amount of the
Minimum Guarantee, the same shall be made good through S;Ma_ggCheques each of
Rupees Five Crores only which are being handed over to the First Party by the First Party along
with execution of this Agreement. The amount received in the Escrow account shall be
reconciled after -12th, 18th,.. 24th, 30th and 36th month from the date of execution of this
Agreement and the Mlnlmum Guarantee‘ amount payable till the reconciliation date and the
differential amount to complete the Minimum Guarantee, if any, shall be completed through the
undated cheques after adjusting the received amount upon reconciliation by the First party as
per Annexure-K. However, thé-Cheques handed over by the Second Party to the First Party can
be presented only |f a notice for reconciliation is given and the amount found payable is not paid
by the Second Party ‘in its exact dénomination within 15 days of reconciliation. Details of
Cheques handed over to the Confirming Party Uasp @8 In case the Developer/
Second Party fails to pay the agreed amount on stipulated time, the First Party shall give cure
period of 6 months to the Sgcond Party and it will be liable to pay the balance amount along
with interest @ 24% p.a..with quarterly‘rests from the date it became due till the date of
payment within 6 months cure period. In case the Second Party fails pay the agreed share of
the First Party within 6 months eure penod the First Party shall have right to terminate this
Agreement, revoke the GPA, taken over the Group Housing Project from the Second Party and
the Second Party will be left no, right title and interest in the said project.

Additionally, upon obtaining completion certificate of the Project, the proportionate share of
monies to be paid by the Second Party to the First Party for the pending unsold inventory will be
calculated, at the then mutually 2greed price and will be paid by the Second Party to the First
For SMV
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Parly. Simultaneously with such payment, the Second Party will become entitled to 100%
revenue being generated by the sale of the pending inventory in the project and the First Party
will have no right on the revenue generated thereafter. On payment of such a proportionate
share of monies, the First Party shall confirm the Second Party the settlement of its dues from
the Said Project.

5. Second Party/ Developer's Scope of the work and Expenses:

(a) The Second Party/ Developer shall design, develop, construct, market and executc the
entire Group Housing Colony on the Said Land at its own cost subject to the terms and
conditions of the License, the sanctioned lay out plan and the Development Agreement dated
13.02.2007 executed with GDA etc. in accordance with applicable laws, rules and regulations
and circulars issued by the appropriate authorities. The Project shall involve the following
stages:

e Concept development.

«  Preparation of design, Layout, buitding plan by architect.

« Sanciicn of layocut plan, building plan and apply for and obtain necessary clearances
and/or permissions / approvals for construction;

« Development, cornstruction and financing the Project;

¢ Marketing and sale of the said Project.

o To bear all expenses for purchase of FAR

< ...& indirect cost for the drawing approval, purchasable FAR, compounding

expenseas, completion etc.

e Deliviry / Fossession of Completed Units to the respective purchaser.

¢« Subscquent handover to RWA of the common facilities as per UP Apartment Act, 2010.

» To design, develop, construct, market and execute the entire Group Housing Colony on
the Said f.and at the costs and expenses of the Second Party only.

(b) All expens«’s involved in. and for obtaining licenses for Group Housing colony, for
purchasing FAR of 3.75 or at thé higher limits as per rules and Bye laws of the Government of
U.P. and GDA: tax clearances, permissions, or sanctions from the concerned authorities shaii
be incurred and-paid.by the Developer/ Second Party only.

(c) That the entlre gost of constructlon of the entire Group Housing in H Block on the Said
Land as per Schedule- 1 including the charges and fees of the Architect(s), preparation of plans
as also all other statutory fees and charges incidentals including Security Fees, License Fees
for Additional FAR EIectncKy and Water Security Charges, any type of renewal charges,
payable now or tillthe Group Housing is completed payable to the Government and/or any other
authority for the provision of peripheral or external services to the Said Land/Group Housing,
provision of air-c,ondltnonmg facilitieg and fire-fighting equipment/arrangements, as may be
prescribed by the. Concerned Authority, shall be wholly to the account of the Developer/ Second
Party at its own cost as wil. be gach and all development costs till the completion of the project.
(d) All the Liabilities/ Dues, charges such as property tax, electricity charges, water charges,
parking charges, maintenance charges if any, found due before the transfer of possession of the
Said Land i.e. till 02.06.2014 to the Second Party/ Developer shall be borne and paid by the
Owner/ First Party, thereafter, it is sole responsibility of the Second party/ Developer to clear all
the dues in this regard.
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(e) To develop, market and sell the units in the open market and collect funds at their risk
and cost and to deposit the same in the Escrow Account as provided herein.

(f) To get all the statutory approvals for the Group Housing at its risk and cost.

(9) For the purposes of the development of the Said Land, the Developer shall have full
authority to interface and deal with any concerned Authority including but not limited to
submission of the draft plan, obtaining the Approval(s) and ali such other approvals, licenses,
no-objections as may be required under the Law. The Developer shall have the full right and
authority to apply for or agree to modifications to the Sanctioned Plan as may be considered
proper by the Developer from time to time.

(h) The Developer shall manage the entire Project and the day-to-day affairs and shall be in
full control and charge of the Project and will use its technical know-how, experience and
expertise to manage and maintain the same as long as a society/association is formed for the
management of the Project.

(i) To make payment direct and indirect for the purchase of FAR from 2.5 to 3.75 and
thereafter at their risk and cost.

() To get thie drawing approval done cf Group Housing Colony and pay all direct as well as
inddiret rst 1o GDA / competent authority.

(k) To develop and construct the Group Housing Colony as per the design sanctioned by
GDA.

(1) To consiruct its separate Sewerage Treatment Plant (STP) in its own area of Group
Housing Colony, and connect the over flow drain after using the water for landscaping purpose
and irrigation purpose, to the main drain outside the plot in the main drain of the towiiship. It has
heen further clarified that the First Party has no right or claim to connect any other extra
connection of outside the plot of land in the said STP. The underground tank and STP for the
Greup Housing Colony shall be constructed by the Second Party at its own cost. However both
the First and Second Party agree. that if requested by the First Party, the Second Party shall
collect/ connect the sewage’of the entire H Block except for GH-02 and Commercial -1, to its
STP subject to mutually agfeed cost paid by the First Party to Second Party subject to
availability of capacity. .

. . “J)h'
(m) All electricity payrrient for connection, installation, fixed and security charges and other
charges in the'Group Housing Colony shall be made by the Devetoper/ Second Party.

(n) The Developer or any agency nominated by it shall have the sole right to maintain the
completed building(s) of the' Project and other areas/facilities as per the provisions of Applicable
Laws and all the occupants of the Project shall be bound to observe the rules and regulations
framed/ adopted by the Developemand/or of any agency nominated by the Developer. All
decisions of the Developer with regards to the maintenance shall be final and binding on all the
occupants of the buuldlng(s-) of the iject as per UP Apartment Act, 2010.

(o) The Second Party and their Allottees / Flat Buyers / Subsequent Transferees/ RWA shali
also be liable to pay to the First Party or its nominee township maintenance charges as may be
determined by the vendor for maintaining various services/ facilities in the township such as, but
not limited to, Street lighting, maintenance of external sewer, garbage disposal and scavenging
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of streets and purchase of equipment and machinery required to provide these services and
depreciations thereof until the same are handed over to the Government or a local body, RWA
for maintenance. It shall be mandatory for the Second Party to incorporate this clause in the
Allotment letters, Agreement to Sell / Flat Buyer Agreements and Sale Deeds etc. to be
executed by the Second Party in favour of their Allottees/Flat Buyers/Subsequent transferees
etc. The said township maintenance charges will be 20% of the prevailing maintenance charges
of the flat/ apartment of the GH 01 or as per the prevailing rates for the township maintenance.

6. Owner’s Scope of the work and Expenses:

(a) First Party/ Owner has taken MOEF clearance, Pollution Clearance, Central Ground
Water Clearance, Extension of Time for completion of township project from GDA/ governing
authority and demarcation of Group Housing plot to be developed by the Developer/ Second
Party by GDA including Revenue Department/ Land Acquisition Department of GDA etc. as per
the previous layout plan approved by the Authority and the rest is to be taken by the Second
Party only at its own expenses.

(b) That all the sanctions and approvals of the revised township map with a FAR of 2.5 from
GDA has been obtained by the Owner/ First Party.

(c) The Owner/ First Party shall provide and shall comply with/ extend the NOC for
townships till required as per GDA by laws. The Owner/ First Party will provide all the required
nermiceicing and extension of time from all the Competent Authorities in respect of the Entire
Township as well as 1ur ri-ui,o: - ‘~hich the said land of Group Housing Colony exists at the
costs and exmpenses of the Developer/ secu... — ™

(d) To provide all the basic amenities & facilities such as Road, outflow drain from STP and
single point electricity connection up to the boundary of the said land to the Developer/ Second
Party. The electricity charges has to be borne by the Second Party as per the approved plan,
payment to be made as and when asked/ demanded by the First Party.

(e) To provide electric permanent load connection as per the requirement of the Developer/
Second Party on or before six months from the date of offer of possession of any of the first
tower of Group' Housing ‘constructed on the said land at the costs and expenses ol the
Develnner/ Second .Party. as per actual including all direct and indirect costs as and when
demanded by the Owner/First Party

(f) All rates, ‘ceésses and taxes due and payable in respect of the said land up to the date of
handing over possession.of the. Sald Land i.e. 02.06.2014 shall be the exclusive liability of the
Owner/First Party, thereafter fhe Developer/ Second Party is responsible for the same.

(9) To provide accessibilitg/ to the Group Housing Colony constructed on the Said Land from
NH-24 through 24 M wide read Wthh will be constructed and maintained by the Owner/First
Party at its cost and expense.: | y ‘i A

(h) To prowde.reqursne space for putting up advertisement hoardings of the proposed
Group Housing on the: main entry point from the National Highway as per Developer/ Second
Party’s requirement, the plan for which has to be submitted and approved by the Owner/ First
Party at the cost and expenses of the Developer/ Second Party.
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(i) To cooperate with the Developer/ Second Party in increasing the unit density in the Group
Housing Colony to be constructed on the said land strictly as per applicable rules and Byelaws,
if possible for making the project fast saleable at the cost and expenses of the Developer/
Second Party.

() All landscaping and the street lighting including the 24 meters access road from the NH-
24 up to the boundary of the said land shall be constructed and completed by the Owner/First
Party and the Confirming Party at their cost and expenses.

(k) To obtain part completion certificate of H Block of the said township as and when
orrmissible by GDA/ other concerned authorities and desired by Developer/ Second Party at the
cost and expenses of the Developer/ Second Party.

) The Owner/First Party shall lay the outflow drain for excess waste water till the boundary
of the Group Mousing to be constructed on the Said Land at its own cost and expenses.

(m) The Owner/First Party will cooperate with the Developer/ Second Party for the sanction
of its Group Heousing map to be constructed on the Said Land till its completion at the cost and
expenses of the: Developer! Second Party.

(n) The Cwnrer/First Party shall obtain any approval for the township if required or
demanded by tnhe governing authority and proportionate cost in respect of H Block shall be
borne by the Developer/ Second Party.

(o) To Faciliale the Developer/ Second Party with all the paper works which may be
required for getiing approval, sanction and completion of the Group Housing on the Said Land.

{9)] The First Party shall not do any act or deed which would in any manner, whatsoever,
including but noi limited to creation of any parallel documentation, be in conflict or contrary to
the marketing ard sales program or strategy of the Developer.

7. Obligations of the Owner/ First Party:

I. To keep the title in respect of the Said Land free from all encumbrances and not to enter
into any Agreement or arrangement and/or to create any right in favor of any person
other than the - Deve}oper/ Second Party in respect of the Said Land or any constructions
thereon. ’

Il.  Topayall charges, dues, levies'as may be payable in respect of the Said Land up to the
date of handing over possession of the Said Land to the Developer/ Second Party.

Il To keep the Developer/ Secend Party indemnified against any claim/claims or demands
or against any defect im'the title in respect of the Said Land.

IV.  To apply for and obtain all neces_)sa"ry permissions/approvals and/or licenses as may be
permissible by GDA/ the ,Gompetent Authority under the scope of work of the
Owner/First Party and for that purpose to sign, file and submit all requisite application,
papers, forms and documents as may be required by the authority from time to time and
apply for any extension/ renewal of the license so as to keep it valid and subsisting till
the conclusion of the Project subject to all expenses towards Bank Guarantee, EDC, IDC
and other fees and expenses with respect to the Said Land shall be borne and paid by
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the Developer/ Second Party save and except as agreed to be borne by the Owner/First
Party and the Confirming Party. The cost and expenses for any statutory charges
regarding the Group Housing Colony is the sole responsibility of the Developer/ Second
Party.

To authorize the Developer/ Second Party for development, construction, finance,
market and sell the Group Housing Colony on the Said Land and for that purpose will
execute requisite Power of Attorney and any other documents as may be required in this
regard in favour of the Developer/ Second Party or its nominee/s.

The First Party agrees and acknowledges that, based on the assurances,
representations and warranties provided by the First Party under this Agreement, the
Developer shall incur substantial expenditure for the construction and development on
the Said l.and and the First Party shall not rescind or terminate this Agreement or
rescind the rights/ permission/ license so granted to the Developer unless the Second
Party defaults in making payment of the First Party's Gross Revenue share as agreed
herein.

The First Party shall not disturb, prevent or interrupt the construction and development
activities carried out by the Developer for the development of the Project and/or commit
any act or omission that may result in stoppage or delay of the construction activity to be
undertaken pursuant to and in accordance with this Agreement.

The First Party hereby confirms that:

(i) The Developer shall have the sole right to market, book, allot, transfer, let, lease
the units/super areas in the Project to the prospective buyers/ transferees. The
First Party shall provide full co-operation and assistance in this regard and
undertakes not to cause any interruption in the same.

(ii) The First Party hereby authorizes the Developer to sign/ execute and register the
tripartite/ other agreements on behalf of the First Party and the First Party shall
execute/ register the GPA including any other documents in favour of the
Developer providing such authorization in respect hereof in terms of Annexure |.

3

8. Obligations of the Second Party/ Developer:

That all the'necessary licenses and approvals anc sanctions of the Building Plan by the
Concerned Authority hés been received, thus the Developer/ Second Party shall
commence the gonstruction of the Group Housing on the said land using the maximum
FAR and shall complete the construction and market the project out of its own funds and
resources as agreed in this.Agreement.
i .

To complete the Project withi:n’a period of 5 years from the date of approval of drawing
from GDAjor commeri€ernent of Zero Date whichever is earlier i.e. 15.04.2015 & shall
get the final approval of the Building Plan by the concerned authority out of its own funds
and resources and completion certificate/ occupational certificates. Completion of
Project within stipulated time is the essence of the Agreement. In case the Group
housing Project is delayed, the Developer/ Second Party is liable to pay Minimum
Guarantee in a time period of 3 years as per Annexure-K.

632
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To provide all the account details of the amount received for the sale/ booking/ allotment
of the dwelling units, Residential/ Commercial units in the Group Housing Colony as and
when demanded by the Owner/First Party.

That the Developer/Second party shall have full authority and power to develop the Said
Land at its absolute discretion in consonance with the terms and conditions of the
Licenses/ Permissions/ Approvals and as per applicable by laws at its own cost and
expenses with full authority and power to market/sell/ transfer the Group Housing Colony
and the common areas and facilities thereof subject to transfer of Gross Revenue share
of the Owner/ First Party as mentioned in clause 4 above.

To make timely payment as per Annexure-D in accordance with Zero Date.

To comply with the byelaws, rules, regulations, policies, laws and GDA norms as
applicable for the construction of the Group Housing.

In case of destruction of the Group Housing due to Force Majeure the Owner/ First Party
shall n2t be liable to make good for the same and the Developer/ Second Party shall
repair thz same at its own cost and expenses.

Obtaining all requisite approvals, permissions, any additional licenses and sanctions
other ihzn those already obtained hy the Owner (i) Developer shall solely be
respoinsible for the entire development of the Project, including but not limited to (ii)
conceptuaiizing, planning, engineering, procurement, coordination of the Project; (iii)
appoirtting and controlling consultants, vendors, contractors in relation to development of
the Project; (iv) timely completion of construction and development of the Project; (v)
overall marketing and sales of the Project (vi) all payments for the same and (vi)
compliances with all applicable laws, rules, regulations, notifications, circulars, bye-laws,
which may be applicable to the Project from time to time.

To apply for and obtain expeditiously and in a timely manner from the relevant
authorities all approvals for development and construction of the Project that are
required o be obtained by Developer for construction and completion of the Project and
keep the same valid and subsisting throughout of the Project.

To carry ou';f Withiﬁ the apeqifi_éd Project Timelines the construction and development of
the Project uintil’completion ‘of the development of the Project including marketing,
leasing or sale of the saleable area/ saleable unit and every part thereof. The revenue

of which forms part df the Gross Revenue.

To do all such*acts, deeds and things that may be required for the Project or for the
compliance of.this Agreement.

To appoint, employ.or engage consultants, architects, surveyors, engineers, contractors,
sub-contractors, Iabour, workmel, personnel (skilled and unskilled) or other persons to
carry out the developmeént work and to pay the wages, remuneration and salary of such
persons a’n% shall also take third party insurance of such persons.

To make payment and/or receive the refund of all deposits or other charges to and from
all public or governmental authorities or public or private utilities relating to the
development of the Project paid by Developer.
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XIV.  To make applications to the concerned governmental authority or semi- governmental
authority in respect of and carry cout, all the infrastructure work, including leveling, water
storage facilities, water mains, sewages, storm water drains, recreation garden,
boundary walls, electrical sub stations and all other common areas and facilities for the
proposed buildings to the constructed on the said Land as may be required by any
approval, layout plan, or order of any governmental authority or semi-governmental
authority and acquire relevant approvals for obtaining water and electricity connection
and approvals for cement, steel and other building materials, if any as the Developer
deems fit.

XV.  Generally any and all other acts, deeds and things that may be required for the
implementation of the Project.

XVI.  All documents for sale, transfer, allotment of saleable units to be executed with the
purchaser, lessees, licensees including Allotment Letter, Unit Buyer Agreement,
Agreement to Sell, Conveyance Deed, Lease Deed, License Deed etc. shall be signed
and executed by Reveloper on behalf of the Owner as their duly constituted attorney.

XVIl.  Any amcunts payable to any of the customers upon cancellation/ termination of the Unit
in the Project shall be refunded by Developer. The Owner shall however not he liable to
refund/ repay any interest, penalty, damages that may be imposed upon Developer for
any delay a1 deficiency in delivery of the saleable unit, which shall be the sole liability of
Develoncr. The Developer will keep OWNER fully indemnified against any other claim,
"lgwadnis which imay occur on account of any such delay or deficiency in service by
Develaper.

XVl Any certifieti information data regarding costs estimates and costs incurred, sales, gross
lolal revenue, the Owners’ revenue share or any other information or data as may be
required by the Owner for filing of any statutory or corporate returns, applications or
compliances shall be furnished by Developer to the Owner within 7 (seven) days of
demand by the Owner.

9. That save and except as expressly agreed to be borne by the Owner/First Party as stated
herein all the costs of the Project as stated herein right from the day of commencement of
construction, till the Project is ready for occupation shall be the sole responsibility of the
Developer/ Second Party. Such costs shall also include cost of material and all costs of
expenses for completing the Group Housing Colony in H Block in all respect till it is ready for
occupation as pe}l?laws and directive of GDA, Ghaziabad and all other expenses and costs
conngcting and relating to the same including obtaining of part and/or final completion
certificate and handing over possession of the units to the prospective purchasers.

10. The EWS/ LIG units as per the approved plan dated ...... were provided by the First and
Confirming Party. Developer/ Second Party has to construct 67 Units of EWS/ LIG on
account of purchasable FAR from 2.5 to 3.75 for GH 01 purely on its account. However, on
insistence of the Second Party and to facilitate a better Layout, First and Confirming Party
agreed to revise its own area provided for EWS/ LIG and added 67 nos of EWS/ LIG units
adding approx. 32,000. sq. ft. of built up area in addition to previously approved plan. The
Second Party has agreed to pav part payment of construction cost towards these additional
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67 no EWS/ LIG units to First and Confirming Party. The details of units comprised in
EWSI/LIG is set forthin ANNEXURE I.

The Second Party shalt pay an amount ofRupees one Crore fifty lacs only in 6 months on
monthly basis, i.e Rupees twenty five lacs only per month starting from May, 2015 to the
First and Confirming Party towards part construction cost of EWS/ LIG units. The balance of
construction cost shall be received by the First Party and Confirming Parly by selling the
EWS / LIG Units to GDA/ Authorized Persons as guided by GDA. The Second Parly shall
not be authorized/ eligible to receive any payments towards these EWS/ LIG Units. The
responsibility of the First Party and Confirming Party is limited to construction of these 67
Units (List and Drawing Attached) so far as GH 01 EWS/ LIG construction is concerned.

The First Party and the Confirming Party will ensure to construct and complete these 67
units of EWS/LIG within the period of three (3) years or completion of payment of Minimum
Guarantee Amount of Rupees Forty Seven Crores Fifty Lacs Only by the Second Party to
the First Party, whichever is earlier. The Parties shall monitor the progress of construction of
EWSI/LIG on every reconciliation, and it is agreed that if the construction of EWS/LIG is not
completed within the period of 3 (three) years by the First Party or the Confirming Party, as
the case may be, the Developer shall stop the payment to the First Party beyond this
amount of Rupees. Forty Seven crore Fifty lacs only till such time the construction of the
EWS and LIG is complete. The second party shall thereafter pay to the First Party its
proportionate share of revenue without any Interest / penalty for the period the said revenue
share has been withheld by the Second Party.

That the Parties have ayie«.. - ~dhere to the business plan as attached with this
Agreement, however, the same may vary I une .. ~-iatinons i the market conditions and

as agreed by both the First and Second Party. This business plan is an integral part of this
Agreement.

That the Group Housing shall be built and developed by the Second Parly as per the rules |
regulations , byelaws imposed by GDA or any competent authority from time to time till the
completion of the Project . The Second Party shall follow all the terms and conditions
imposed as per U.P. ApartmentAct 2010 strictly.

Y - e T E §
That all the employees may’ be werkmen, officials or otherwise who are engaged or working
with the said Project directly or'indirectly, at the site or otherwise shall be the employees/
officials of the' Developer/Second party exclusively. All their wages, insurance, accident
claim or other dues statutory. or ¢ontractual or on any other account shall be payable
exclusively by the Developer/Second party. In such circumstances, on account of any
unfortunate happening may be atthe site or otherwise in any manner arising/concerning and
connected to the proposed Rroject and any compensation in any manner becomes payable
either to the workmen/officers or to their heirs or any other account connected and
concerning the Project, the same sha|l be exclusive liability of the Developer/Second party.

IR *

The Developer/Second Party agrees-that if any changes, additions, alterations, rectification
or the lke .in, the. Buildihg Plan of the Project are necessary for obtaining the
occupation/completion certificate, the said additions, alterations, rectification etc. will be
carried out by the Developer/Second party at its own costs and expenses so that
occupation/completion certificate/s is granted by the concerned authorities and the Owner/
First Party shall cooperate with the Developer/Second Party for getting the same.
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15. That the Developer/Second Party shall be entitled to apply for, obtain and retain the refund
of all fees, deposits, etc. if any, made by it for the various permissions, sanctions, approvals
from time to time, from GDA/ the concerned authorities. If any refunds etc. are made in the
name of Owner/First Party which has been paid by the Developer/ Second Party, the same
shall be reimbursed to the Developer/Second Party within 15 days of receipt of the same. If
the same is not refunded within the said period of 15 days, the same shall be refunded
alongwith interest at the rate of 24% per annum for the period of delay.

16. That all charges, expenses and outgoing expenses towards water and electricity, during
development of the Group Housing shall be exclusively borne and paid by the Developer/
Second Party in entirety as and when demanded by the First party based on the payment
timeline of the respective authorities.

17. The Developer shall get the Building Plan for the Project prepared at its own cost and shall
obtain all other clearances like sanctioning, zoning, renewal of license etc. which shall be
done by the Developer/ Second Party at its own costs and expenses.

18. The Developer/ Second Party shall entirely and solely be responsible and liable for any
deviations made from: the approved plans of the buildings and shall bear and pay all
charges, fees and penalties that may be demanded or incurred for regularization or
rectification of any deviations from the sanctioned plans.

s el iity:

. That each of the Parties hereby agrees to indemnify and keep each other indemnified
against other party’'s liability, claims, danger or any other proceedings as a
consequences of any act, omissions of the both Parties related to the Said Land,
development, construction, business module, operations etc. including any other
obligations under this Agreement.

. The Developer/ Second Party hereby undertakes to indemnify and shall always keep
indemnified the Owner/First Party and the Confirming Party, its directors, its employees,
workmen and. its agents against all claims, demands, damages, penalties, costs or
expenses, -litigations, legal proceedings, accidental claims etc. of any kind, civil or
criminal, whatsoever which may arise against or to be incurred pursuant to conducting
development of the Said Land or incidental to the development, due to any accident, or
otherwise caused by any act, default or neglect of the Developer/ Second Party or any of
its employees or otherwise arising from breach of any of the provisions, undertakings
representations and warranties and covenants of this Agreement. In case of destruction
of the Group Housing due to.Force Majeure, the Cwner shall not be liable to make good
for the same and the Developer/ Second Party shall repair the same at its own cost and
expenses. The Second Party further agrees that it shall indemnify and keep indemnified
defend and hold harmless Owner and its directors, officers, employees and agents
against any and all losses, expenses, claims, costs and camages (excluding any indirect
or consequential losses) suffered, arising out of, or which may, inter alia, arise out of the
following:-

(i) any default in complying with the terms and conditions of the license, sanctioned
building plan(s), approvals pertaining to the Project and/ or

N\

W



637

(ii) delay in handing over possession of the Units to the buyers as per the terms of
Agreement signed with them;

(i) defending Owner in case of any action by the Buyer(s) for any delay, deficiency
in service or substandard goods or materials used;

(iv) all matters concerned with respect to payment by Developer to its contractors,
Vendors sub-contractors, workers or employees;

(V) compliance with all legal requirements in respect of contractors, sub-contractors,
workers or employees employed by DEVELOPER in the Project;

(vi) any type of accidents that may occur during the course of development of the
Project;

(vii)  delay in completion of project and/ or getting completion certificate as agreed
herein,

(viii)  default in making payments to owners of the units and/or to any third party as
agreed herein,

(ix) deviation from the sanctioned plans or default in complying with any of the
approval, licenses, building plans etc.

(x) any claims, demands, suits, litigation and proceedings of any nature in respect of
ihe Project pursuant to this agreement or arising out of any contravention by
Developer of any procedural or substantive laws, judicial decisions, arbitral
decisions, statutes, constitutions, moratoria, ordinances, rules, regulations,
standards, orders and other requirements (including those relating to the
environment, hazardous materials, or health and safety) of any relevant

Governmental Authority or by any third parties or on any other account
whatsoever.

(xi). . any.claim, "demand or liability arising due to mortgage of the said land by the
Second Party. v

m. In dase any pprtion of theiSaid Land and/or construction on the Said Land or part thereof
is ever taken ‘away or goes out from the possession of the Developer/ Second Party
whether permanently or-temporarily on account of any legal defect in the ownership and
title of the Owner, the- Owner would be liable and responsibie to make good the loss
suffered by the DeveIoper/ Second Party. The Owner shall indemnify for such losses,
costs, damage§ fines, penalties and expenses accruing thereby to the Developer/
Second Party on that account.

20. Bank Guarantee: 2y,

po
I. All the Bank Guarantees to GDA/ the Competent Authorities required for the Project shall be
furnished by the Developer/ Second Party. If any further Guarantee/s is required to be
submitted to any authority or department, concern authority, Ghaziabad towards any
requirements, it/these shall be furnished by the Developer/ Second Party irrespective of the fact

\ For SMV
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that the First and/or Confirming Parly are called upon lo be furnished by the concerned
authorities, as per statutory requirements and/or administrative directions or otherwise.

Il. The Developer shall be entitled to refund of all fees, security deposits and other charges of
whatsoever nature deposited by the Developer with various statutory authorities with respect to
the Project including any approval. The First Party undertakes and agrees that it shall pass such
refund to the Developer within 15 (Fifteen) days of receipt of the same.

21. Right to Mortgage:

I. The Second Party/Developer shall have the right to take loan/funding/borrowing for
construction of the Group Housing on the Said Land from any scheduled Bank/NBFC/Financial
Institution or FDI partner by way of creation of mortgage or encumbrance over the Said Land
and Gross Revenue subject to the condition that the Second Party shall all time maintain the
assets in the current Project up to the value of construction loan taken by it, however such
morlgage shall not affect any rights, title and interest and share of the First Party/Owner under
this Agreementl. All liability arising on the Said Land due to loan/borrowing taken by the Second
party/Developer, the Second Party/Developer shall bear all the costs and expenses to get the
Said [.and free from the mortgage and the First Party shall not be responsible for the same on
any account whaisoever.

Il. The First Party and Confirming Party shall cooperate with the Second Party for obtaining
loar/borrowing facilities by the Developer. The Owner agrees to sign any document only for the
DiIrnacs = f o an Encumbrance on the said Land and provide NoC/Title deeds as may be
required by the Developer for creaiing a mortgage, equitable or otherwise but none of its
Directors/ Shareholders will be called upon tc give any personal guarantee . Further the
amounts that will be borrowed by the Developer shall be deposited in a separate account and
shall be used for the purpose of construction of the Project only and not for any other purposes.

lll. It is agreed between the Parties that, if required by the lender/funding institution, the First
Party and Second Party shall open a new escrow account or convert the existing account into
such new escrow account, on the terms and conditions agreeable to the lender/funding
institution and the Parties or the Second Party, as the case may be, will enter into and execute a
new escrow agreement. This new escrow account will supersede the existing escrow
agreement, however, the Second Party will ensure that the payment to the First Party towards
its agreed share from the Gross Revenue will be continued and such understanding is included
and incorporated in the new escrow agreement.The funds so raised shall be utilized for its
intended purpose only and shall be routed through the said Escrow account as prescribed by
the funding Institution . .

It is also understood and agreed by the developer that any money received on account of the
project through any direct or indirect source i.e bank loans , FDI's shall be deposited in this
account only and the 'developer shall make sure that these considerations are exclusively used
for the development and- construction of this project only. It is also understood and agreed by
the developer that there will be no other account except the said escrow account for this project
to receive any sale consideration on account of tis project .

\ For SMV
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22. Specifications:

That the building plans and construction for the said Group Housing shall be in accordance and
conformity with the Zonal Plan and Rules and Bye-laws of GDA and/or other Authority as may
be prescribed from time to time.

23. Fire — Fighting:

Whatever fire-fighting equipment and installations including civil works are necessary will be
provided by the Developer/ Second Party and the costs and expenses thereof will be met by thc
Developer/ Second Party in its entirety.

24. Commencement Time & Frame-Force Majeure:

That the commencement of construction shall be deemed to have commenced on the day
subsequent to Zero Date i.e. 15.04.2015 and the same shall be completed within a period of 5
years from the Zero Date. Al! the terms are of the essence of this agreement.

That this Agreement shall be subject to force majeure circumstances which shall include
earthquakes, floods, fire or any other natural calamities, declared war or issues relating to
ownership of =23 which restrains/ prohihits the Developer/ Second Party from proceeding with
the Developmei-i.

25. Miscella:icous:

) it is hereby expressly agreed and understood by and between the parties hereto that this
Agreeinent does not constitute a partnership or association of persons between ‘Owner’ and
‘Developer/ Second Party’ and ‘Confirming Party’ nor is any partnership contemplated nor does
* t~ntameunt to farming an association of person.

i). This Agreement constitutes the entire understanding between the parties and there are

no promises, assurances, undertakings or any other terms and conditions other than what is
stipulated in this Agreement. A

iii). The provisions of this Agreen'wenQ{ shall not be altered added to or omitted excepl in
writing duly signed by both the parties.

iv). The waiver (express or implied) of a breach of any provision of this Agreement shall not
be construed as a waiver of any other provisions thereof or a waiver of subsequent breach of
the same provision.

(v) That this Development Agreement forms a typical development agreement wherein:

First Party : LandOwner,
Second Party : Developer

Confirming Party : +Lead Member of the township where GH-01 exist.

26. Mutual Nctices:

All mutual notices shall be served upon the addresses given above.

. \
{ { \
\ \ f For SMV AGENCI
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Jaipuria Suvise Plaza, 12-A, Ahinsa Khand, tndirapuram, Ghaziabad - 201 010 g a5
1. 01204849000 (20 Lines) Fax: 0120-4253913 / E*,"s‘c.-i’ I :
L-tinl © enquirytiejaipuria-group.con, Visit us at : www.jaipuria-group.com INTERN ATIO?J .lf.ll e s

Possession Letter

in furthereance of M.O.U. dtd. 28" of January 2014, the possession of land for plot GH
1, at Block H of ‘JAIPURIA SUNRISE GREENS NH-24' in village Shahpur Bamheta,
District Ghaziabad being developed by M/s SMV Agency Pvt. Ltd. is handed over at
site to M/s. RISE PROJECTS PVT. LTD today at 11 AM on 2™ day of June 2014.

M/s. RISE PROJECTS PVT. LTD. is fully competent and authorized to construct site
office, undertake project related construction activity and start the construction thereof,
apply for a electric and/or water connection in its own name at the site.

For M/s SMV Agency Pvt. Ltd.

Pl o
AuihorisedlSignatory

Possession is taken over
For Rise Projects Pwvt. L.td.
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Jalpuna “ Group

REAL ESTATE DIVISION

An 15O 9001:2000 Certified Company
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ANNEXURES AND SCHEDULES TO BE INSERTED/ATTACHED
Schedule 1 - Details of Land

Annexure A — Copy of License

Annexure B — DPR of the Project approved & Sanctioned by GDA
AR S - AN HAOARRROL SIHOIDY

Annexure D — Minimum Guarantee Schedule

Annexure E — Business Plan and Sales and Marketing Plan of the Group Housing colony
Annexure F — Possession Letter

Annexure G — Master Laycut Plan Approval Letter

Aoty SR RDOSE
Annexure | — EWS and LIG Flats Details

NEM AL\ For SMV
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Schedule 1

LLand description for GH-01

Project Organic tlomes
I.ocation  Vill. Shahpur Bamheta ,(Ghaziabad

Khasra | |
S.No No. Arca (Sqm) | Remarks
731 2020
2| s s
__ | 15271 980
4 1528 980
b 1920 3982
| 6 1530 2478
7 - 1534 1580
8 1536 4078
15371 972
10 1538 1492
Lo | 19062 J

For SMV AGENCIES
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Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of Uttar Pradesh

e-Stamp Annexure R-18

IN-UP01565161574478N
23-Dec-2015 05130:PM- o
SHCIL (FI)/ upshcil01/ GHAZIABAD/ UP-GZB
SUBIN-UPUPSHCIL0101879771852795N
MESSERS RISE PROJECT PVT LTD

Article 23 Conveyance

KHATA NO.72, KHASRA NO.2909 M AND 2910 M, VILLAGE
SHAHPUR BAMHETA GZB

6,39,600
(Six Lakh Thirty Nine Thousand Six Hundred only)

MESSERS SMV AGENCIES PVT LTD
MESSERS RISE PROJECT PVT LTD
MESSERS RISE PROJECT PVT LTD

45,000 Al
:’(F’orty Five Thousand only)
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e-Stamp Annexure R-19

Certificate No. : IN-UPO15¢:5178070233N

Certificate issued Date : 28-Dec#2(15 05:31°PM . o

Account Reference : SHCIL (Fi;/ upshcil01/ GHAZIABAD/ UP-GZB

Unique Doc. Reference : SUBIN-UPUPSHCIL0101879811508046N

Purchased by . MESSERS RISE PROJECT PVT LTD

Description of Document . Article 23 Conveyance

Property Description ;. KHATA NO.72, KHASRA NO.2921 M AND 2923 M, VILLAGE w28
SHAHPUR BAMHETA GZB

Consideration Price (Rs.) : 4,90,800
(Four Lakh Ninety Thousand Eight Hundred only)

First Party : MESSERS SMV AGENCIES PVT LTD

Second Party ' MESSERS RISEPROJECT PVTLTD

Stamp Duty Paid By . MESSERS RISE PROJECT PVT LTD

Stamp Duty Amount(Rs.) ;34,500

(Thirty Four Thousand Five Hundred only)

-‘ s £,
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12/2/25, 11:02 AM VSA Legal Mail - Reply to OA on behalf of R-2 in OA/165/2025 i.e. "Kishan Lal & Anr. vs. State of Uttar Pradesh & Ors." pendi...

663 254
M Gmai Proof of Service

Reply to OA on behalf of R-2 in OA/165/2025 i.e. "Kishan Lal & Anr. vs. State
of Uttar Pradesh & Ors."” pending before NGT, Principal Bench, New Delhi

1 message

Office Vsalegal <office@vsalegal.in>

Office Vsalegal <office@vsalegal.in> Tue, Dec 2, 2025 at 11:02 AM
To: attorneyar@gmail.com, bhanwar jadon <bhanwar09jadon@gmail.com>, gigicgeorge.adv42@yahoo.in,
priyanka swami <advpriyankaswami@gmail.com>, Atif Suhrawardy <atifsuhrawardy@gmail.com>, rdnr-
cgwb@nic.in, secy-moef@nic.in

Cc: Harshit Joshi <harshitjoshi@vsalegal.in>

Dear Sir/Madam,

Please find attached herewith copy of the Reply to Original Application on behalf of Respondent No. 2 in the
captioned subject matter.

Kindly treat this email as due service of the same.

B  Reply - Kishan Lal.pdf

Office of VSA Legal

Counsel for the Respondent No. 2

Address - 32, Ground Floor,

Uday Park, South Ex-II,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely for the use
of the addressee(s). Unless you are the addressee or authorised to receive this message for the addressee(s),

you should not use, copy or disclose to anyone this message or any information contained in this message. If you
have received this message in error, please advise the sender by return at office@vsalegal.in and delete

the message. Thank you.

Please consider the environment before printing this email.

https://mail.google.com/mail/u/0/?ik=fc56cfe45b&view=pt&search=all&permthid=thread-a:r376407630484383530&simpl=msg-a:r-1981686959105...  1/1


https://drive.google.com/file/d/1p3F08rXGsEqOqdqDOyXSapaMhE14aAQM/view?usp=drive_web
http://www.vsalegal.in/
mailto:office@vsalegal.in
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